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Oral Answers to Questions—
Starred Questions Nos. 41 to 46, 48 to 53, 55 to 60 i-34
Short Notice Question No. I. . • 34“37

Written Answers to Questions—
Starred Questions Nos. i to 28, 30 to 40, 47, 61 to 72 37-62
Unstarred Questions Nos. i to 29 . • 63-78

Daily Digest 79~^4

No. 2— Mondayi 20th February, 1956—

Oral A n s w e r s  to Questions—
Starred Questions Nos. 73 to 76, 78, 79, lo i, 80, 82 to 85, 87 to 91 85-119

Written Answers to Questions—
Starred Questions Nos. 77, 86, 92 to 100, 102 to 107 120-27

Unstarred Questions Nos. 30 to 48 127-36

Daily Digest  ̂37“ 4°

No. 3— Tuesday, 21st February, 1956—

Oral Answers to Questions—
Starred Questions Nos. 108, n o, i n ,  113, 115, 116, 118, 121 to 126,

128 to 1 3 1 .........................................................................................H ^-75
Written Answers to Questions—

Starred Questions Nos. 109, 112, 114, 117, n 9> 120, 127, 132 to 134,
136 to 140, 142 to 149 i 75“^5

Unstarred Questions Nos. 49 to 55, 57 to 64 185-92

DaUy Digest . . • 193-96

No. 4— Wednesday, 22nd February, 1956—

Oral Answers to Questions—
Starred Questions Nos. 150 to 153, 155, 156, 162 to 168, 171 to 174,

176, 177, 179 to 182, 154 and 160 . . . . . 197-229

Written Answers to Questions—
Starred Questions Nos. 157 to 159, 161, 169, 170, 178 , 229-32

Unstarred Questions Nos. 65 io 81 • . 232-40

Daily Digest 241-42



Mo. 5— Thursdayy 2y d  February, 1956— Columns

Oral Answers to Questions—
Starred Questions Nos. 184 to 195, 197, 202 to 210 and 183 . 243-77

Written Answers to Questions—
Starred QuestioOS Nos. 196, 198 to 201 277-79

Unstarred Questions Nos. 82 to 94 279-86

Daily Digest . 287-913

No. 6— Friday, 2/̂ th February, 1956—

Oral Answers to Questions—
Starred Questions Nos. 211 to 215, 218 to 230, 234 to 238 291-326

Written Answers to Questions—
Starred Questions Nos. 216, 217, 231 to 233, 239 to 245 326-31

Unstarred Questions Nos. 95 to 108 33i"-3  ̂ .

Daily Digest 339~40

No. 7— Tuesday, 2 t̂h February, 1956—

Oral Answers to Questions—
Starred Questions Nos. 285 to 296, 298 to 301, 304, 306, 307,312,

308 to 311. . . . • • • • • • 34*” 73
Written Answers to Questions—

Stared Questions Nos. 246 to 284, 297, 302, 303, 313 to 315,
317, 318, 81. 373“95

Unstarred Questions Nos. 109 to 167 395“ 428

Daily Digest . 429"34

No. 8— Wednesday, 2 t̂h February, 1956—

Oral Answers to Questions—
Starred Questions Nos. 319 to 322, 324 to 327, 329, 330, 332, 334, 336

to 339, 343 to 347» 349 ............................................................
Written Answers to Questions—

Starred Questions Nos. 323, 328, 331, 333, 335, 340 to 342, 348, 350 
to 369 .........................................................................................

Unstarred Questions No. 169 to 186 .

Daily Digest .

No. 9— Thursday, ist March, 1956—

Oral Answers to Questions—
Starred Questions Nos. 370 to 372, 374 to 378, 381, 382, 384, 386 to 392 497 5̂3  ̂
Short Notice “Question No. 2 . . • • * '

435-69

469-82

483-92

493-96

531-3'-



Written Answers to Questions—
Starred Questions'Nos. 373, 379, 380 383, 385, 393 to 399 . 533- 3^

Unstarred Questions Nos, 187 to 207 . . . 53®“ 5^

Daily Digest . 551-54

No. 10— Friday, 2nd March, 1956—

Oral Answers to Questions—  *
Starred Questions Nos. 400, to 403, 405, 406, 408, 409, 4 11, 412, 414,

415, 417, 419, 421 to 424, 427, 4 2 8 ................................. 555-89

Written Answers to Questions—
Starred Questions Nos. 404, 407, 410, 413, 416, 418, 420, 425, 426 . 589-^3

Unstarred Questions Nos. 208 to 229 . 593-^02

Daily Digest 603-06

No. II— Saturday^ ^rd March, 1956—

Oral Answers to Questions—

Short Notice Question No. 3 607-12

Daily Digest 613-14

No. 12— Monday, ^th March, 1956—

Orsil Answers to Questions—

Starred Questions Nos. 433 to 437, 439, 440, 442 to 444, 446, 448 to 
450, 452 to 454, 461, 463 to 465, 4 6 7 ..................................615-47

Written Answers to Questions—

Starred Questions Nos. 429 to 432, 438, 441, 445, 447, 455 to 459,
462, 466 and 468 to 472 . . . . . . . 647-60

Unstarred Questions Nos, 230 to 253 661-70

Daily Digest . 671-74

No. 13— Tuesday, 6th March. 1956—

Oral Answers to Questions—

Starred Questions Nos. 474, 476 to 481, 483, 485, 488 to 490, 492 to 
494> 496, 498, 499» 502, 505, 507 and 508 . . . . 675-708

Written Answers to Questions—

Starred Questions Nos 473, 475, 482, 484, 486, 487, 491, 495, 497,
500, 501, 503, 504, 506, 509 to 530 . . . . 708-24

 ̂ Unstarred Questions Nos. 254 to 299 725-52

X Daily Digest 753^58

Columns
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•LOK SABHA D E B A T E S '  ^  5  .

(Part 1— Questioiis and A n sw ref ’ ^

675
LOK SABHA 

Tuesday, 6th March, 1956

The Lok Sabha met at Half Past Ten 

of the Clock

[Mr. D eput\̂ -Speaker in the Chair]

O R A L ANSWERS TO 
QUESTIONS

C entral T elegraph O ffice, 
C alcutta

*474. Shri Jbolan Sinha: WiU the
Minister of Commimicatioiis be pleas­
ed to state the exaa position as it 
obtains now with regard to the old 
building hired in Calcutta for housing 
the Central T el^ ap h  Office on a rent 
of Rs. 7,0000 per mensem?

The Minister in tiie Ministry of 
^ itiotts (Siiri Raj Baiuidiir):
1  he building in question continues to 
be occupied by displaced persons from 
East Pakistan.

Shri Jhiilan Sinha: May 1 know 
whether the attention of the Govern­
ment has been drawn to the remarks 
of the Public Accounts Committee to 
the effect that this amount is a waste, 
that this waste could not be justified 
on any grounds and that this expen­
diture could have been avoided?

Shri Raj Bahadur: The Government 
is aware of the observations of the 
Public Accounts Committee in this be­
half and we have taken note of them. 
I can only say that the Ministry of 
Communications is helpless in this 
matter because it could not have used 
the police or the military for the evic­
tion of the displaced persons on the 
one hand and on the other it could not 
have refused to pay rental to the owner

1—59 L. S.
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of the property. The matter is under 
consultation with the Ministry of 
Rehabilitation. Unless alternative tene­
ments are provided or offered to the 
displaced persons, who happen to be 
squatters in this case, it is not possi­
ble for us to use any police force or 
other legal processes.

Siiri Jhulan Sinha: May 1 know 
whether it was possible for the Govern­
ment to recover the rent from the occu­
pants of the buildings or from the 
Ministry of Rehabilitation?

Shri Raj Bahadur: Sir, squatters are 
after all squatters.

K azipet-Nellore R ailw ay L ine

*476. Shri T. B. Vlttal Rao:
Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 521 on the 5th 
December, 1955 and state:

(a) whe±er a firm decision has since 
been arrived at with regard to laying 
a line from Kazipet to NeUore via 
Macherla; and

(b) if so, when the engineering and 
traffic surveys will be imdertaken?

(Shri Shahnawaz Khan): (a) No, Sir. 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) No. Sir.

(b) Does not arise.

Shri T. B. Vitlal Rao: May I know 
the principles which determine the lay­
ing of a new track and whether the 
density of traffic is taken into consi­
deration or not?

Sim Skdinawaz Khan: The main
consideration is the density of traffic. 
Besides that, there is the operational 
convenience, distance etc. All these 
factors have to be taken into considera­
tion.

Shri T, B, Vittal Rao: In view of the 
fact that the present track betwe^j
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Kazipet and Madras via Bezwada has 
reached saturation point, may I know 
what steps the Railway Board propose 
to take to mitigate th^?

Shri Shalmawaz Khan; We propose 
to double the line.

Shri B. S. Muilfay: May I know
whether the hon. Parliamentary Secre­
tary is aware that on the floor of this 
House the hon. Deputy Minister said 
that the Railway Board has taken up 
the question of surveying and examin­
ing the question of laying a line from 
Kazipet to Nellore, and if so. what 
has happened to this effort?

Shri l%ahnawaz Khan: C a s in g  out 
a survey— either an engineering survey 
or a traffic survey— does not necessarily 
mean that the line must be constructed. 
Surveys are carried out from time to 
time to find out whether or not a line 
should be constructed.

Shri B. S. Morihy: Has the survey 
been made and, if so, what is the result 
of the survey? That is what I want to 
know.

The Depoty Minister of Railways 
and Transport (Shri AJagesan): Only 
an appreciation of the prospects was 
made. In this connection I may say that 
this alternative line was found to be 
not as feasible as doubling of the 
existing track between Bezwada and 
Madras. Even in this year certain sec­
tions on the Tenali-Gudur section of 
the Bezwada-Madras line have been 
taken up for doubling.

Shri T. B. Vlttal Rae: May I know. 
Sir...............

Mr. Depnty-Speaken No, Sir, the 
Railway Budget is there and the hon. 
Members can carry it on there.

Shri T. B. Vittal Rao: How many 
minutes do we get. Sir?

Mr. Depotj-Spealcen If hon. Mem­
bers do not have a chance in the Rail­
way Budget.

Siri T. B. Vittal Rao: This question 
is going on for IJ years. Sir. They give 
one assurance at one time and another 
assurance at a different.

Mr. Depnty-^peafcnr: The Question 
Hour is for questions. In the Railway 
Budget the hon. Minister will certainly 
reply.

Shri T. B. Vlttal Rao: A t Secundera­
bad while addressing a conference the 
Railway Minister said that this rail­
way line will be taken up. It was pub­
lished in bold headlines in the news­
papers.

W agon A ssem bly  Plant at 
O kha

*477. Shri Bhagwat Jha Azad: Will 
the Minister of Railways be pleased 
to state:

(a) whether there is any scheme to 
expand the wagon assembly plant at 
Okha in Saurashtra; and

(b) if so, what are the details of 
the scheme?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes.

(b) A  statement giving the informa­
tion is placed on the Table of the 
House, [See Appendix III, annexure 
No. 29.]

Shri Bhagwat Jha Azad: May I
know how far the expansion of this 
plant would lead to stepping up of 
production?

Shri Shahnawaz Khan: This Assemb­
ly Plant at Okha is not meant for 
producing wagons; it is meant mwely 
to erect fiie wagons that are imported. 
It is only for erection of the imported 
wagons that this plant works and no 
production is done.

Shri B h a g ^  Jha Azad: What is 
the financial implication of this expan­
sion?

Shri Shahnawaz Khan: I could not 
follow the question.

Mr. Depoty-Speaker: How much 
more money wifl be spent on this ex­
pansion?

Shri Shahnawaz Khan: Just over
Rs. 5 lakhs.
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The Depety MBniiter of Railways 
and Tfai^port (Siiri Alagesae): And. 
it is a private firm. *

T rain A ccident

♦478. Sliri P. C. Bose: WiU the
Minister of Railways be pleased to 
state:

(a) whether there was a train acci­
dent on the 7th January, 1956 between 
Kathar-West and Semapur Stations on 
the North Eastern Railway;

<b) if so, the causes of the accident;

(c) the number of casualties;

(d) whether any enquiry has been 
held;

(e) if so, what are the findings; tmd

(f) whether it is a fact that a simi­
lar accident had occurred at the same 
spot in June 1953?

The Parliamentary Secretary to the 
Minister of Railways aod Transport 
(Shri Shahnawaz Khan): (a) to (f). A  
statement is laid on the Table of the 
Lok Sabha. [See Appendix III, annex- 
ure No. 30.]

Shri P. C. Bose: In the statement, 
along with the findings I do not find 
any recommendation to improve the 
-conditions so as to avoid such acci­
dents in future. May I know what steps 
the Government propose to take to 
avoid such accidents? >

Shri Shahnawaz iOian: Tbis acci­
dent was caused by wrong setting of 
points. Therefore the only recommen­
dation can be that the points should 
be set accurately.

Shrimati Tarkeshwari Sinha: May I
know whether an overall enquiry about 
the frequent railway accidents has bera 
<x)nducted by the Government and, if 
so. why the report has not been pub­
lished so far?

The Deputy Mmister of RaUways 
and Transport (Shri Alagesan): This 
question I think has been answered on 
the floor of the House several times.

A  committee went into this question 
and submitted a report The National 
Railway Users Council met at that 
time and they expressed a desire that 
they should also be associated with 
this enquiry so that they may also go 
into this matter. Then another com­
mittee was set up to review the pre­
vious report. The report of that 
committee has been published. If the 
hon. Member will take the trouble to 
go through that report, the recom­
mendations of the original conmiittee, 
the recommendations of the reviewing 
committee, and the remarks of the 
Railway Board are all set out in it.

Shri V. P. Nayan The hon. Deputy 
Minister was referring to the second 
report. May I know why the original 
Shahnawaz Report was not published?

Shrimati TarkeAwari Smha: That is 
exactly the question I asked.

Shri Alagesan: For the information 
of the hon. Member I may say that 
both the reports were Shahnawaz 
Reports.

Shri V, P. Nayan I meant the origi­
nal Shahnawaz Report.

Shri Alagesan: With the latter report 
also Shri Nawaz was associated and 
so there is no question of leaving any 
report made by the hon. Parliamentary 
Secretary. As I explained before, aU 
these things have been gone into by 
the reviewing committee and in their 
report you will find the gist of the 
recommendations of the original com­
mittee also.

Shri V. P. Nayar: That. does not 
answer my question.

Mr. Depoty-Speaker: Hon. Mem­
bers will kindly remember that this 
question relates to one single specific 
train accident. I allowed one question 
relating to train accidents in general. 
Are we now converting this question 
into a general question of accidents, 
committees and all that?

Shri V. P. Nayar: I contend that in 
the original report they gave out the 
reasons for accidents which we want 
to know.
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Mr. Deputy-Speaker: Order, please. 
1 am not concerned with what the 
original report said. That may be rele­
vant on another question. The scope 
of this question is very small.

B havnagar-Tarapur L ine

*479. Shri Dabhi: Will the Minister 
of Railways be pleased to state at what 
stage is the proposal for the construc­
tion of Bhavnagar-Tarapur broad- 
gauge line on the Western Railway?

Hie Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): It is proposed 
to undertake an Engineering Survey 
and a revision of the 1953 Trafl&c 
Survey of the line during the year
1956-57.

Shri Dabhi: May I know whether the 
construction of this line is likely to be 
taken up during the Second Five Year 
Plan period?

Shri Shahnawaz Khan: We wiU wait 
till the survey is completed.

Shipping

*480. Sardar Hokam Singh: Will the 
Minister of Transport be pleased to 
state:

(a) whether the First Five Year 
Plan target for the development of 
the Indian Mercantile Marine is like­
ly to be achieved within the Plan 
period;

(b) if not, the short-fall feared; and

(c) the loans advanced by Govern­
ment to Indian Shipping Companies 
for acquisition of ships?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) No. Sir.

(b) The short-fall is likely to be 
about 1,10,000 GRT but ships of a 
total tonnage of about 1,20,000 GRT 
are under various stages of construc­
tion in Indian and foreign yards.

(c) I.,oans have so far been sanction­
ed to ite  Indian Shipping Companies 
to the extent of R .̂ 2,428 crores 
approximately for acquisition of ships.

Sttpdar Hokam Shight May I know 
what percentage ctf the total cargo is 
expected to be' carried by our owb 
marine, now that the first Five Year 
Plan has ended?

Shri Shahnawaz Khan: Five per cent

Sardar Hokam Singh: What increase 
in the percentage is expected to be 
achieved by the end of the Second 
Plan?

Shri Shahnawaz Khan: 10 per cent, 
more; that is, 15 per cent, of the total 
trade.

Shrimati 11a Palchondho^: Is there 
any proposal for building oil tankers in 
view of the fact that we are having 
so many oil refineries?

T ^  Depoty Minister of Railways 
and Transport (Shri Ahigesan): There 
is one private company which has al­
ready purchased an oil tanker.

Mr. Depoty-Speaker: It was only
yesterday that it was answered.

Shrimati Ila Palchoodhory: The
question was whether we are building 
any oil tankers.

Shri Ahigesan: We are not building.

Shri Bhagwat Jha Azad: What were 
the reasons for the short-fall in the 
First Five Year Plan target as men­
tioned by the hon. Parliamentary 
Secretary?

Shri Siiahnawaz Khan: Firstly, those 
firms have not been able to cope up 
with the orders that were placed, 
according to the scheduled dates. 
Secondly, we have had to scrap mcwe 
shipping tonnage than we actually en­
visaged in the first instance.

Shri Joachim Alva: In drawing up 
the target for the Second Plan, do the 
Government draw lessons from the 
history of the development of shipping 
in other countries, namely, Britain, 
which, at the end of the war rose to 
the second position and tiie USA built 
its marine fleet three times of what it 
had in 1939? ,

Shri S»iahnawaz Khan: We try and
benefit from the experience of all the 
other nations, keeping in view our limi­
tations.
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Shri M. D. Josld: May I now
whether any loan has been advanced 
for constructing new stdps for passen­
ger lines on the west coast?

Shri Alagesan: 1 should like to have 
a separate question. I am not just now 
able to reply to that question.

Shri Sarangadhar Das: May I know 
how far the Vizagapatam shipyard is 
behind schedule, or, is it up to schedule 
in constructing ships that have been 
ordered by the various shipping com­
panies?

Shri Ahigesan: Their delivery dates 
have to be changed many a time. They 
were not able to keep up to the 
schedule.

Shri Sarangadhar Das: How far be­
hind?

Shri Abigesan: I should like to have 
notice. 1 do not have the various 
months and other details, now.

Pandit K. C. Shanna: What is the 
machinery to control the spending of 
the money which is lent by the Gov­
ernment?

Shri Alagesan: The amounts are 
granted on good security. Of late, we 
are also having a Government director 
on the Board of Directors of the com­
panies which receive the loans.

Pandit K. C. Shanna: Have the 
Board of Directors given you any 
report whatsoever? How is the money 
spent? Has the Minister any comment 
to make on the expenditure?

Shri Alagesan: Money is advanced 
on the ships purchased.

Indian R ailw ay R olling Stock 
IN G oa

'*481. Shri Gidwani: Will the Minis­
ter of Railways be pleased to state 
whether the Railway Rolling Stock 
which was being used to run the Rail­
ways in Goa has been taken over by 
Government?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
^(hri Shaiinawaz Khan): Yes. Except 
a few wagons which were condemned 
and were not fit to be moved, the

rest was brought over to the Southern 
Railway.

Shri Gidwani: May 1 know whether 
any claim has been lodged regarding 
the remaining wagons? What is the 
amount that we have received for it?

Shri Shahnawaz Kh an; No claim has 
been lodged. There are some very old 
and condemned wagons that have been 
left behind. From the Southern Rail­
way’s stock only one wagon has been 
left behind, because it could not be 
moved. There were some very old 
wagons belonging to the old MSM 
Railway which were used for work in 
the Marmagoa harbour. There were 
80 such w^ons. 56 have been removed. 
The remaining 24 are lying there, be­
cause it is not possible to move them, 
and we are trying to dispose of them.

R ailw ay L ine to Shaheed N agar

*483, Shri N. B. Chowdhury: Will 
the Minister of Railways be pleased 
to state:

(a) the initial expenditure incurred 
by the Government in connecting 
Shaheed Nagar with the nearest rail­
way station;

(b) whether it is a fact that the 
preliminary plan was later on dropped; 
and

(c) if so, the reasons therefor?

The Parliamentaiy Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Rs. 2.500.

(b) Yes. Sir.
(c) The area selected for construc­

tion was affected by the floods in the 
Punjab and retained flood water at a 
number of spots even in December 
1955.

Shri N. B. Chowdhury : May 1 know 
the estimated income from this invest­
ment?

Shri Shahnawaz Khan: It was pro­
posed to construct a railway station 
there, but because of the flood, the pro­
posal was given up and only some 
earthwork was done. The earth was 
collected, and we propose to utilise that 
earth for something else. There is no 
income from this.
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Sbn K . K . Basn: What was the
estimated cost of the construction on 
the site selected and what would have 
been the return to the Government 
from that particular platform?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): It is
not a question of return. Whenever 
there is a large assemblage of people, 
the railways have to provide the 
amenities. I do not have before me the 
estimated cost. The work did not pro­
ceed beyond a particular stage. As for 
the return, of course, it was not there. 
There is, as I said no question of 
return.

Shri K. K. Baso: What is the num­
ber which is considered to be large, for 
the construction of a special platform?

Shri Alagesan: For anything that the 
existing arrangements cannot cope 
with, we have to make available addi­
tional facilities. I thought that #  well 
understood.
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Shri Kamath: Is it not a fact that 
though the Prime Minister and his 
colleagues swear by the name of 
Budha and Gandhi, the slaughter of 
animals today is far greater and that 
slaughter continues by more cruel 
methods than it was during the British 
regime?

Dr. P. S. Deshmnkh: I do not subs­
cribe to the view my friend has taken, 
but, all the same, we are awaiting the 
recommendations of the Committee 
which we have appointed.
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Shrimati 11a Palclioudhnry: May I
know what steps are being taken to 
p^vent the excessive loading of bullock

Dr. P. S. Deshmnkh: There is an 
Act already in operation. If it is not 
obeyed or if there are transgressions—  
and we know there are— f̂ie remedy 
remains with ns to enforce that enact­
ment rather than any new enactment 
that would be required.

NUTRfTION

*488, Shri S. C. Samanta: Will the 
Minister of Health be pleased to state:

(a) whether report of the work 
done in Nutrition in State has been 
published every year since 1950;
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(b) if SO, the number of States 
where Public Health Nutrition work 
has not been possible as yet;

(c) number of States which have 
so far carried out diet surveys in their 
respective States; and

(d) the steps taken to establish 
nutrition clinics?

The Minister of Health (Ra^omftii 
Amrit Kaor): (a) Yes.

(b) Twelve.

(c) Eighteen.

(d) It is for the State Governments 
to take necessary action in the matter. 
Nutrition clinics have been establish 
ed in Bombay and Hyderabad States

Such a clinic has also been establish 
ed in the Nutrition Research Labora 
tories at Coonoor and is being estab 
lished at the All India Institute of 
Hygiene and Public Health, Calcutta.

Shri S. C. Samanta: May I know 
whether any special area was taken up 
by the Central Ministry and research 
was carried on there, and if so. with 
what results.

The Deputy Minister of Health 
(Shrimati Chandrasekhar): I think we 
have not done any such thing.

Shri S. C. Samanta: May I know 
whether results of the research on 
nutrition are published?

Rajkumari Amrit Kaor: Research
has been carried on in various States 
and the Centre is in close contact with 
them. The results of these research® 
are published in special reports of the 
Indian Council of Medical Research. 
We always also publish them in the 
annual reports of the Indian Council of 
Medical Research.

Shri Keshavaiengar: May I now if
any steps are being taken to provide 
publicity for the results of these insti­
tutions all over the country and if so, 
what are those steps?

Rajkomari Amrit Kaor: These ques­
tions are discussed every year at the 
conference of the Indian Council of 
Medical Research. We keep in touch

with the States and ask them to give 
publicity. Such publicity is necessary 
in order to make the people understand 
the efficacy of food nutrition.

Shri N. M. Lingam: May I know 
when the Nutrition Research Labora­
tories at Coonoor will be transferred 
to Hyderabad? May I also know 
whether there will be any clinic in 
Coonoor even after the transfer of the 
present laboratory?

Rajkumari Amrit Kaor: The labora­
tory will be transferred to Hyderabad 
as soon |as the buildings there are 
ready; I cannot give any date. After 
the transfer no clinic will be kept at 
Coonoor.

Shri K. K. Basn: May 1 know 
whether any tangible steps other than 
education, as the hon. Minister has 
said, are taken in those areas where 
was found to be nutritional deficiency 
as a result of the research?

Rajkumari Amrit Kaun These 
steps will have to be taken by the 
States and not by the Central Adminis­
tration.
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Mr. Deputy Speaker: We are going 
away from research to the actual sup­
ply of goods.

G oods T ransport on N.E.
R ailw ay

*489. Shri Anirodha Sinha: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is no proper classification for alloting 
priority in transport of seasonal and 
perishable goods on the Metre-Gauge 
Section of the North Eastern Railway; 
and

(b) if so, the reason thereof?

The ParliaiimtaTy Secretary to tlie 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) No. the
General Preferential Traffic Schedule 
is equally applicable jto the North 
Eastern Railway. Perishable traffic falls 
in the higher category ‘D’, Seasonal 
traffic as such however, does not gene­
rally enjoy any special priority; the 
inter-priority classification of such traf­
fic depends upon the comparative 
importance and urgency of the move­
ment of the various kinds of com­
modities concerned.

(b) Does not arise.

Shri Animdha Sinha: May 1 know 
whether it is a fact that preferential 
movement is not allowed to seasonal 
and perishable commodities like onion 
and potato which have to be moved 
in a particular season on the metre 
gauge section of the North-Eastern 
Railway? ,

Shri Shahnawaz Khan: There is a 
slight difference between perishable 
and seasonal traffic. Perishable traffic 
is given a higher priority, whereas 
seasonal traffic is given a sfightly lower 
priority.

Shri Animdha Sinha: Will the Gov­
ernment tell the House whether 
seasonal and perishable commodities 
will be properly classified and will be 
given due priority for movement dur­
ing particular seasons?

Mr. Depoty-Speaker: Is it a sugges­
tion for action?

Shri Animdha Sinha: I want that 
some preferential treatment should be 
given and necessary action should be 
taken in this regard.

Mr. Depoty-Speaker: All that will 
be said during the discussion on the 
Railway Budget.

R adio-Photo and P hoto 
T elegraph Service

M90. Shri D. C. Sharma: Will the 
Minister of Communications be pleas­
ed to state whether the radio-photo and 
the photo-telegraph services have not 
proved to be popular?

The Minister in the Ministry of 
Communications^ (Shri Raj Bahadur):
The traffic on these services is increas­
ing and the services are, therefore* 
becoming popular.

Shri D. C. Sharma: May I now what 
that increase has been and if that 
increase can be called appreciable, 
considerable or adequate?

Shri Raj Bahadur: The increase can 
be said to be encouraging and it may 
be indicated by the following statistics 
which I have collected so far as exter­
nal services are concerned. In 1949-50. 
the figure was 18,300 centimetres 
in photo space, in 1950-51, it was 
27,100. The last two figures are 29,600 
for 1953-54 and 1,04,475 for 1954-55. 
The number of photo-messages has 
gone up to 146,

Shri D. C. Sharma: Is it not a fact 
that the rates for these services are 
very high and that if these rates are 
reduced, the response will be much 
more encouraging than it is now?

Shri Raj Bahadur: The rates are not 
high if we keep in mind the expendi­
ture that is being incurred for the ser­
vices. The recurring expenditure comes 
to Rs. 34,767 and the income is only
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Rs. 4,128. Because the servicc has been 
essential and is of the nature of a 
pioneering service, we have to incur 
this loss. Otherwise, the rates are not 
even economical.

R ailway R ates T ribunal

*492. Shri M. L. Agrawal: Will the 
Minister of Railways be pleased to 
■state:

(a) whether any complaints have 
"been received by the Railway Minis­
try about the procedure adopted by 
the Railway Rates Tribunal; and

(b) if so, what steps have been 
taken or are in contemplation to re­
medy the defects complained of?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) 
Tes. Sir.

(b) The question of simplifying the 
Jiiles of procedure of the Railway 
Rates Tribunal has been remitted to 
the Railway Freight Structure Enquiry 
Committee whose recommendations 
are awaited.

Sliri M. L. Agrawal: May I know 
what was the nature of these com­
plaints?

Shri Alagesan: The complaints re­
lated to, firstly, the high cost of the 
suits in respect of cases taken before 
the Tribunal; secondly, the delay in 
the disposal of cases, and thirdly, the 
inconvenience supposed to be caused 
to people in North India due to the lo­
cation of the Tribunal in Madras. 
These are the three broad complaints 
that we have received- All these things 
afe now before the Freight Structure 
Committee who are looking into 
them; they are collecting opinions on 
the various points.

Shrimati Tarkeshwari Sinha: In view 
of the fact disclosed by the hon. Deputy 
Alinister that the committee is going 
into these matters, may I know whether 
their recommendations will be accepted 
immediately or they will be included 
in the next year’s budget proposals?

Shri Alagesan: We have remitted
it to the Freight Structure Committee 
^nd we are awaiting their report. As to 
•whether we will implement the recom­
mendations of the committee, that is 
to be judged by our performance in the 
past. We have been implementing the

reccHnmendations of the various com­
mittees appointed by us.

Shri K. K. Basu: May I know what 
stands in the way of this Railway Rates 
Tribunal sitting in different places in 
India instead of having its permanent 
seat at Madras?

Shri Alagesan: I have to inform the 
hon. Member that it has been sitting 
in various places like Delhi, Kanpur, 
Calcutta, etc. We have already taken 
steps; anyhow, we will further look into 
it.
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Sliri Ramachandra Reddi: May 1
know the annual accumulation of this 
Fund and the unspent balance at pre­
sent in the Fund ?

Shri Abid Ali; About a crore of 
rupees; and the present balance is 
about Rs. 5 crores. "

Shri T. B. Vittal Rao: The hon. 
Minister said that a Standing Com­
mittee is being constituted. May I know 
who are represented on that Com­
mittee?

Shri Abid Ali: All the three parties, 
that is, workers, employers and Gov­
ernment. '

Shri T. B. Vittal Rao: In view of the 
fact that the centralised administra­
tion of the Coal Mines Labour Welfare 
Fund has been very unsatirfactory and 
unhappy and it was under the consi­
deration of the Government to decen­
tralise it, may I know what decision 
has singe been taken with regard to the 
question of decentralisation?

Shri Abid Ali: It is not correct that 
the working has been unsatisfactory, 
but we have already decided to have 
local committees also s  ̂ that the work 
may be spread in all the areas.

Shri P. C. Bose: The hon. Minister 
said that the fund for housing purposes 
could not be spent on account of the 
attitude of the colliery owners and that 
now the fund will be utilised directly 
by the Welfare Fund. May I know who 
will be the owner of the houses to be 
built by the Fund at its own cost?

Shri Abid Ali: Certainly this wiB 
remain the property of Uie Fund.

Shri K. K. B&sn: In view of the fact 
that the housing condition of the mine 
workers is abominable and in view o f 
the fact that the new houses couM not 
be built because of the recaldtrant 
attitude of the owners, may I^know 
what positive steps the Government 
have taken so far as the attitude of the 
owners is concerned so as to see that 
they fall^in line with the policies of the 
Government?

Shri Abid Ait: But there is scarcity 
of land also, and I have said that
30,000 houses will be built from the 
Fund directly.

Shri B. S. Murthy: In view of the 
fact that there is an accumulation of 
Rs. 5 crores, may I know whether 
Government have a comprehensive- 
scheme of providing housing for these 
labourers out of this, instead of wait  ̂
ing for years for the goodwill of the 
management?

Shri Abid Ali: I have ah*eady 
answered it. We ourselves will under­
take the construction from the Fund 
available.

Shri Bhagwat Jha Azad: In view of 
the fact that as much as Rs. 5 crores 
is left unspent, may I know whether 
all the provisions have been fulfilled 
or whether this accumulation is due to* 
the n^igence and inefficiency of the 
authorities?

Shri Abid Ali: There is no negli­
gence so far as the authorities are con- 
Qprned.

Shri Bhagwat Jha Azad: Then why 
is it imspent?

Shri Nambiar: May I know whether 
the rent will be collected from the em­
ployees or the "employers?

Shri Abid Ali: From both.

H ighways

*494. Shri M. S. Gunipadaflwamy:
Will the Minister of Transport be 
pleased to state the steps taken or 
proposed to be taken by Government 
to give proper attention to land-scap­
ing of national highways?
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Tbe Deputy M ionto of Raflways 
and Tfanqioit (Sbri Alagesan): In-
striK t̂ions have bt^n issued to the State 
Governments to plant a second row of 
trees on National Highways to replace 
the old trees in due course, and to 
arrange for planting of shrubs and 
flowers near major bri(%es on these 
Highways as far as possible.

Shri M. S. Goropadaswamy: May I
know whether any schemes have b^n 
worked out about the amount of money 
that is going to be spent during this 
year and tiie next five years on this 
land-scaping?

Shri Alagesan: We have told the
State Governments that the expenditure 
incurred with reference to national 
highways can be met from the main­
tenance charges.

Shri M. S. Gnmpadaswaoiy: My
qjuestion was whether any estimate has 
been made about this expenditure

Shri Alagesan: We do not have the 
information, but we have told the State 
Governments that it could be met from 
that source.

Shri N. M. Lingam: Apart from 
land-scaping, are Government aware 
that along long stretches of national 
highways the sites are subject to 
heavy erosion, and may I know whe­
ther Government have laid down any 
specifications for the width and 
strength of these highways; if not, 
how do Government propose to main­
tain these sites and protect them from 
erosion in future?

Shri Ali^esan: All these things come 
under maintenance. Of course, there 
are specifications laid down for width, 
etc. When erosion takes place, na­
turally it is being set right.

Shii Mathen: May I know whether 
the hon. Minister expects to maintain 
the tempo of the highways and roads 
in spite of the cut in the targets?

Shri Alagesan: There is a certain
contradiction in the question itself— I 
am expected to maintain the tempo in 
spite of the cut. We propose to go

ahead with the works that we have 
already taken in hand. We may have to 
slow down a little as far as new works 
go.

R ailw ay T ribunal

♦496. Shri Nambiar: Will the Minis­
ter of Railways be pleased to state: '

(a) the terms of reference now left 
pending with thep one-man Tribunal 
in the disputes between the Railway- 
men’s F^eration and the Railway 
Board;

(b) whether the withdrawal of cer­
tain references from the tribunal by 
the President of the Federation has 
been approved by the Railway Board 
and the General Secretaiy of the Fede­
ration; and

(c) whether the ejiquiry on all sub­
jects continues as demanded by the 
General Secretary of the Federation?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) to
(c). Out of the 5 terms of reference, 
agreement was reached between the 
Federation and the Railway on 3 
which were withdrawn from the Tri­
bunal. This was done with the ap­
proval of the Federation and as such 
the approval of a particular office­
bearer does not arise. The remaining 
terms of reference are

(i) Re-distribution of grades for 
various categories of staff decided upon 
as a result of the reconmiendations of 
the Joint Advisory Committee, should 
be reviewed.

(ii) The orders that in workshops,, 
leave with or without allowances, shall 
not be for less than half a day should 
be reviewed.

Shri Nambiar: May I know whether 
the General Secretary of the Federa­
tion, who is a non-official who advised 
the Tribunal, w ^  consulted when these 
items were withdrawn?

Shri Alagesan: We consult the 
Federation as a whole. It is not possi­
ble to consult individual office-bearers. 
The office-bearers consist of the Presi­
dent, the General Secretary, the Vice­
President and others also. I do not
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think we should be called upon to 
consult each and every individual 
oflBce-bearer, We consult^ the Federa­
tion as a whole and the representatives 
of the Federation carried on talks with 
the Railway Board, and in a record 
time of three or four days agreement 
iias been reached on three out of the 
£ve terms of reference. I think it is a 
matter for appreciation.

Shri B. S. Murtliy: Now that the
union has been split into two wings, 
which of them will be consulted— both 
or one of them?

Shri Alagesan: I propose to deal with 
it in the course of today.

Shri Nambiar: May I know whether 
the non-oflScial adviser has been re­
moved by the Federation or the old 
non-official adviser continues on be­
half of the railwaymen— t̂he non-offi­
cial assessor.

Shri Alagesan: 1 do not know what 
the hon. Member has in mind. He 
knows about these things much more 
than I do.

Mr. Depoty-Speaker: From adviser 
it came to assessor and something in 
the nature of an assessor.

Shri K. K. Base: The hon. Minis­
ter said that he consulted the whole 
of the Federation. May I know how 
many persons actuaUy were consulted 
or who are the office-bearers of the 
Federation who were consulted and 
who are supposed to have spoken on 
behalf of the Federation?

Mr. Depoty-Speaker: I am not go­
ing to allow it.

Shri K. K. Bara: He said the whole 
of the Federation.

Mr. Depi^-Speaker: The whole of 
the Federation is always represented 
by the Executive Committee.

Shri K. K. Basu: He said need 
not consult the General Secretary” . 
Let us know who was consulted.

Mr. Depoty-Speaker: I am not go­
ing to allow this question. Hon. Mem­
bers know fully that when there is 
an institution the letter is written to 
the institution and on behalf of it 
somebody writes back.

Shri K. K. Basu: Here is a case
where he says that the Gener^ Secre­
tary was not consulted. I would like 
to know who has been consulted.

Mr. Depoty-Speaker: Next ques­
tion.

Shri Nambian 1 want to ask one 
question.

Mr. Depoty-Speaker: Next ques­
tion.

M eteorological D epartment Staff

*498. Shri K. K. Baso: Will the 
Minister of Commonications be pleas­
ed to state:

(a) whether an order was issued 
in 1949 by the Home Ministry for 
fixation of seniority of Government 
Servants;

(b) whether the seniority of the 
Scientific Assistants in the Meteorolo­
gical department have not yet been 
fixed; and

(c) if not, when the matter was 
referred to the Ministry?

The Minister in the Ministry of 
Commonications (Sim Raj Bahador):
(a) Yes, Sir.

(b) and (c). On the amalgamation 
of the old cadres of Meteorological 
Assistants and Assistants into a com­
mon cadre of Scientific Assistants, the 
question of fixation gf their relative 
seniority was referred to Government. 
A  decision was reached in but before 
it could be given effect to, another 
representation was received from the 
old Assistants and the matter is being 
re-examined in consultation with the 
Ministry of Home Affairs.

Siiri K. K. Baso: I would like to 
know what is the specific answer to 
part (c), when the matter was referred 
to the Ministry?

Shri Raj Bahador: I have said, it 
was referred to the Ministry.

Shri K. K. Baso: I used the expres­
sion, “ when” .

Shri Raj Bahador: It was referred 
to in 1951.
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Shri K. K. Bsma: May we know 
whether, after the unification, the 
priiiciples of seniority'as applied to 
other staff were not applied so far as 
the scientific assistants are concCTned?

Shri Raj Bahadur: That was not an
easy case because the Meteorological 
Assistants and Assistants, in the scope 
of their duties and functions, were 
almost identical. They were doing the 
same work. Only the grades differed 
in the scales of pay. The two were, 
therefore, combined into one cadre 
with effect from 1-1-1947. It was not 
possible for us to ignore the rights of 
those who had served for long years 
as Assistants and might have been 
posted as juniors or superseded by 
juniors.

Shri Velayndhan: How many
Scientific Assistants are there in the 
Meteorological Section in this cate­
gory?

Shri Raj Bahadur: I am sorry; the 
figures are given in the budget; I 
cannot say offliand.

Shri K. K. Baso: As a result of the 
long protracted consideration by the 
Government, quite a number of offi­
cers concerned may have retired or 
superannuated within this period. 
Will they be given any sort of com­
pensation if the Government makes a 
decision in their favour?

Shn Raj Bahadur: I say much can 
be said on both sides for and against 
either group. The Assistants as well 
as the Meteorological Assistants have 
been amalgamated into one cat^ory 
of Scientific Assistants. We are in such 
matters governed by the advice 
tendered to us by the Ministry of 
Horae Affairs. We decided according 
to one set of instructions that have 
been issued to us in 1^9. Afterwards, 
the Home M inis^  advised us to 
make some relaxation in that. Later 
on, the party which was adversely 
affected by this latest decision came 
with another representation. That is 
also being considered by the Ministry 
of Horae Affairs. I do not know what 
my hon. friend further wants us to do 
in the matter.

Shri K. K. Basn: My question has 
not been answered.

Mr. DqiuCy-Speak^ Next question.

Siiri K. K. Basn: Why should we, 
not get specific answers? I want to 
know.......

Mr. Deppty-Speaker: I cannot go
on with a single question.

Shri K. K. Basn: On a point of 
order; my question was this. I put a 
specific question: There may be some 
persons who may retire within a 
month or two. If the Government 
decides that a certain category will 
have a certain grade, I ask whether 
in these cases Government are going 
to consider some sort of compensation 
or relief. That is the specific question.
I am not asking about delay.

Pandit K. C. Sharma: It is hypothe­
tical.

Shri Raj Baliadnr: This question of 
compensation does not arise. I am 
thankful to my hon. friend, this is a 
hypothetical question. Here is a ques­
tion of seniority, whether X  or Y  wilt 
be senior.

H istorical Places

*499. Shri H. N. Mnkerjee: Witt 
the Minister of Transport be pleased 
to state:

(a) whether his attention has been̂  
drawn to complaints published in the 
Press that inconvenience is caused to, 
and a bad impression produced on 
tourists, particularly foreign, on ac­
count of the closure, for hours, o f 
places of historical interest like the 
Agra Fort owing to the visit th e r^  
of Ministers of Government; and

(b) whether siitji undesirable 
closures would bease?'

The Deputy Minister of Raitways 
and Transport (SIhS Ahigesan): (a)
Yes, Sir.

(b) Enquiries are being made with 
a view to ascertaining the actual facts.

 ̂ Hiri H. N. Mnkerjee: I can speak 
from personal knowledge that a place 
as large as the Agra fort had been 
entirely closed to the public. I should 
like to know from the Government 
why, when V.LP.s visit such places,



the entire j^ace should remain dosed 
^nd the public is not allowed entry for 
«quite a long time.

Shri Alagesan: In fact, even before 
ithe hon. Member put down this ques- 
tioB» 1 saw a news item in the papers.
1  immediately wanted to know the 

’̂ acts. We also consulted the Home 
Ministry whether they have issued any 
instructions that the whole Agra Fort 
should be closed 4lifen V.I.P.S visit.
The Home Ministry informed us that 
there is no such instruction. Even 
when the Prime Minister visits, the 
Agra Fort is not closed; much less 
when other Ministers or others pay a 
visit. Even when the President visits, 
it is not closed. We were also told that 
this fort was closed only on two occa- 
:sions when the heads of other States, 
namely Marshal Tito and Messrs.
Bulganin and Khruschev visited. On 
the pettticular date that was mention­
ed in the daily press, we came to know 
that the fort was not closed: I think 
30th of January. Then, we made 
further enquiries. That enquiry is not 
yet complete. On the 28th of that 
month, the fort was closed due to the 
expected visit of the Maharajkumar 
of Sikkim or something like that.
That dignitary visited, and it was 
closed. We are still ascertainii^ facts.

Shii H. N. Mukerjee: Has the atten­
tion of the Government been drawn to 
a series of letters which have appeared 
in an important daily in this city 
written by foreign tourists who have 
specifically complained that it was on 
account of the visit of the Ministers 
of Government that the Agra Fort was  ̂
GCwnpletely closed for the day, as also 
the public presumption which follows 
that the Minist^^ of Government are 
somehow not so sur̂  ̂ of their stand­
ing v/ith the puWte? I wish the Gov­
ernment gives its reactions in regard 
to this.

An Hob. M m ben Unwarranted.

Shri Alagesan: I should like inmie- 
diately to repudiate the insinuatic|i» 
underlyi^ the hon. Member’s sug­
gestion. The Ministers of Government 
here and also the Governments else­
where are quite sure of their standing 
with the public.
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Shri Kamath: Why
guards then ?

have body-

Shri Alagesan: I am quite safe.  ̂ ,

Mr. Depnty-Speaker: On suclL a 
small question, there are 50 questions. 
The hon. Minister himself has 2ms- 
wered at length. I should have wished 
his answer to have been short. The 
question is also like that. I am sure 
hon. Members have the Ust of ques­
tions. They may concentrate upon the 
very important questions. Of course, 
this is aJso important.

Puri R ailw ay Station

*502. Shri Kamath: Will the Minis­
ter 0f Railways be pleased to refer to 
the reply given to Starred Question No. 
60 on the 17th Februaiy, 1956 and 
state:

(a) whether it is a fact that Gov­
ernment have decided not to recon­
struct or repair the Puri Railway 
Station building damaged in the 
recent disturbances there; and

(b) if so, the reasons therefor?

l¥ e  Depoty Minister of RaUways 
and Transport (Shri Alagesan): (a)
1 0̂, Sir. no such decision has been 
takln.

(b) Does not arise.

Shri Kamath: Is it a fact that the 
Deputy Minister or one of his 
colleagues made a statement in the 
otim  place the other day to the effect 
tha| the Government proposes to ask 
the people of Puri to voluntarily re­
build this station?

Shri Alagesan: Yes. While inter­
vening in the course of the discussion 
on the Railwâ ?̂  Budget in the other 
House, I ventured to suggest that the 
people of Puri may well consider the 
suggestion that they should volun­
tarily contribute for the rebuilding 
of the station.

Shri Kamath: Is this proposal not 
tantamount to putting a premium on 
the inefficiency of the police and other 
administrative autiiorities who failed 
to prevent and track down ^ e  mis­
creants, tantamount to penalising the
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entire nation who use the Puri station 
alcmgf with other statio^?

Sliri A ^ esan : I think, on the other 
hand, it is putting faith in the people 
in their capacity to repent and atone 
for the wrongs they have done.

Mr. Deputy-Speaker: What I find 
is, questions are not for eliciting infor­
mation at all. Hon. Members come 
up with their opinions or suggestions. 
How long am I to allow this?

Shri Kfm ath: 1 am not giving my 
opinion; I will put a question of fact 
Is Government aware that during the 
‘‘Quit India” and “Chalo Delhi” 
Campaigns in 1942 even, the British 
Government did not adopt such puni­
tive methods when large scale destruc­
tion of property took place at jthe 
hands of the members of the present 
ruling party and other elements in 
India?

Shri AJagesan: The difference in the 
conditicttis obtaining then and now is 
as much as the difference between the 
day and night.

Shri Kamath: Your policy is worse 
than that of the British Raj. That is the 
difference. You are night and tl|^ 
was day, is that not so?

Shri Alagesan: You are only blind.

Mr. Deputy Speaker: Shall I allow 
this duel to go on? Shri Shree Narayan 
Das. Shri Raghubir Singh. Shri Sadhan 
Gupta. Shri Bansal. Shri Raghttoath 
Singh. Sardar A. S. Saigal.

Sardar A. S. Saigal: 505.

Mr« Deputy-Speaker: I am not go­
ing to call four names in connection 
with any question. ^T^e  ̂ calling of 
names itself takes aw ^  so much time.
As soon as I call the first name, if that 
hon. Member is :*bsent, it is open to 
any other hon. Member who is a 
party to that question to get up and " 
say: ‘T put tiie question” .

Sardar A. S. Saigal: All right. Sir 
505.

SoM  Hon. Mmbers: Sardar
SaigaFs name is not there.

Mbr, I>epiity-Speaken I have got it 
here. In the printed list it is not tiiere. 
In the manuscript copy it is there* 
It was omitted by mistake. «

Sardar A. S. Saigal: They do nof 
see the papers at all.

U.S. E ngineers’ Study of Indian 
R ailw ays

*505. Sardar C  S. Saigal: Will the 
Minister of Railways be pleased to 
state whether any contract has been 
signed with a U.S. Engineering firm 
for the study of Indiaii Railways ?

The Deputy Miaistei^ of ̂ Railways 
and Transport (Shri Alageisii): Yes, 
Sir.

Sardar A. S. Saigal: May I know 
whether the cost of the survey and the 
studies which will be undertaken by 
Sanderson and Porter and its techni­
cal personnel will be incurred in dollar 
currency under the terms of this con­
tract?

Shri Alagesan: The expense is both 
in dollar and rupee. The dollar ex­
penditure will be borne by the Techni­
cal Co-operation Mission, and the 
rupee expenditure by the railways.

Sardar A. S. Saigal; May 1 know 
whether the expenses will be met from 
the technical assistance of tiie United 
States Government?

Shri Alagesan: I have answered it.

Shri T. B. Vtttal Rao: May I know 
whether it is a fact that the expenses 
in connection with the survey IviU 
amount to 5,20,0Q  ̂dollars?

Alagesln: It may be in the
region of 4 to 5 dollars. Ihe
rupee expenditure is in the region of 
4 lakhs. "

Shri Joachim Alva: What is the 
pro^amme of Government in this 
particular direction? We send out our 
technical experts to the U.S.S.R. to 
study the railway conditions there and 
they come back with a report about 
automatic machines and amenities. 
Then we invite on the other hand, a 
team of experts from the U.S.A. to
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Study our railway conditions. What is 
the definite ik>licy of Government in 
this line? Are we going to send oar 
boys and train them up, or call out- 
^ders to study our railways?

Slui Alagesan: This study will 
cover the operational and mechanical 
aspects of the railways. It is a much 
broader study and it was thought that 
it would be better ta  j^vite a team of 
experts from that country so that they 
can give us the benefit of their advice.

Sardar A. S. Sai^l: Is it a fact that 
since 1954 the United States Govern­
ment has been co-operating with India 
in railway rehabihtation? What is the 
amount tfiat has been committed io 
the programme of economic develop­
ment?

Shri Alagesan: I do not have the
acfual ^^gures regarding economic 
assistance from the U.S.A. to the rail­
ways.

H indi in the R ailw ays

*507. Shri Siddan . _ipa: Will the 
Minister of Railways be pleased to 
state:

(a) whether the Conference of 
General Managers of Indian Railways 
recently held in New Delhi, discus­
sed the progress which had been made 
in the introduction of Hindi in the 
Railways; and

(b) if so, the plans thought out by 
the Conference to take more positive 
action early in order to accelCTate 
the tempo?

The Parliamentary Secretary to the 
Mipister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b). 
The question was "discussed and the 
steps that should taken in this 
regard were indicated to the General 
Managers.

Shri Siddananjappa: May I know 
what those steps are?

^iri Shahnawaz Khan: The first is 
to start Hindi sections in all head­
quarters; secondly to start Hindi 
classes; thirdly to start thinkmg about 
translating the manuals in Hindi.

Dr. Latfia Sondaram: Thinking
about!

Shri Siddananjappa: May 1 know 
whether the qu^tion of makmg Hindi­
speaking offices learn one of the 
South Indian regional languages has. 
been considered?

Shri Nambiar: Preferably Tamil.
Mr. Depoty-Speaker: This does not 

relate to die other 14 or 13 languages.

Shri B. S. Murthy: In his Budget
speech the hon. Minister was pleased 
to state that voluntary classes are be­
ing held by the railway stafl[ in a num­
ber of places. May I know whether 
any other facilities are provided to 
these voluntary classes?

Shri Shahnawaz Khan: Does the
hon. Member mean facilities to teach, 
other languages?

Shri B. S. Murthy: Hindi.

Mr. Deputy-Speaker: What are the 
other facihties?

S ^  B. S. Murthy: Other facilities 
such as supply of books, literature 
etc.

Mr. Deputy-Speaker: There ar&
other feig, important questions. A  man 
who goes to read must have a book  ̂
As to wherefrom he gets it...........

Shri K. K. Basu: The hon. Minister 
said one of the steps is adaptation into* 
Hindi of some of the terms now used 
in English. In doing this translation 
or paribhasha, may I know whether 
they are taking the help of literatures 
or onaly of the men from their depart­
ment?

Shri Shahnawaz Khan: We have
good men in the department also.

Shri K. K. Basu: Please don’t do
that. ^

The Deputy Ministci* of Railways  ̂
and Tiansport (Shri Alagesan): We
also consult the Education Ministry 
who are supposed to be experts in the 
matter.

Shri T. S. A- Chettiar: May I know 
whether care will be taken to see that 
the people in the rural areas do not 
suffer, that it is not hurried up, and 
that these are first published in the 
regional languages and later on in 
Hindi?
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Shri Al^esan: We will keep iu 
mind the importance of the regional 
languages in this connection.

^  ^  ^  ^  ^  '̂Y
r̂r?pTTHT f
ŝrrt t  ^

^  f  1% ^  ?T [̂  ̂ %
'3TPT ?
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f̂ WFIT W  f  i

L o k u r  C o m m itt ee

*508. Shnmati Tarkeshwari Sinldi:
Will the Minister of Tmnspoit bt 
pleased to refer to the reply given to 
Unstarred Question No. 367 on the 
8th December, 1955 and state:

(a) whether the Lokur Enquiry 
Committee has since submittediits re­
port to Government;

(b) if so, the main fin d ii^  and 
recommendations of the Committee 
regarding Bihar Steamer Services; 
and

(c) the steps Government have taken 
or propose to take for the implemen­
tation of the recommendations of Ae 
Committee?

The Deputy Minister of Railwayt 
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) Shri Lx)kur has recommended 
that a traffic survey sĥ Juld be carried 
out with a view to determine the addi­
tional number of vessels that should 
be brought into commission. He has 
also recommended that in the mean­
while the frequency of Patna-Buxar 
and Patna-Burhaj feeder services 
should be increas^ to thrice weekly 
and that two additional steamers be 
put on the main Ganga Despatch 
Service for a trial period of at least 
one year.

2—59 Lok Sabha.

(c) The Joint Steamer Compares 
have been asked to take steps to 
increase the frequency of services. 
Arrangements are being made for thp 
traffic survey. "

Shrimati Tarkeshwari Sinha: May
I know the total mileage at present and 
the number of steamer services operat­
ing at present in the Ganga?

Shri Alagesan: They are operating 
between Calcutta and Patna— I do not 
have the exact distance between these 
two points— and between Patna and 
Buxar. Here also I do not have the 
actual distance between the two points.

Shrimati Tarkeshwari Sinha: May I 
know whether it is a fact that the num­
ber of feeder steamers hJStve been 
reduced slowly by the companies, in 
spite of the understanding arrived at 
between the steamer companies and 
the Central Government in 1949 that 
at least six feeder services should be 
operated in this area?

Shri Alagesan: All this has been
examined by the committee which 
went into this question, and it has 
recommended strengthening the ser­
vices.

Siirimati Tarke^wari Sinha: May
I know whether the steamer com­
panies have expressed the view that 
they are unable to operate those 
services that have been diverted to 
Pakistan and they are also unable to 
divert those services from Pakistan to 
India because the Pakistan Govern­
ment would not allow them to be 
diverted to the lines that were operat­
ing before?

Shri Alagesan: This was one of the 
points mentioned by them, but this 
point was considered in a conference 
of the steamer companies, the Bihar 
Government, the railways and also 
the labour unions. ^

WRITTEN ANSWERS TO QUES­
TIONS.
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A dditional M edical C ollege at 
D elhi

♦475. Shri Radha Raman: Will the 
Minister of Health be pleased to state;

(a) whether there is a proposal to 
start another medical college in Delhi; 
and

(b) if so, at what stage is the pro­
posal?

The Minister of Health (Rajkomari 
Amrit Kaiir): (a) and (b). The matter 
is under consideration.

T icket E xaminers

♦482. Shri A. K. Gopalan: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that the rest 
facilities for Travelling Ticket Exami­
ners on the Railways are not adequate 
at present; and

(b) if so, what steps Government 
propose to take to improve the posi­
tion?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnaw^ Khan): (a) and (b). 
Wherever accommodation is avail­
able, the T.T.E.S and others arc 
permitted to avail of Running Room 
facilities as also Rest Rooms where 
they exist. However, as existing facili­
ties are considered to be inadequate. 
Railways have been asked to provide 
more accommodation for rest pur­
poses.

E m ployees ' Provident F und A ct , 
1952

♦484. Shri krishnachaiya Joshi:
Will the Minister of Labour be pleas­
ed to refer to the reply given to 
Starred Question No. 82 on the 22nd 
November. 1955 and state:

(a) whether Government have
taken a final decision to extend the 
Employees’ Provident Fund Act, 1952, 
to all Industries, employing more
than 10.000 workers; and ,

Cb) if so, when the scheme will come 
into force?

The Depoty Minister of Labour 
(Shri Abid Ali): (a) Not yet.

(b) Does not arise.

L evel C rossings

♦486. Pandit D. N. Tiwary: Will the 
Minister of Railways be pleased to 
state:

(a) whether Government are aware 
that great hardship is caused to the 
inhabitants on either side of railway 
lines for want of sufficient number of 
level q^ossings;

(b) whether Government have taken 
into consideration that since the rail­
way link were constructed population 
has considerably increased and con­
sequently quite a large number of 
new villages have sprung up on either 
side of the railway lines; and

(c) whether Government have con­
sidered the question of i^oviding 
more level crossings at their own 
cost on the railway lines?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnaw^ Khan): (a) to (c). 
As many level crossings of different 
classes as are required at the time of 
the construction of railway lines, and 
during a period of ten years of the 
opening of such lines to public traffic, 
are provided and maintained at Rail­
way cost.

Anv additional level crossing 
required thereafter can only be pro­
vided and maintained at the cost of 
the party requiring it.
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G arden at A janta

*487. Shri Bibhuti Mishra: Will the 
Minister of Transport *be pleased to 
state:

(a) whether Government contem­
plate layiag out a garden at Ajanta 
Caves; and

(b) if so, at what stage is the 
matter?

The Parliamentary Secretary to tlie 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Preliminary plans and esti­
mates have been prepared and for­
warded to the Hyderabad Govern­
ment who have been asked to scruti­
nize them and also to indicate if they 
would be prepared to execute the work 
and bear the subsequent maintenance 
charges.

R ailw'ay W. & W. Staff

*491. Shri Punnoose: Will the
Minister of Railways be pleased to 
state:

(a) whether the Watch and Ward 
(now Railway Security Force) Em­
ployees of the Eastern Railway have 
expressed their desire to opt for alter­
native appointments in other Separt- 
ments of the Railways,

(b) if so, the reasons therefor; and

(c) the decision of Government in 
this regard?

The Parliamentary 
Minister of Railways and 
(Shri Shahnawaz Khan): (a) No. Sir.

(b) and (c). Do not arise.

M etric System

*495. Shri B. K, Das: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that steps 
are being taken to introduce the 
metric system on the railways as early 
as possible; and

(b) if so, the stage at which the 
matter stands?

Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b). 
An ad hoc Committee has been 
appointed to go into the whole ques­
tion. Its report is awaited.

R ailw ay C olony at Barkakana 
(E. R l y s .)

f  Thaknr Jugal Kishore Sinha: 
*497. i  Shri Asthana:

Babu Ramnarayan Singh:

Will the Minister of Railways be 
pleased to state:

(a) whether for want of adequate 
pumping capacity most of the quarters 
in the Railway Colony of Barkakana 
have not been provided with water 
taps;

(b) the reasons for delay in arrang­
ing for an adequate pumping capa­
city;

(c) whether Government propose to 
electrify the quarters of the Railway 
Colony of Barkakana; and

(d) if so. how soon?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) No. Sir. 
It is not for want of adequate pump­
ing capacity but for want of sufficient 
water supply to meet unrestricted 
demands.

(b) Does not arise.

(c) Yes, Sir.

(d) On a programmed basis depend­
ing on the availability of funds.

G aUTAMI l^tlDGE

*5(N). Shri Gadilingana Gowd: Will 
the Minister of Transport be pleased 
to refer to the reply given to Starred 
Question No. 907 on the 16th Decem­
ber, 1955 and state:

(a) the estimated cost of construc­
tion of the bridge across Gautami 
Branch of the Godavari River at Ala- 
muru on National Highway No. 5 
(Madras-Calcutta); and
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(b) when the work will be comp 
pleted?

Tke Parliamentary Secretary to tbe 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Rs. 124.79 
lakhs.

(b) In 3 to 4 years.

R ailw ay F reight on Indian 
G oods in E ast Pakistan

*501. Shri K. P. Tripathi: WiU the
Minister of Railways be pleased to 
state whether any discriminatoip  ̂
higher freight rates are charged in 
East Pakistan for Indian goods passs- 
ing through from Assam to Calcutta 
and Bihar and vice versa?

The Parliamentary Secretary to tlie 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): No Sir.

R ural C redit Survey C ommittee

♦503. Shri Shree Narayan Das: Will 
the Minister of Food and Agriculture
be pleased to state the progress made 
in setting up organisations at all levels 
and equipping them with suitable per­
sonnel to give effect to the recommen­
dations of the Rural Credit Survey 
Committee which have been accepted 
by the Government?

The Minister of Agricoltnre (Dr. 
P. S. Deshmokh): A  note giving the 
progress made in this behalf is placed 
on the Table of the Lok Sabha. [See 
Appendix III, annexure No. 32.]

E mployment E xchanges

*504. Ch. Raghnbir Singh: Will the 
Minister of Labomr be pleased to state:

(a) whether it is a fact that the Cen­
tral Inspectorate of the Employment 
Service conducted Staffing Survey at 
the two Employment Exchanges at 
Agra and Meerut; and

(b) if so, the results thereof?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b). A  preli­
minary survey was conducted at Agra 
and Meerut. Based on that experience 
more data have been collected from 
six other Exchanges, which are now 
being tabulated.

B.C.G.

*5^ . Shri Naidd Lai Sharma: WiU
the Minister of Health be pleased to 
state:

(a) whether the attention of Gov  ̂
emment has been drawn to the Doc-* 
tors’ Petition, dated the 1st December 
1955, against mass inoculation of 
Indian Children with B.C.G.; and

(b) the reaction of Government to 
the position? ,

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Yes.

(b) The Government find no reason 
whatsoever to revise their poUcy of 
carrying on this useful programme.
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Jagdeesh Prashad J.C. Sen (JJ,) 

C ommittee R eport

♦510. Shri Jholan Sinlui: WiU the 
Minister of Commimicatioiis be pleas­
ed to state:

(a) the date of the submission of 
the “J. J. Committee” Report; and

(b) the action taken thereon?

The Minister In the Ministry of 
Coafmnnications (Shri Raj Bahadur):
(a) September, 1952.

(b) Some of the recommendations 
have since been implemented while 
others ire under the consideration of 
Government.

G rand T runk E xpress 
r Shri T.B.VIttaIRao:

\  Shri Velayodhan:
Will the Minister of Railways be 

pleased to refer to the reply given 
to Starred Question No. 2467 on the 
30th September, 1955 and state:

(a) whether it has since been de­
cided to increase the speed of the 
Grand Trunk Express with a view to 
reducing the overall journey time;

(b) if so, by how much it will be 
reduced; and

(c) if the reply to part (a) be in 
the negative, the reasons therefor?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Sim Shahnawaz Khan): (a) to (c) ,^  
statement is laid on the Table of the 
House. [See Appendix III. annexure 
No. 33.]

T ravelling T icket Examiners

♦512. Shri A. K. Gopalan: WiU the
Minister of RaUways be pleased to 
state:

(a) whether it is a fact that Travel­
ling Ticket Examiners on the Indian 
Railways are not classified as “Run­
ning staff” ; and

(b) if so, the reasons thereof?

The Parliamentaiy Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) These staff do not perform 
duties directly connected with the

movement of trains.
F actories O rganisation

♦513. Shri N. B. Chowdhory: WiU
the Minister of Labonr be pleased to 
state:

(a) whether it is a fact that the 
Factories Organisation has been carry­
ing out factual surveys of hazards and 
environmental hygiene in industries;

(b) if so, the names of industries 
covered so far; and

(c) its future programme?

The Deputy Minister of Labour 
(Shri Abid AU): (a) Yes.

(b) and (c). A  statement is laid on 
the Table of the Lok Sabha. [See 
Appendix III, annexure No. 34.]

T uberculosis

♦514. Sardar Hnkam Singh: WiU the
Minister of Health be pleased to state:

. (a) whether there is a proposal to 
establish an Eastern Regional Com­
mittee of the International Union 
against Tuberculosis;

(b) if so, whether all countries in 
this region have agreed to join this; and

(c) whether any new su^estions 
were given by the Indian Anti-Tuber­
culosis Conference held at Trivand­
rum during January, 1956?

The Minister of Health (Rajknniari 
Ararit Kaur): (a) The Government of 
India understand that there is such a 
proposal.

(b) The National Tuberculosis Asso­
ciations of these countries were ad­
dressed by the Tuberculosis Associa­
tion of India in tht matter and most of 
them have replied favouring the for­
mation of such a Committee.

(c) No.

A ll India M edical Institute

♦515. Shri Krishnachaiya Joshi: WiU
the Minister of Health be pleased to 
state: ,

(a) whether the development of 
land and construction of Staff quarters 
for the All India Institute of Medical 
Sciences in the Safdarjang area. New 
Delhi, have been completed ;
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(b) if so, the total amount spent so 
far in this regard; and

(c) whether post-graduate training 
in Orthopaedic Surgery has been 
started there?

The Minister of Healdi (Rajkuimiri 
Amrit Kaar): (a) They have not yet
been completed but the work is well 
in haad.

(b) Up to 31-12-1955 the expendi­
ture was Rs. 28*43 lakhs.

(c) The training will be started in 
April. 1956.

Indian R ailw ay E mployees in G oa

*516. Shri Gidwani: Will the Minis­
ter of Railways be pleased to state:

(a) whether it is a fact that a num­
ber of Railway employees in Goa who 
had opted to serve on the Southern 
Railway in India have been arrested 
by the Portuguese Government; and

(b) if so, what action has been taken 
by Government in the matter?

The Parliamentary Secretary to the 
Minifter of Railways and Transport 
(Shri Shahnawaz Khan): (a) It is a fact 
that 14 employees of the Southern 
Railway, including both Goan and 
Indian nationals who had volunteered 
to serve elsewhere on the Southern 
Raih^ay on the termination of the 
Southern Railways contract for work­
ing the West of India Portuguese Rail­
way on 31-12-1955 afternoon, were 
detained by the Portuguese police for 
a few days and released.

(b) The Adminisfrative Officer and 
Joint Representative of the Southern 
Railway (then stationed in Goa) imme­
diately addressed the Portuguese offi­
cials formally and followed this up by 
a personal interview with the Governor 
General in Goa on 26th Decemter,
1955. The following day all the Indian 
nationals who had been detained were 
released trom detention.

A iftomatization Scheme

♦517. Shri D. C. Sharma: Will the

Minister of Communics^ons be pleas­
ed to state: ^

(a) the extent to which automatiza­
tion scheme has progressed in Calcutta; 
and

(b) in what other cities it is going 
to be adopted?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
(a) Out of the proposed installation of
55,000 lines in 15 new exchanges a 
total of 34.600 lines in 7 exchanges has 
been installed.

(b) Automatization of the following 
manual exchanges has been approved:

(1) Lucknow, (2) Patna, (3) Agra,
(4) Banaras, (5) Jaipur, (6) Coimbatore 
(7) Kozhikode, (8) Madurai, (9) Trichy 
and (10) Jullundur.

Jaundice E pidemic 
f  Shri S. C. Samanta:

♦518. \ Shri Sivamurthi SwamI:
1̂ Th. l.akshman Singh 

Charak:
Will the Minister of Health be 

pleased to state:
(a) the quantities of U. S. gift of 

Gamma Globulin received by Govern­
ment to use as prophylactic inocula­
tion against Virus Hepatitis (Jaun­
dice) epidemic in Delhi.

(b) the extent to which this medi­
cine has been successful;

(c) whether there are other purposes 
fdr which this drug can be used; and

(d) whether this medicine has been 
available in the Indian market before?

Hie Minister of Health (Rajkamtti 
Amrit Kanr): (a) Five lakh c.cs.

(b) It is too early to give an opinion 
in this regard at present.

(c) It can also be used as a i^ophy- 
lactic against measles and poliomye^ 
litis.

(d) No.

IFR ▼ TOT

apTT m a  ^  ^  ^
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F rench Steel M ission 
*520. Sbri Punnoose: Will the Minis­

ter of Railways be pleased to state:

(a) whether it is a fact that a
French Steel Mission arrived in India 
in January 1956;

(b) if so. the personnel of this Mis­
sion; and

(c) the purpose of their visit?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) to (c). The 
following four gentlemen from France 
came recently to India.

. Representing French 
Railway Board.

. Representing French 
Foundries.

In Sidelor/Michev e-

M r. Palme 
Engineer.

Mr. Pierret

Mr. Royer . 
Engineer.

Mr. Volcltsel Of Davutn Expor­
tation, Paris.

They gave lectures on the production 
of steel, maintenance of Railway track 
and running trains by remote control 
in France. It was not a regular Govern­
ment sponsored steel mission.

Indian M edical A ssociation

*521. Shri M. S. Gam
Will the Minister of Health be ^ ^ d

lo state:
(a) whether his attention has been 

drawn to the resolution recently passed 
by the Central Council of the Indian 
Medical Association regarding the 
(iovernment’s contemplated move to 
entrust parts of curative medicine in­
dependently to Health Assistant;

(b) if so, the reactions of the Gov­
ernment to this resolution; and

(c) whether, in view of the fact that 
a large number of qualified medical 
men are either unemployed or under­
employed, Government are reconsider­
ing their decision?

The Minister of Health (Rajkimiari 
Amrit Kaor): (a) Yes.

(b) and (c). Government do not pro­
pose to empower Health Assistants to 
undertake curative measures indepen­
dently of qualified doctors.

W agons Su pply  for T ea

*522. Shri K. P. Tripathi: Will the 
Minister of RaUways be pleased to 
state:

(a) whether complaints have been 
received that the system of placing 
wagons at the disposal of tea planters 
in North Eastern Railway Rangiya- 
Tezpur Section at less than twenty- 
four hours notice is causing difficulty 
due to the Excise Staff requiring 
twenty-four hours notice to clear 
the tea chests; and

(b) if so, whether any steps are 
under consideration to improve the 
position?

The Parliamentary Secretaiy to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b). A  
statement is laid on the Table of the 
Lok Sabha. [See Appendix III, annex- 
ure No. 35.]

E xtra D epartmental Postal 
Staff

*523. Shri Nambiar: Will the Minis­
ter of Communications be pleased to 
state the reasons why the Pay Com­
mission Recommendation as laid down 
in para. 58 of the Report have not been 
accepted for fixing the pay of Extra
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Departmental staff of the Posts and 
Telegraph Department?

The Minister in the Ministry of 
Communications (Shri Raj Bahadiv):
The Pay Commission did not prescribe 
any specific scale of allowance for the 
Extra Departmental staff. The general 
recommendations made by the Pay 
Commission were taken into account 
when the allowances of the Extra 
Departmental staff were revised in 
1948-49.

E mployment of D isabled  M iners

’̂ 524. Ch. Raghnbir Singh: Will the 
Minister of Labonr be pleased to state:

(a) whether it is a fact that Govern­
ment have made some provision for 
the employment of the disabled coal 
miners; and

(b) if so, the total number of the 
such disabled persons who are to be 
provided employment?

The Depoty Minister of Laboor 
(Shri Abid AU): (a) Yes. A  list of dis­
abled persons will be maintained and 
it will be the responsibility of a Tri­
partite Committee to look after their 
placement. Employers* associations 
have agreed that collieries having 
vacancies suitable for these p^ on s 
should report them to the Committee.

(b) According to the statistics main­
tained by the Central Hospital, Dhan- 
bad. the number is 215.

Provident F und Scheme

*515, Thalmr Jugal KIshore Smha:
Will the Minister of Labonr be pleas­
ed to state what steps have been 
taken by Government to include sugar 
industry in the Provident Fund 
&heme?

The Deputy Minister of Labour 
(Shri Abid Ali): A survey of sugar fac­
tories and refineries in India employ­
ing 50 or more workers has been con­
ducted. The survey report was 
circulated for comments to the State 
Governments and All India Emplo­
yers’ and Employees’ Organisations. 
The comments received are at present 
under examination.
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N ational F ederation of Indian 
R ailwaymen

♦527. Shri T. B. Vittal Rao: Will 
the Minister of Railways be pleased 
to state:

(a) whetiier the representatives of



^23 Written Ansivers 6 MARCH 1956 Written Answers 724

National Federation of Indian Rail- 
waymen have since had a meeting with 
the Railway Board after July, 1955;

(b) the reasons for not having 
regular quarterly meetings as stipulat­
ed under the joint labour machinery 
for resolving outstanding grievances; 
and

(c) the steps the Railway Board 
propose to take in this regard?

The Deputy Minister of Railwayi 
and Transport (Shri Alagesan): (a) No
formal meeting has been held after 
July. 1955,

(b) and (c). Meetings are held to suit 
the mutual convenience of the Federa­
tion and the Railway Board. The next 
meeting has been arranged for Aprfl,
1956.

F orests

r Shri M. S. i 
\S h r i Gadili

Gompada ny:
Gadilingana Gowd:

Will the Minister of Food and Agri- 
cottmre be pleased to state:

(a) whether it is a fact that certain 
State Governments propose to nation­
alise private forests in their respective 
States;

(b) if so, their names; and

(c) the views of the Central Gov­
ernment on this proposal?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). As far 
as the Government of India are 
aware, only the Government of Mad­
ras had a proposal in 1955 to legis­
late for the acquisition of private fo­
rests in two districts of that State. 
This proposal has been since been de­
ferred.

(c) The Central Government’s policy 
with regard to private forests is set 
forth in paragraph 18 of the Ministry 
of Food and Agriculture Resolution 
No. 13-1/52-F, dated the 12th May, 
1952, stating the National Forests 
Policy, copies of which are available in 
the Library- of the Sabha.

Point F our Programme

*529. Ch. Raghubir Singh: Will the 
Minister of Labour be pleased to 
state:

(a) whether it is a fact that an 
Assistant Chief Inspector of Mines 
was sent abroad for training under the 
Point Four Programme; and

(b) the expenditure incurred on his 
training?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes.

(b) The expenditure incurred by the 
Government of India was Rs. 
7,188-13-0. An approximate amount of 
Rs. 1,1(X) was also spent on his visit 
to Canada.

F erry Service at Patna

•538. /Thakur Jugal Kishore Sinha: 
\S h r i Asthana:

WiU the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 1103 on the 
21st December, 1954 and state:

(a) the nature of the proposals re­
garding the ferry service at Patna 
Ghat made to the Bihar Government 
by North-Eastern Railway;

(b) whether any reply has since 
been received from the Bihar Govern­
ment; and

(c) if not, what further action has 
been taken in the matter?

The Parliamentary Secretary to the 
Minister of Railways and Truiqport 
(Shri Shahnawaz Khan): (a) The N. E. 
Railway’s proposals were that should 
the working of the feny be entrusted 
to them as suggested by the Bihar 
Government, the State Govt, should 
make good.the loss in working the ferry 
estimated at about Rs. 1-5 lakhs a 
year.

(b) Only an ad interim reply has 
been received, stating that the matter 
is under their consideration.

(c) Further initiative now rests with 
the State Government, and it is for 
them to either communicate acceptance 
of the offer made by the Railway or to 
make such other arrangements as they 
may decide upon.
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L ate R unning of T rains

254, Thakur Jogal Kishore Sinha;
Will the Minister of Railways be 
pleased to state:

(a) on how many occasions in 1955 
the trains booked for Palezaghat ran 
late;

(b) whether Maherghat and Digha- 
ghat were informed about the late 
running of the train on all occasions 
and whether consequent late arrival 
of the steamers were duly notified by 
the ghat stations; and

(c) if not, the reasons therefor?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
1580 occasions.

fb) and (c). No, due to absence of 
telephone connection between Paleza­
ghat and Digha Ghat or Mahendni 
Ghat. The question of providing a 
telephone connection is under consi­
deration.

R efreshment R ck>ms

255. Shri R. K. Gapta; Will the 
Minister of Railways be pleased to 
state:̂

(a) whether it is a fact that there 
are no vegetarian refreshment rooms 
at Stations between Delhi-Bhatinda, 
Rewari-Bikaner and Delhi-Ambala 
lines cf Northern Railway; and

(b) if so. the steps that Government 
propose to take in this direction?

Hie Deputy Miniiter of Railway! 
and Transport (Shri Alagesan): (a) Yes, 
except that there is a ^mbined vege­
tarian and non-vegetarian refreshment 
room at Ratangarh. between Rewari 
and Bikaner.

(b) It is not proposed to open any 
new refreshment rooms on these sec­
tions, as the needs of the passengers

are adequately catered for by the 
following arrangements that are avail­
able: *

Section
Existing catering arrangements

Delhi- Vegetarian and non-vegc-
Bhatinda. tarian Refreshment Jlooms 

at E>elhi and Bhatinda.

Buffet Car Service on 369 
Up/370 Dn. between Delhi 
and Bhatinda.

Tea stalls and vending at 
Delhi, Delhi Kishangunj, 
Shakurbasti, Bahadurgarh, 
Sampla, Rohtak. Jind, 
Narwana, Jakhal and 
Bhatinda.

Delhi- Vegetarian and Non-
Ambala. vegetarian Refr^m ent

Rooms at Delhi and 
Ambala Cantt.

Buffet Car on 3 Up/4 Dn. 
between Delhi and Ambala 
Cantt.

Tea stalls and vending at 
Delhi, Sabzimandi. Sonepat, 
Panipat, Karnal, Kunik- 
shetra and Ambala.

Rewari- Vegetarian and Non- 
Bikaner. vegetarian Refreshment 

Rooms at Rewari and 
Ratangarh.

Buffet car on lBBR/2 
BBR and Dining car on 
401 Up/402 Dn. between 
Ratangarh and Bikaner.

Tea stalls and vending at 
Rewari. Loharu. Sadulpur. 
Churu, Ratangarh and 
Bikaner.

A ir Service to B aroda

256. Dr. Amin: Will the Minister of 
Commonications be pleased to state:

(a) when the air service through
Baroda wiU start; and

(b) the type of aircraft 
be used for this purpose?

that will
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The Minister in the Ministry of 
Coauniinications (Shri Raj Bahadur):
(a) The Indian Airlines Corporation 
have under consideration a plan to 
operate a feeder service Bombay- 
Baroda-Ahmedabad. It is however, not 
possible at this stage to state when this 
service will actually commence.

(b) It is proposed to use ‘Heron’ 
aircraft on this service.
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Indian Students in U.S.A. and 
U.K.

259. Shri Ibrahim: Will the Minister 
of Health be pleased to state the num­
ber of medical students who are re­
ceiving specialised training in advanc­
ed surgery and other medical sciences 
in U.S.A. and U.K. separately at pre­
sent?

The Minister of Health (Ra^omaii 
Ararit Kaor): The numbers of persons 
sent on fellowships and Government of 
India’s Scholarships and receiving edu­
cation/training in Surgery and other 
medical sciences at present in U X . and 
U.S.A. are as follows :—

u. K. u. s. A.
Surgery...........................  I
Other medical subjects. 11 8

M ental Hospital

260. Siiri Ibrahim: Will the Minister
of Health be pleased to state:

(a) the names of cities where mental 
hospitals are situated; and

(b) how many of them have bewi 
opened after independence?

The Minister of Heahh (Rajkm ari 
Amrit Kanr): (a) The names of the 
cities where mental hospitals are 
situated are given below : —

State City
ANDHRA (1) Waitair.
ASSAM (2) Tezpur.
BIHAR ^3) Kanke, Rahchi.
BOMBAY (4) Yeravada(Pooaa).

(5) Thana.
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h O U R A Y -C a n td . (6) Baroda.
(7) Dbarwar.
(8) R atnagri.
(9) Ahmedabad.

MADHYA PRA- (10) Nagpur.
DESH MADRAS (11) Madras.

(12) Kozhikode.

PUNJAB (13) .W its a r .

UTTAR PRADESH (14) Agra
(15) Bareilly.

* (16) Banaras,
WEST BENGAL (17) Calcutta.

(18) Dum Dum.
(19) Makuuda.

(Hooghly District).
(20) Bhowniporc.

HYDERABAD (21) Hyderabad.
MADHYA (22) Gwalior,

BHARAT (23) Indore.

MYSORE (24) Bangalore.

RAJASTHAN (25) Jaipur.
(26) Jodhpur.
(27) Udaipur. 

SAURASHTRA (28) Bhavnagar. 
TRAVANCORE-
COCHTN (29) Trivandrum.

(30) Trichur.

JAMMU &
KASHM IR (31) Srinagar.

(b) One at Amritsar.

R ailways F acilities

261. Shri Krishnacliarya Jodii: WiU
the Minister of RaOways be pleased to 
state:

(a) what were the special facilities 
provided to the passengers from vari­
ous parts of the country who visited 
the Industrial Fair in New Delhi in 
November and December 1955; and

(b) the amount spent on providing 
these facilities?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): (a) The
special facilities provided to the pass^- 
gers for visiting the Indian Industries 
F 2̂  in New Delhi were:—

(i) Attaching of extra carriages to 
the existing trains and running of

special trains mostly for educational 
institutions; ,

(ii) Reservation of carriages for 
parties of students for return journey 
^;c-Delhi;

(iii) Opening of Hardinge Bridge 
station to traffic with effect from 
29-10-55; and

(iv) Issue of concessional return 
journey tickets at |th of the normal 
tariff fare and available for 15 days 
for industrial workers travelling in 3rd 
class in parties of not less than 30 to 
Delhi or New Delhi and back.

(b) So far as item (iii) of the answer 
to part (a) is concerned, a sum of 
approximately Rs. 5,000 was spent 
wlule no expenditure, as such was in­
curred on item (iv). As for the other 
two items, it is not possible to evaluate, 
with any degree of accuracy, the ex­
penses specifically attributable to them.

H ealth E ducation

262. Shri Krisimacharya Jodii: Wil] 
the Minister of Health be pleased to 
state:

(a) the main activities carried on by 
the Directorate General of Health 
SCTvices during 1955 in the field of 
Health Education through cinema 
shows, distribution of posters etc.; and

(b) the number of languages in 
which Health Education Materials 
were published?

The Minister of Health (RaPnmari 
Amrit Kaor): (a) The main activities 
carried out by the Directorate (jeneral 
of Health Services during 1955 are as 
under:—

Cinema Shows— 123 films on health 
were supplied on loan to various orga­
nisations.

Distribution of posters.— Nearly
23,000 copies of posters were supplied 
to the State Health Directorates and 
other organisations.

Pamphlets.--4.SQ0 copies of pam­
phlets were supplied to various orga­
nisations.

Exhibitions.— A Health Stall ws put 
in the Indian Industries Fair. Materials 
were also supplied to various organisa­
tions for display in exhibitions held at
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Calcutta, Aligarh, Madras and Trivan- 
dmm.

(b) Two (Hindi and English). The 
posters were produced with captions 
in Hindi and English with sufficient 
blank space at the bottom of each 
poster for insertion of captions in local 
languages.

W ireless L icences

263. Shri Krisfanacharya Joshi: WiU
the Minister of Commimicatioiis be
pleased to state:

(a) the total number of wireless 
transmitter licences granted by the 
Wireless Planning and Co-ordination 
Organisation during 1955; and

(b) the total amount of fees collect­
ed during the same period on this 
account?

The Minister in the Ministry of 
Commonications (Shri Raj Bahadur):
(a) 2738 wirele^ transmitter licenses.

(b) Liccnces fees Rs. 40,670
Royalty . Rs. 15,020
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Shortage of W agons

265. Shri Bibhuti Mishia: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that wagons 
are not being regularly supplied at 
different'out stations of Sidhwalia and 
Harkhua Sugar Mills during 1955-56 
Season in North Eastern Railway;

(b) if so, the reason thereof; and

(c) whether Government have taken 
any steps to remove the above said, 
difficulties?

The Deputy Minister of Rallwayft 
and Transport (Shri Alagesan): (a) Yes, 
the wagon supply to these factories has. 
been irregular on certain days.

(b) With the limited availability of 
locomotives of the type that can be 
used on this section, it was not feasible 
to run more than one goods train a 
day. Occasionally, due to heavy 
receipts of wagons loaded with goods - 
traffic for this section from the other 
Railways, the goods train was not able 
to clear the full number of wagons for 
the sugarcane traffic.

(c) An additional locomotive has 
since been provided to permit of the 
running of a second goods train on 
alternate days. This is expected to meet 
the requirements suitably.

Shipping

266. Pandit D. N. Tiwary: Will the 
Minister of Transport be pleased to. 
state:

(a) whether the orders for supply 
of new vessels (ships) placed with 
foreign shipyards by the Indian Ship­
ping Companies during the First Five 
Year Plan period have been complied 
with; and

(b) if so, to what extent?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b). During the First Five Year 
Plan period, Indian Shipping Com­
panies placed orders abroad for the 
construction of 17 ships of a total 
tonnage of about 1,10,000 GRT. of
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these, 5 ships of a total tonnage of 
about 33,500 GRT have already been 
dehvered. 11 ships of a total tonnage of 
69^00 GRT are e x isted  to be 
delivered before the middle of 1957 
and the remaining one ship of about
7,000 GRT is due for delivery in July 
1958.

267.

Q uinine

Dr. Rama Rao:
Shri Mohana Rao:

beWill the Minister of Healdi 
pleased to state:

(a) the quantity and estimated 
value of Quinine in the hands of Cen­
tral and State Governments (bulk) as 
on 1st January, 1956;

(b) the quantity of Cinchona bark 
in the hands of Central and State Gov­
ernments and the estimated quinine 
that can be extracted from it;

(c) programme of elimination of 
the present plantations;

(d) amount being spent annually 
on these plantations and the manu­
facturing units;

(e) whether Government have any 
plans to manufacture Synthetic anti- 
malarial drugs; and

(f) the estimated expenditure of a 
medium unit for this?

Tlie Minister of HeaUli (Rajkmiiari 
Amrit K m ):  (a) The total stocks of 
Quinine in the hands of the Central 
Government and State Governments of 
Madras and West Bengal, as on the 
1st January, 1956, were 2,54217 lbs. 
valued at Rs. 1,11,46,406.

(b) The total quantity of Cinchona 
bark in stock with the (Central Govern­
ment and State Governments of Mad­
ras and West Bengal, as on the 1st 
Januaiy, 1956, was 59,62,940 lbs. and 
the estimated quinine that can be ex­
tracted from it is 2,09,888 lbs.

(c; The Central Government’s Quin- 
nine Plantation in West Bengal has al­
ready been wound up. It has been

decided that the Central Government’s 
plantation in Madras will be terminat­
ed as early as possible, after harvesting 
the Government of India’s share of the 
plants grown there. As regards the 
plantations of the Government of 
Madras and West Bengal, the ques­
tion of elimination of the plantations 
is one for their own decision. It is un­
derstood that the West Bengal Gov­
ernment have stopped planting of
Cinchona in new areas while the 
acreage under Cinchona cultivation at 
present is proposed to be reduced by 
25 per cent within the next five years.

(d) The total expenditure incurred 
during 1954-55 on the plantations and 
manufacturing units was Rs. 43,16.961.

(e) There are no plans at present for 
Government, themselves manufactur­
ing these synthetics, but during the 
Second Five Year Plan, the target for 
production has been fixed at 50.000

(f) Does not arise.

L ease of R ailw ay L and

268. Shri S. C. Samanta : Will the 
Minister of Railways be pleased to 
state:

(a) whether any side-lands at 
ICHHAPURAM Railway Station in 
S. E. Railway were leas^ out to salt 
manufactitfers of Sumadi Salt Factory 
for stocking salt for transport;

(b) if so. when;

(c) whether any temporary struc­
ture has been built by &e sah manu­
facturers to protect the stock from 
rains; and

(d) whether the existing godown at 
the station is fit for stocking salt for 
transport?

The Deputy Minister of RaOwajs 
and Tfansport (Shri Alagesaa): (a) Yes, 
Sir.

(b) From 10-8-52.

(c) No, Sir.

(d) Ad^uate accommodation does 
not exist in the Goodshed for stocking 
outward consignment of salt.
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C ircus Performers

269. Shri T. B. Vittal.Rao: Will the 
Minister of Labour be pleased to refer 
to the reply given to Starred Question 
No. 211 on the 25th November, 1955 
and state;

(a) whether Government have re­
ceived replies from State Govern­
ments on the proposal to includc 
circus employees for compensation 
under the Workmen’s Compensation 
Act; and

(b) if so, the consensus of opinion?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Replies from 16 
State Governments have so far been 
received.

(b) The consensus of opinion is in 
favour of extension of the provisions 
of the Workmen’s Compensation Act, 
1923, to circus employees.

D oubling of R ailw ay T rack

270. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state:

(a) the stations on Northern Rail­
way between which the double lines 
are going to be constructed; and

(b) the approximate date when the 
work will be started?

The l>epiity Minister of Railways 
and Transport (Shri Abigesan): (a) The
undermentioned doublings are propos­
ed to be constructed on the Northern 
Railway:—

(i) Delhi-Rewari (Partial)— 30 miles.

(ii) AUahabad-Kanpur (Partial)—  
60 miles.

(iii) Kanpur-Unnao— 11 miles.

(iv) Moradabad-Khanalampura (Par­
tial)— 50 miles.

(b) The works shown against items
(i) to (iii) above are expected to be 
started during 1956-57 and the one 
against item (iv) is still imder exami­
nation.

T icketless  T ravel

271. Shri M. L. Agrawal: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that two 
guards of the North Eastern Railway 
were caught carrying unauthorised 
passengers by the empty cane spe­
cials; and

(b) what action has been taken 
against the culprits?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) 
Yes.

(b) Both the Guards have been 
placed under suspension and discipli­
nary action has been initiated against 
them.

R ailw ay R ates T ribunal

272. Shri M. L. Agraw^* Will the 
Minister of Railways be pleased to 
state:

(a) what have been the qualifica­
tions of the members of the Railway 
Rates Tribunal appointed so far;

(b) the average time taken in the 
disposal of a case by the Railway 
Rates Tribunal; and

(c) the average cost to the Railway 
of one decision of the Railway Rates 
Tribunal?

The Depnty Minister of Railways 
and Transport (Shri Alasesan): (a) A
statement is attached giving the requir­
ed information. [See Appendix III, 
annexure No. 36.]

(b) 237 days.
(c) Approximately Rs. 3.500.

R ailw ay R ates T ribunal

273. Shri M. L. Agrawal: Will the 
Minister of RaUways be pleased to 
state:

(a) how many cases have been de­
cided by the Railway Rates Tribunal 
since its establishment and in how 
many of such cases the opinion of the 
assessors was

(i) accepted,
(ii) rejected.
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(iii) partially accepted; and

(b) whether some cases are decid­
ed by the Full Bench and others by a 
single judge or by a Division Bench, 
if so, what is the basis for such classi­
fication?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) 33
cases have so far been decided by the 
Railway Rates Tribunal.

Assessors have been called for only 
in 20 of these cases, and the numbers 
of cases in which the opinion of the 
assessors was accepted, rejected and 
partially accepted, are 11. 4 and 5 
respectively.

(b) Yes.

The basis is that provided for under 
sections 43(2) and 43(3) erf the Indian 
Railways Act, 1890̂  relevant extracts 
of which are reproduced below:

“43. Tribunal to 
aid of assessors:

decide matters

(2) Where, in the opinion of the 
President of tlie Tribunal, any matter 
prima facie a p p e ^  to involve a ques­
tion of principle, it shall be decided by 
a Full Bench consisting of the Presi­
dent and the other two members.

(3) All other matters may be decided 
by a single member erf the Tribunal,

Provided that the President may, in 
his discretion, direct that any such 
matter shall be decided by the Full 
Bench:

Provided further that where a single 
member of the Tribunal hearing any 
matter considers that it involves a ques­
tion of principle, he shall refer the 
matter to the President who shall direct 
that it shall be decided by the Foil 
Bench, in the manner referred to in 
sub-section (2).

ftWfT

fZ|T «R ’tsft ^  ^
:

(^ ) ^  ^
^  ̂ »rnT ^ ;

(^) ^  w  F̂ f̂d ^ w f t  ^
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( \ )  I

«nr ^
tir+iTa ^  Fsft-srRrî Tfw I

(^) Tm w o m r,

(y ) ^ ftrerr
5PRERT) m  

(iC) ^  ^  feOTT
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('d) «ft tT?To ^  ^
WM m  ^  ^mr îFR
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National R ice C ommission

276. Shri SiTammtiii Swami: Will 
the Minister of Food and Agricnltiire
be pleased to state the functions of the 
National Rice Commission?

The Minister of Agricnltiire (Dr.
P. S. Deshmnkh): The functions assi^- 
ed to the National Rice Commission 
are:

(1) to formulate"  ̂ plans and make 
arrangements for the 5th session of 
the International Rice Commission 
scheduled to be held in Calcutta in 
November, 1956;

(2) to collect necessary data relating 
to research, extension and technologi­
cal problems for the meeting;

(3) to collect material and publish
papers for the meeting;

(4) to make arrangements for Rice 
Exhibition at the time of the Inter­
national Rice Commission Session; and

(5) to perform such other functions 
as are germane to the purpose for 
which the Commission has been consti­
tuted.

Wagon M anufacture

277. Shrimati Ila PaldionAm y:
Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that certain 
established manufacturers of railway 
wagons in India recently offered to 
deliver 20,000 wagons to the Indian 
Raflways against the 1956-57 rolling 
stock programme; and
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(b) if SO, whether this offer has been 
accepted by Government?

Hie Deputy Minister of RaUways 
and Transport {Shn Alagesan): (a)
Yes.

(b) Yes.

N ew  D elhi Station

278. Siiri G. L. Chaudhary: Will the 
Minister of Railways be pleased to 
state:

(a) whether it is a fact that as New 
Delhi Railway Station has a small 
godown, the parcles are lying outside 
the godown; and

(b) if so, what action Government 
are taking thereon?

Hie Deputy Minister of Railways 
and TnuMport (Shii Alagesan): (a)
Yes.

(b) Additional accommodation for 
storing parcels is^proposed to be pro­
vided in the exisfing Station Building, 
as soon as some of the Offices from 
there are shifted to the New Station 
Building, nearing completion.

(^) W  ^  ^  ^
2̂  55ftr ^  ^  #
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f  Pf ^  ^
^  fe n  ^  ?ftT TOftrm 
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280.

M erger of F ormer State
I^AILWAYS

{Shri Ramachante Reddi: 
Shri Veeraswamy:

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 517 on the 21st 
December. 1955 and state:

(a) the number of posts that were 
existing on the t ĵ:-Mysore State Rail­
way, e;c-Bikaner Railway and ex- 
Jodhpur Railway, separately, at the 
time of merger which were “equated” 
to posts in the “Administrative Grade” 
on the Government Railways;

(b) the number of ^A:-Mysore State 
Railway Officers, who were actually 
promoted to the “Administrative 
Grade” after the 1st April, 1951, and 
the number of <?x-Bikaner and Jodh­
pur Railway Officers, promoted to the 
“Administrative Grade” after the 1st 
April, 1952;

(c) the number of ejf-Mysore State, 
Bikaner and Jodhpur Railway Officers, 
separately, who were working in the 
District Grade, but placed senior to ex~ 
Government Railway Officers who 
completed 10 years service in Class I 
on the 1st January, 1956;

(d) whether on account of the delay 
in arriving at decisions on the re­
commendation of the “Reviewing 
Committee” promotions are being 
made on Railways according to the 
“Tentative” seniority given to the ex­
State Officers which was more favour­
able to them than that recommended 
by the “Reviewing Committee” ; and

(e) the time when final decisions 
may be expected in the matter?

The Depnty Minister of Rail^nys 
and Transport (Shri Ahigesan): (a)
One each on the ex-Mysore State 
Railway, ejc-Bikaner State Railway 
and eA--Jodhpur Railway.

(b) Seven, one and five respective­
ly*

(c) Ten, two and ten respectively.

(d) The delay in taking decisions has 
not affected the promotions as the final 
seniority lists are the same as those 
tentatively drawn up.
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(e) Final decisions have already 
been announced in paragraph 43 of &e 
Railway Minister’s Budget Speech.

Passenger  A menities C ommittee

281. Slmnuiti 11a Palchoudhmy: Will 
the Minister of Railways be pleased 
to state:

(a) whether the Committee ap­
pointed in respect of providing ame­
nities on Railways to the travelling 
public has since submitted its report;

(b) if so. the nature of its recom­
mendations; and

(c) if not, the time likely to be 
taken for submitting its report?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a) to
(c). No Committee has been appointed 
to go into the question of providing 
amenities to the travelling public on 
railways and to submit its report.

On each railway, however, a Passen­
ger Amenities Sub-Committee of the 
Zonal Railway User*s Consultative 
Committee has been constituted. This 
Sub-Committee meets once each year 
to scrutinise the suggestions received 
for the provision of passenger amenities 
on the railway and makes its recom­
mendations to the General Manager, in 
regard to the works to be included in 
the final programme and the order of 
priority among them, keeping in view 
the total allotment of funds made to 
the railway for this purpose.

M inor Ports

282. Shri Tulsidas: Will the Minis­
ter of Transport be pleased to state 
the names of the minor ports on the 
Western Coast in which development 
schemes have been executed during 
the First Five-Year Plan period?

The Depaty Minister of Railways 
and Transport (Shri Alagesan): A
statement is laid on tlie Table of the 
Lok Sabha. [See Appendix III. annex- 
ure No.37.]

T ube Wells

Written Answers

Thakor Jugal Kishoie Sinha: 
Shri Astiiana:
Babu Ramnarayan Singh:

Will the Minister of Raitways be 
pleased to state:

(a) the number of tube wells which 
have been out of order on railway 
stations between Darbhanga and 
Bairangnia in December, 1955;

(b) how long they have remained 
unrepaired; and

(c) whether instructions have bed 
given for their repair?

The Deputy Minister of Railways 
and Transport (Shri Ali^esan): (a) One
of the two tube wells at Bajpatti sta­
tion.

(b) For about two months from 
December 1955 to February, 1956.

(c) Yes, Sir; the tube well' has since 
been put in working order.

R ailw ay L in'E to Contai

284. Shri S. C. Samanta: Will the 
Minister of Railways be pleased to 
refer to Unstarred Questio%No. 1117 
on 28th April, 1955 and state whether 
the proposal to open a new Railway 
line from Machada (S. E. Railway) 
Station to Digha via Tamluk and 
Contai has since been accepted?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): No
decision has yet been taken.

Q uarters for P. & T. E mployees

285. Shri Nambiar: Will the Minis­
ter of Communications be pleased to 
state the policy followed by Govern­
ment in the matter of allotment of 
quarters to officials of different arms 
of service of the Posts and Telegraphs 
Department?

The Minister in the Ministry ni 
Communications (Shri Raj Bahadur):
Allotment of quarters to P. and T. 
Staff in cities where P. and T. Colonies 
exist is made on the basis of quotas 
fixed for the various arms of service in
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proportion to the number of employees 
awaiting allotment of quarters at those 
stations. These arms of service pertain 
to Circle Office. Postal, R.M.S., Tele­
graph and Engineering, and they have 
been further subdivided into transfer­
able and non-transferable categories of 
staff. Seniority of individuals in the 
various arms is determined by the 
le n ^  of their stay at the stations. In 
stations where the number of quarters 
is small preference is given to em­
ployees who are eligible to rent free 
quarters as a condition of service or 
whose presence in the office premises 
is necessary in the interest of service.

F lood R elief

286. Sliri Nambiar: Will the Minis­
ter of Commimicatioiis be pleased to 
state:

(a) whether any financial aid has 
been sanctioned for the flood affected 
personnel of t&e P. and T. Department 
in Madras recently; and

(b) if so, the. nature of help and 
persons covered by the same?

Hie Minister in die Ministry of 
Commimiaitioos (Shri Raj Bahadur):
(a) Yes. ^

(b) The P. and T. staff. Gazetted as 
well as non-Gazetted, who have been 
directly affected by cyclones and heavy 
rains in Madras, have been sanctioned 
interest-free recoverable advances of 
pay equivalent to three months’ pay or 
Rs. 500 whichever is less.

P .& T . State D epartmental 
E xamination

287. Shri Veeiaswamy: WiU the
Minister of Commimicatioiis be pleas­
ed to state;

(a) whether it is a fact that a Depart­
mental Examination for promotion 
from class IV Officers to class III 
Officers was held recently in Madras 
Circle;

(b) if so, the number of candidates 
who appeared for the Examination;

^<c) the number of candidates out 
them vdio belonged to the Schedul­

ed Castes; and

(d) the number of candidates select­
ed for promotion and the number 
out of them who belong to Scheduled 
Castes?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
(a) No such test was held in November 
last in Madras Circle. Presumably the 
reference is to the test held on 4-12-55, 
for promotion from class IV and oth^ 
lower cadres to the clerical and allied 
cadres.

(b) 1974 candidates took the test 
held on 4th December. 1955.

(c) 236.
(d) Total— 216.
Schedule Castes— 32.

(m) ^  ^  ^  ^  ^
^  ^  ? * - 

(^) ^  (^ )
^  t  I

E mployment of C hildren 
(R ailw ays) R ules

289. Ch. Raghubir Singh: Will the 
Minister of Labour be pleased to state:

(a) whether it is a fact A at the 
Employment of Children (Railways) 
Rules. 1940. are again to be revised ; 
and

(b) if so. the steps taken by Gov­
ernment so far in this direction?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). The Em­
ployment of Children (Railways) Rules 
1940, have already been revised and 
replaced by the Employment of Chil­
dren (Railways) Rules 1955.
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R e sc u e  St a tio n s  at  C oal  F ie l d s

290. Ch. Reghubir ^ingh: WiU the
Minister of Labour be pleased to 
state:

(a) whether any decision has been 
taken for the establishment of Rescue 
Stations in the Parasia and Singarani 
Coal Fields; and

(b) if so, the estimated expenditure 
on each of them?

The Depoty Mieist^ of Labonr 
(Shri Abid Ali); (a) No. the matter is 
still under consideration.

(b) The estimated expenditure on 
each rescue station will be roughly as 
follows:—

Capital Expenditure Rs. i,
Recurring Expenditure Rs. 67,000.

D e l h i T r a n spo r t  Ser v ic e

291. Sardar Iqbal Singh: Will the 
Minister of Transport be pleased to 
state the total amount spent so far by 
the Delhi Transport Authority on the 
purchase of buses?

The Depnty Minister of Railways 
and Transport (Shri Alagesan): The
total amount spent by the Delhi Road 
Transport Authority so far is 
Rs. 178*08 lakhs.

B ir t h  and  D ea th  R ate

292. Thakur Jugal Kishore Smha:
Will th  ̂ Minister of Heatth be pleas­
ed to state:

(a) why the birth rate in Punjab 
and death rate in Madhya Pradesh 
are higher than that of Other States 
of India; and

(b) what measures have been adopt­
ed to control or reduce birth and 
death rates?

The Minister of Health (Rajkomari 
Amrit Kaur): (a) No precise reasons 
can be assigned to the difference in the 
incidence of birth rates and death rates 
in different States, Sanitary conditions, 
levels of public health amenities, pre­

valence of education degree of health 
consciousness, available resources and 
the economic conditions determine to 
a very great extent Hie birth-rates and 
death-rates in any geographical unit 
The method of collecting such statistics 
and the variations due to under report­
ing or over reporting can also 
affect the birth and death rates. 
The highest figure of registered 
birth rate for Punjab may be due to 
the fact that the registration of births 
is more accurately done in that State.

(b) The Government of India have 
initiated and encouraged Family Plan­
ning programme with a view to redu­
cing the birth rate and are materially 
assisting the State Governments to re­
duce death-rates by providing more 
and better health services in clu d ^  
improvements in environmental sanita­
tion, nutrition large scale preventive 
measures and specific control pro­
grammes for malaria, filaria, lepro^, 
tuberculosis etc.
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N ew  D elhi M arket

294. Shri Radha Raman: Will the 
Minister of Health be pleased to state :

(a) whether Government have ap­
proved a plan to construct a market 
near the present Khan Market as pro­
posed by New Delhi Municipal Com­
mittee ;

(b) the expenditure to be incurred on 
the construction of this market;

(c) whether the market will be al­
lotted only to the refugees; and

(d) when this 
to be ready?

market is expected

The Minister of Health (Rajkomari 
Amrit Kanr): (a) The New Delhi
Municipal Committee have sanctioned 
the construction of a market near the 
present Khan Market consisting of 50 
shops on the ground floor and 25 resi­
dential flats in the first floor. The 
approval of the Government is not 
necessary.

(b) The estimated total cost of con­
struction, including *the cost of land is 
Rs. 4-62 lakhs.

(c) The shops are intended for allot­
ment to those displaced traders who 
are at present occupying temporary 
Municipal Stalls on Humayun Road. 
The flats On the first floor wiU be 
allotted to the staff of the New Delhi 
Municipal Conunittee.

(d) By the end of April. 1956.

E mployment E xchanges

295. Swrdar'lqbal Singli: Will the 
Minister of Labour be pleased to refer 
to the reply given to Starred Question 
No. 1113 on the 21st December, 1955 
and state:

(a) whether the proposal to in­
crease the number of employment 
exchanges in the country during the 
Second Five-Year Plan has been fina­
lised; and

(b) if so. the nature thereof?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Not yet.

(b) Does not arise.

A erial Unit

296. Sardar Iqbal Singh: Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No. 863, dated 
21st December. 1955, and state:

(a) whether the Aerial Unit has 
since been established; and

(b) if so, whether it has started 
functioning?

The Mhiister of Agriculture (Dr. 
P. S. DeshmuUi): (a) and (b). The 
aerial unit will be established as soon 
as aircrafts are available. Two aircrafts 
are being procured under the Colombo 
Plan and the third aircraft is being 
purchased through Director General of 
Supplies and Disposals.
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E mployment E xchange

2 ^ . Shri Sabodh Hasda: Will the 
Minister of Labour be pleased to state:

(a) the total number of Tribal Can­
didates registered in the District Em­
ployment Exchange Office, Kharagpur, 
West Bengal, in 1955; and

(b) the number out of them provid­
ed with employment and in what 
categories?

Tlie Deputy Minister of Labonr 
(Shri Abid AU): (a) 298.

(b) 29. They were placed in Central 
Government Establishments. Informa­
tion regarding categories is not avail­
able.

R esearch in A yurveda

299. Dr. J. N. Parekh: Will the 
Minister of Health be pleased to state 
the amount allotted in Second Five- 
Year Plan for the research on, and 
development of, indigenous system of 
medicine at the Central Institute of Re­
search, Jamnagar, and other ayurvedic 
institutions?

The Minister of Health (Rajkamari 
Amrit Kaiir): The Government of 
India have made a provision of Rs. 56 
lakhs for the purpose.
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LOK SABHA
Tuesday, 6th March, 1956

The Lok Sabha met at Half Past Ten 
of the Clock.

[M r . D e p u t y -S p e a k e r  in the Chair] 
QUESTIONS AND ANSWERS 

iSee Part I)

11.30 A,M.
LEAKAGE OF BUDGET 

PROPOSALS 
Dr. Lanka Sundarain (Visakhapat- 

nam): With your permission, may I draw 
your attention to a very important mat­
ter ? It relates to a statement made by 
the Finance Minister in the other House 
yesterday. I shall be very brief in draw­
ing attention to it, because 1 consider it 
is a very important constitutional and 
procedural point, apart from involving 
the taxation proposals themselves.

You will recall that on Saturday last 
when I and my colleague Shri A. K. Go- 
palan submitteed two adjournment 
motions on budget leakage, the Prime 
Minister made a series of statements. I 
have listed without doing violence to the 
Prime Minister’s statement three points 
he sought to make, namely that he will 
enquire into this question, that the leak­
age did not make much difference to 
anybody, that it is not easy for anyone 
to take much advantage of the leakage, 
and finally that it leaked out at an ear­
lier stage when the matter was under 
consideration and not on file. TTiat was 
the information given to this House by 
the Hon. Leader of the House. And you. 
Sir, agree to the enquiry to be proceed­
ed with, and the matter to be b ro u ^ t be­
fore the House later.

Yesterday, that is on the 5th instant 
Uhat is, two days after), my friend the 
Fmance Minister made this statement 
in the other House. I am quoting from 
the official record of the other House. 

, “It is undoubtedly correct that 
a leakage took place of the Budget 
proposals and we received evidence 
of it on the 29th;. .

1-17 Lok Sabha
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I would like to underscore the word 
‘evidence’. , ^

“ -----that is to say, the Minister
in charge of Revenue and Civil 
Expenditure who happened to be 
in Bombay, on the 2 ^  was given, 
by the CMef Minister of Bombay, 
a piece of pai«r in which parts of 
an earlier portion, that is to say, of 
an earlier proof of my Budget 
speech, had been typed ou t He 
handed this over to me the next 
day, that is to say, on the 1st.” .
That was the position reached yester­

day in the other place.
What I am trying to draw your 

attention and the attention of this 
House to is this. When there 
was evidence 6f leakage, on the admis­
sion of the Finance Minister, on the 
29th itself,—that means, obviously prior 
to the presentation of the budget propo­
sals, that is to say, the budget spe^h 
and the taxation proposals, after five 
o’clock on that day— ît was his 
bounden duty to have come and re­
ported it to this House.

More than everything else, you will 
recall that when there is a leakage, 
there is certainly prima facie an avoid­
ance of taxation. In any case, I am pre­
pared to submit if for clarification by 
you and by the proper organs of this 
House, whether even after the leakage 
of the revenue proposals or the avoidance 
of taxations, the proposals were pre­
sented to us. I am not going into that 
matter now.

But I shall formulate my point froin 
another angle. The Prime Minister, on 
the 3rd instant could not give this House 
information on the adjournment motion. 
But the Finance Minister gave Ae 
information, in the manner in which 
he has given information yesterday, 
two days after. You will recall that 
Speaker Mavalankar-----

Mr. Deputy-Speaken What is the 
point ?

Dr. fjinka Simdanun: I am coming to 
it. Let me formulate it. It is a very im­
portant constitutional point.
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Mr. Deputy-Speakers I  do not deny 
that. But I would like to know what 
the point is, and what the hon. Member 
IS urging.

Dr. Lanka Sundaram: This House is 
entitled, under the ruling of Speaker, 
Mavalankar, on 18th February 1954, 
when he admitted my adjournment 
motion, to have information of this type 
priorly in this House, under Part V of 
the Constitution, and particularly article 
109 and other corresponding articles. 
And then I say,—I do not want to use 
the words which the Finance Minister 
said in the other place—it is a constitu­
tional affront to the rights and privileges 
of this House. Of course, that is for you, 
Sir, as the guardian of the privileges of 
this House, to enquire into.

The House has a number of proce­
dures available to raise this matter. I 
have not taken recourse to any of those 
procedures, except that of drawing your 
attention to this matter for only one 
reason, the reason being that on Satur­
day, this House agreed to receive the 
report of the enquiry. L request you to 
join this issue also to that particular 
enquiry, and then allow this House 
to have an opportunity of disposing it 
of, because I repeat it is a tremendous 
constitutional, procedural and financial 
problem which is involved in the matter 
which I have raised.

Mr. Deputy Speaker: This matter also 
has been suggested. Unless the Minister 
of Finance himself wants to say some­
thing now, this will go into t he . . .

Shri M. L. Dwivedi (Hamirpur Distt.); 
I have tabled a short notice question on 
the same subject the very same day as 
the news appeared. Instead of replying 
to me in this House, the reply has been 
given in the other House.

Shri V. P. Nayar (Chirayinkil): Why 
do you not go there then?

The Minister of Finance (Shri C. D. 
Deshmukh): There is one point of fact, 
in regard to which the hon. Member 
seems to be under a misapprehension, 
or he has misinterpreted what I have 
said.

Shri M. C. Shah was in Bombay on 
the 29th of last month, and some time 
in the afternoon, he received this. He 
came back—he was not here when the 
budget was announced— în the night or 
some time thereabouts; and the next 
morning, at nine o’Clock, I was made 
aware for the first time that he had 
received this from the Chief Minister of

Bombay. Therefore, there is no question 
of my having made any statement be­
fore the budget was delivered. That is 
one point which I wish to make clear-

The other point is that what the 
Prime Minister said was based on a hur­
ried consultation that took place bet­
ween him and me, just before this ques­
tion was raised, that is to say, before 
the House met, because the whole matter 
came up so to speak between nine 
o’clock and eleven o’Clock that mor­
ning; Dr. Lanka Sundaram was courte­
ous enough to give me a warning that 
he was going to raise the point. I 
greatly appreciated it. I got his tele­
phone call at the house. Ordinarily, I 
would not have come at eleven o’Clock 
that day, but I said, yes, I shall come 
to the House and be present. And I 
came a few minutes before eleven 
o’clock. I had had no opportunity of 
speaking even with the Prime Minister. 
The report that I had sent had been 
sent to the Home Minister the pre­
vious evening. That was a written 
report.

Dr. Lanka Sundaram: Which even­
ing?

Shri C. D. Deshmukh: The previous 
evening, that is to say, on the evening 
of the 2nd instant, I think.

So, that report had been sent to him. 
When the Prime Minister came, I said,
I have been warned by Dr. Lanka ^un- 
daram that he is going to raise this 
point; and I asked him whether he had 
seen anything in the papers. He said 
he had not had time to see the papers.
I said that the fact of the matter seems 
to be this, that there has been a leakage, 
that we have been given a copy of the 
type script, which from the comparison 
we made seems to have been taken from 
an earlier proof of my speech. And we 
discussed the course of action that should 
be taken. He said, that is all right, and 
that he will make a statement. That is 
why he made the statement. He had 
not seen the report which had been sent 
to the Home Minister, nor had he been, 
so far as I know, able to discuss the 
matter with the Home Minister; but on 
that point, I am not certain.

In the course of the speech, he said 
that apparently it was at an earlier stage. 
Now, it could bear various meanings. It 
could bear the meaning that while the 
proposals were being formulated, apd 
had not been finalised, somebody got hold 
of them. Now, he did not have enough 
time to get at the precise details of it. 
So, when the matter was raised again, in
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the Rajya Sabha, I thought that any mis­
conception in this matter should be re­
moved. The hon. Member who raised it 
read sonie report from some paper—-I 
forget which paper it was . . .

Dr. Lanka Sondaram: I did not read 
that. It was Shri A. K. Gopalan who 
read that.

Mr. Deputy-Speaken It was in the
Rajya Sabna.

Shri C. D. Deshmakh: It^was in the 
other House. He read from some paper. 
And he said something more, that he had 
received a letter which made reference to 
something. . .

The Minister of Communicatioiis (Shri 
Jagjivan Ram): He did not disclose the 
name of the writer.

Shri C. D. Deshmiikh: He did not
disclose the name; and my colleague was 
there.

Mr. Deputy-Speaker; The whole thing 
was reported in the press.

Shri C. D. Deshmnkh: It was more 
substantiated so to speak than the way 
in which the hon. Member with his 
limited information here had been able 
to do. Therefore, I thought that I owed 
it to the House where this matter was 
raised to make clear precisely what the 
diflSculty was or what exactly had hap­
pened.

So, I clarified more or less what the 
Prime Minister had said, or meant to 
say, by his reference to an earlier por­
tion. That is so far as that particular 
thing is concerned.

I am not still aware of what breach 
of privilege that can imply. Anyway, 
my general intention was to take the 
House into confidence, when a matter of 
that importance had been raised. But 
certainly, this House has the right to 
go into it from the constitutional point 
of view.

The other matters which the hon. 
Member has referred to are these. The 
question is whether these proposals are 
such that nobody could have made much 
profit out of them or not. These are 
matters of facts. They are not very easy 
to establish. But this is also the impres­
sion that I had given to the Prime Minis­
ter. For, so far as cloth is concerned, it 
is tissued out of the mills, according to 
certain expectations, that is to say, what 
will be taJken by the consumer; that is 
handled by the Commerce and Industry 
Ministry, {interruption). So, we thought

that half the proposals that is, Rs. 14i 
crores, related to cloth. Then, there was 
something about diesel oil, which is not 
dealt with on the stock exchanges. Then 
there was some reference to non-essen­
tial vegetable oils which people under­
stood as non-essential oils. They did 
not understand that they really meant 
essential oils in the sense that oils are 
generally used. So, for one reason or 
other we thought that much could not 
have been made out by anyone who was 
in possession of that information; but 
that is a matter of opinion. Thai was 
how this particular statement happened 
to be made by him.

Shri Kamath (Hoshangabad): May I
ask when the Finance Minister’s junior 
colleague, Shri Shah came to know of 

‘ this leakage sometime in the afternoon of 
the 29th, according to Press reports— 
and according to the Finance Minister’s 
own showing now—whether he was 
miles away from a telephone, and could 
not have conveyed the information to the 
Government here by telephone?

When there is a leakage of the Bud­
get, I submit that it automatically be­
comes a breach of privilege. In England 
it has led to the resignation of the Minis­
ter. Here, it is taken to the Home Minis­
ter. This, 1 submit, is wrong and set­
ting up a bad precedent. The House be­
comes seized of the matter and the com­
mittee of the House—the Privileges Com­
mittee—should go into the matter and 
nobody, neither the Home Minister nor 
any other person—has jurisdiction. I, 
therefore, submit that the Privileges 
Committee should be asked by you to 
take up the matter at once and start in­
vestigation immediately, and the Home 
Minister asked to wash his hands of this 
matter, so that we can take it up and 
bring the culprits before the bar of this 
House for necessary action.

Shri M. S. Giiropadaswamy (Mysore): 
Sir, the matter was brought to the notice 
of the Finance Minister on the 1st by 
his colleague at about 9 o’Clock in the 
morning. The adjournment motion was 
moved by our colleagues here on the 3rd.
I want to know what were the reasons 
which impelled the Finance Minister or 
which prevented the Finance Minister 
for coming to the House and report the 
matter on the 1st or the 2nd or even ‘ 
before the adjournment motion waj> 
moved ? What prevented the Finance 
Minister or the Prime Minister from 
stating the various facts that were
brought to their notice? May I know 
why was there this sort of hiding or
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[Shri M. S. Gurupadaswamy] 
concealing of facts which has led to some 
sort of suspicion in the minds of the 
various hon. Members? I feel it is a 
great breach of the privilege of the 
House and I would support my collea­
gue Shri Kamath that this matter should 
not be dealt with by the Home Ministry 
and that it should be dealt with by the 
Finance Ministry and this House also. .

Shri Kamath: No; by this House only. 
Sardar Hiikam Singh (Kapurthala- 

Bhatinda): I also agree with my friemls 
that the matter is very serious. How the 
leakage occurred, when did it occur or 
who was responsible for the leakage,— 
these are matters to be left to the enquiry 
to be conducted. There are two matters 
which are clear and call for an enquiry; 
you can deal with them.

One is that the Minister of Revenue 
learnt that leakage had taken place and 
he was in possession of this informa­
tion on the 29th, though he was at Bom­
bay.

Dr. Lanka Sundaram: There is evi­
dence of that.

Sardar Hukam Singh: Certainly, as
my hon. friend has said, he could have 
conveyed this information on the tele­
phone, that such and such a thing had 
happened. Then, perhaps, that ceremoni­
ous presentation would have been a dif­
ferent one, because we know with what 
sanctity and sacredness the Budget is pre­
sented, how we cheer the Finance Minis­
ter when he comes, when he is bring­
ing a sealed document that has to be re­
vealed for the first time to this august 
House; nobody else in this world knows 
that. {Interruption) At least this is what 
we are given to understand here in this 
House and that is what is done and what 
was done. With the same solemnity and 
with the same ceremony everybody un­
derstood that he was reading a secret 
thing which nobody knew. But, at that 
time, the Minister of Revenue had 
known it and he did not convey to his 
colleague that such and such a thing had 
occurred and he had come to know of it. 
Was it not his duty to have conveyed it 
immediately to the Finance Minister 
when he had come to learn that ?

The second point is that when it was 
conveyed to the hon. Finance Minister 
on the 1st, was it not his duty imme­
diately to take this House into confidence 
and let us know that such and such a 
thing has happened and enquiries are 
being made. That was the second thing 
and that was not also done.

Then, on the 2nd, information was 
sent to the Home Ministry to t ^ e  action 
on that. Even then we were not taken 
into confidence that such and such a step 
had been taken. That information was, 
not conveyed.

Then, on the 3rd, when the adjourn­
ment motions were tabled, then too that 
information was not conveyed. Only this 
much was said that the enquiry was 
under way and not that the Minister 
of Revenue had got that information. 
This was conveyed to the Finance Minis­
ter on the 1st and steps were being taken 
even on that day. But this was not, con­
veyed to us. We cannot accuse the 
Prime Minister because as has been said 
by the Finance Minister, he did not 
know the facts. But, why were not the 
facts conveyed to him ?

Dr. Lanka Sundaram: The Finance
Minister was present in the House; he 
did not say so.

Sardar Hukam Singh: Why did not
the Finance Minister convey this infor­
mation to the Prime Minister when he 
was making that statement or earlier 
than that and, when the Prime Minister 
had not that information with him and 
so was not in a position to disclose the 
information which was confined to the 
Finance Minister alone, why did not the 
Finance Minister stand up at that time 
and say that this had been done and 
that he had received information at that 
time ?

Then, according to the Constitution, 
when this is the House before which the 
Budget is to be placed and which has 
to vote on it or to modify or alter it— 
whether impelled by circumstances or 
when asked a question—is it fair that 
the information should first be imparted 
to the other House before this House has 
any information about it. That is a 
serious thing that you ought to take into 
consideration.

Shri H. N. Mukerjee (Calcutta North­
East) rose.

Mr. Deputy-Speaker: I feel that it is 
a serious matter. I wish to look into this 
as to what steps ought to be taken in re­
gard to this matter, whether it is a 
breach of privilege and if a breach what 
action has to be taken. Prima facie the 
hon. Members have said what are the 
steps that we have to take •

Shri Kamath: The Privileges Comr
mittee is there; it should go into it. 
What is it for ?
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Mr. Deputy-Speaker: The hon. Mem­
ber has afeady said that. Shall I substi­
tute his dbcision for mine ? I will consi­
der this matter. The other day, Dr. 
Lan^a Sundaram said that the Speaker 
may consider as to what steps ought to 
be taken, whether this has to be sent 
to the Committee and later on a sugges­
tion has been made that it is for this 
House to consider and not for the Home 
Minister to consider and that it is not 
within his jurisdiction, and it is entirely 
for this House. Therefore, I wanted to 
look into all these matters. I only wanted 
to restrict .the discussion. If I find that 
it has to be placed before the House I 
will place it before the House and ask 
what further steps have to be taken. Ulti­
mately the question of a breach of pri­
vilege has to go to the Privileges Com­
mittee. Therefore, is it necessary to have 
more elaborate discussion now or at a 
later stage ? Anyhow I will hear Shri 
Mukerjee.

Shri H. N. Mukeijee: May I refer to 
certain aspects of the matter which have 
been revealed to us later on and which 
make us take a very much more serious 
view than we did on the 3rd March ? 
The Budget was presented on the 29th 
February and it was on the 3rd March, 
Saturday, that the adjournment motions 
in regard to the leakage were given notice 
of. At the time the adjournment motions 
were given notice of, reference was also 
made to publication in at least one Bom­
bay journal of certain items of informa­
tion which tally with what the Finance 
Minister is telling us now. I do not for 
the life of me understand why Govern­
ment, when it Was in seisin of the infor­
mation, did not come forward, the Lea­
der of the House on the 1st March or on 
the 2nd March, did not come forward 
and make any statement in this regard. 
I do not understand also why the 
Finance Minister says today that on the 
date the adjournment motion was raised 
in this House the position as formulated 
from this side was rather imsubstantia- 
ted; while, on the contrary, in Ae other 
place it was somewhat substantiated be­
cause there was a reference to a certain 
letter. In this House, however, reference 
was made to this Bombay periodical 
which printed a definite sp^ified state­
ment that the information in regard to 
the excise duty to be imposed was sold in 
the streets of Bombay. It was said; it was 
reported in this House. The adjourn­
ment motion on that day, the 3rd of 
March, was made in this House on a 
perfectly substantiated basis and yet we 
were not told much about it. We were 
only told the Prime Minister that the

Home Ministry is making investiga­
tions. I was rather surprised and Dr. 
Lanka Sundaram interrupted the Prime 
Minister when he said—perhaps it was 
a slip of the tongue—that it did not 
matter either way very much, financiaUy 
speaking, whether people got to know 
what the excise duties were going to be.
1 fear there was an attempt on the part 
of the Government to whitewash the 
whole affair. Otherwise I cannot inter­
pret what was  ̂said by the Prime Minis­
ter. Personally I would not have pursued 
this, but after what we have learnt as a 
result of the proceedings in the other 
place, after what the Finance Minister 
says today, I certainly shall support Shri 
Kamath’s suggestion that this House, if 
it is at all concious of its rights and res­
ponsibilities to the country, should not 
be ready to leave this investigation to 
the Home Ministry. This House shall 
have to investigate the matter by its own 
Committee of Privileges through the ins­
trumentality of the Home Ministry or 
any other Ministry which may be mobi­
lised for the purpose. I say that reference 
has got to be made of this matter to the 
Committee of Privileges. I do not know 
about the kind of proceedings which we 
may want in this House regarding the 
Finance Minister’s liability or necessity 
or otherwise of his resignation. That 
kind of thing does not come in at the 
present moment. But the Committee of 
Privileges of this House should take up 
this matter right now and call upon the 
Government to lend all assistance in its 
power to investigate the position. Let 
this House and the country know what 
exactly has happened and why,and who 
have been at fault.

Shri Altekar (North Satara): I would 
like to point out that on the 3rd March 
when the Prime Minister stated that the 
matter was given for investigation to the 
Home Ministry, there was no objection 
raised from the side of the Opposition 
and the matter was allowed to be in­
vestigated by the Home Ministry.

Shri C. D. Deshmukh: That was the 
main point I was going to make. It is 
not as if any decision has been taken 
that there shall be no committee to 
enquire into this. As far as I can make 
out or I can recall what happened that 
morning, the Prime Minister said, we 
will find out facts. In other words, we 
should be in a position to make a more 
elaborate statement, and after that it is 
for the House to decide whether a Privi­
leges Committee will be appointed or 
not. A similar point I think was raised 
in the other House also. All that has
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[Shri C. D. Deshmiikh] 
happened is that a little more has Ijeen 
added to what was stated here, in other 
words, an elaboration of what was ear­
lier mentioned here. There was one 
report referred to here. A letter was 
read out stating the prices at which 
these secrets were sold at the various 
stages. That was read out there. So, the 
essential fact remains that firstly, we 
were convinced that there was a leakage 
and secondly we were anxious to place all 
the facts that we have at our disposal and 
that we can collect through departmental 
agencies before the House. We do not 
ask them to accept those facts. Certainly 
they can make the enquiry right from 
the beginning, ab initio. They can ques­
tion anyone who is concerned, including 
those who make these departmental in­
vestigations. Therefore, I think the situa­
tion remains the same. Nevertheless, if 
the House feels that instead of waiting 
for the results of any investigation they 
should start on it. then that is a new 
proposal. All I am pointing out is that 
it is not the same proposal. Nor 
am I quarrelling with the proposal 
as such. If hon. Members take a dif­
ferent view than what they took then it 
is their concern. The only thing that has 
been added to this is the mode by which 
we knew or had reason to believe apart 
from Press reports that some disclosure 
had been made. It is only that detail 
diat has been added there. As far as I 
remember, the Minister of Revenue— ĥe
is in the other House— r̂eceived this at 
about five o’Clock, and by that time I 
was on my legs here. It will be for him 
to explain why he did not interrupt me 
from the nearest telephone and call me 
outside the House and say “Look here; 
do not deliver the rest of the Budget 
speech because this is what I have been 
told”. Secondly, I may say that no Minis­
ters know the entire Budget. The Income- 
tax Minister, that is, the Minister in 
charge of income-tax will know his 
portion. The Minister who is dealing 
with customs and excise will know his 
portion. None of them knew what was 
decided in regard to posts and telegraphs, 
which is known to my colleague the 
Minister of Communications here. Until 
a comparison had been made of what­
ever particulars he had received...........
but before that I should add that the 
Ministers do not know what speech I 
am going to make.

Shri Kamath: Not even the Prime
Minister ?

Shri C. D. Deshmnkh: Also the Prime 
Minister does not know. The Home

Minister does not know. A few 
officers of my Ministry, the typist. .

Shri Kamath: And the stenographer.
Shri C. D. Deshmukh: Yes, I mean 

the stenographer who typed the draft 
in the room of the Joint ^cretary.

These are additional facts. Otherwise 
tomorrow I suppose they (Rajya Sabha) 
will again complain that I have not 
given all these facts. I do not know 
how much to say and how much not 
to say, but my general anxiety is to 
take the House into confidence and pass 
on to them whatever informafion I have. 
The only other person who knows is 
the person who does the Hindi transla­
tion; he gets the English copy and be 
must get it before he translates it in 
Hindi.

Dr. Lanka Simdaram: How early?
How much time in advance of your 
statement here ?

Shri C. D. Deshmukh: As far as we 
can judge, I passed the first proof of 
my speech on the 19th.

Shri Nambiar (Mayuram): We can do 
all this in the enquiry.

Shri C. D. Deshmnkh: These are all 
matters that have to be enquired into. 
We thought that the House would be 
interested in getting all these facts and 
whatever papers we have. Then it will 
be for them to go into the matter >
cannot see where the whitewash comes 
in here, because facts are facts and can­
not now be changed. It is all a question 
for the House to decide as to how soon 
they should start the enquiry. On that I 
particulraly have no views. If the House 
decides that they should start today, cer­
tainly we will help them now.

Shri Joachnn Alva (Kanara): May I 
ask in all fairness whether it is right to 
discuss such a grave matter in the ab­
sence of the Leader of the House, who 
will be here tomorrow. Could we not 
have waited for a day more as this mat­
ter affects the Leader of the Party, the 
Leader of the House and of the Govern­
ment as a whole? There are no two 
words about the pravity of the situation 
that the Budget leakage has occurred. 
And tomorrow the whole strategies of 
the Defence Organisation might be con­
tained in an open book. As the Leader 
of the House is absent the Opposition 
could have waited for one day more be­
fore these matters could have been dis­
cussed. There is nothing to be said 
against the integrity of the Prime Minis­
ter and the Home Minister. Their inte­
grity is unchallenged and so also of the
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other Ministers of Government, but 
something has happened somewhere. We 
shall need some time for there is no pre­
cedent established in dealing with a 
case of this kind. This is the first time 
in the history of this national govern­
ment when it has been faced with a 
grave crisis like this. Therefore, it needs 
time. But we shall go into this matter.

Dr. Lanka Sundaram:-Second time.
Shri Joachim Alva; And I shall repeal 

once again for the ears of my friend 
that the integrity of the Prime Minister, 
the Finance Minister and other Ministers 
of the Government is unchallenged.

Mr. Deputy-Speaken The main Bud­
get leakage is of course a serious matter. 
This matter was brought to the notice of 
the House by way of an adjournment 
motion the other day when the hon. 
Leader of the House was present and 
also the hon. Finance Minister. The hon. 
Leader of the House informed the House 
that immediate steps were taken by plac­
ing the matter into the hands of the 
Home Ministry which has greater oppor­
tunities of finding out how the leakage 
happened. Ih e  main matter is one of 
Budget leakage. The hon. Leader of the 
House also said that as soon as the in­
vestigation of the matter is over, a report 
will be submitted to this House for fur­
ther action.

What action should be taken by this 
House regarding the Budget leakage— 
that is the substantial matter. What has 
been placed before the House today by 
Dr. Lanka Sundaram and other hon. 
Members who have followed him is this, 
that apart from that the hon. Finance 
Minister might have communicated this 
matter to this House as soon as he came 
to know about it.

12 N o o n
Dr. Lanka Sundaram: That is the

point,
Mr. Depiity-Speaken There is a breach 

of privilege because that matter was rais­
ed before the Rajya Sabha. The hon. 
Finance Minister has explained in what 
circumstances he did what he did. There 
are other matters. It has been §aid that 
he must have immediately .ascertained 
the position from Shri Shah. In answer 
to that the hon. Finance Minister says 
that he was at that time engaged in read­
ing out the speech here and so it could 
not have possibly been done. Therefore, 
it is a side issue as to why he did not 
immediately report it here.

Leaving this alone, the main issue is 
whether it really affects the breach of

the House, whether it concerns the 
priority or propriety, as to whether it 
should be made here or there—all these 
may also be considered along with that.

A third suggestion has been made that 
the report of the Home Minister may 
be placed before the House for further 
action. Certainly there is the 
Committee of Privileges; no special 
Committee need be appointed. The 
report will be referred to it in due 
course. It was stated that they must 
have immediately reported. Therefore, 
what has arisen today is that in the other 
matter that was placed there—is there 
any breach of propriety ? Now, the main 
matter is being lost sight of and then 
suddenly, the hon. Member, Shri 
Kamath, says: “Withdraw this matter
from the Home Ministry.” {Interrup­
tions.) The other day, I disposed of this 
matter in this House agreeing with the 
hon. Leader of the House that this mat­
ter may first of all be looked into by 
the Home Minister to find out if, in­
spite of the best efforts by the Govern­
ment, there has been negligence; whether 
the Minister himself is responsible or, 
at any rate, there has been absolute 
negligence, etc. There may be a set of 
cases where inspite of all the reasonable 
care and caution of the Minister and 
without any dereliction on his part, it 
might have leaked out and in such a case 
greater attention and care has to be 
taken. These are all the aspects which 
have to be considered by tJiis House 
after material is gathered. Without that 
material, are we to appoint a Committee 
to go into it ? {Interruptions.) If the 
other day, it was decided that it ought 
not to go to the Ministry of Home 
Affairs then this would not be in con­
travention of that decision but this wiU 
now be a contravention of the direction 
^ven the other day that we shall wait 
till the material is gathered. In the mean­
while, hon. Members are suggesting: 
“Do not wait for that; get into Ais mat­
ter of the breach of privilege; there is 
a Budget leakage; they went to Rajya 
Sabha . . . ”

Dr. Lanka Sundaram: May I make 
one submission ? As the person who 
raised the matter on both the occasions, 
I made my intention completely clear 
that this must be joined to the other 
issue. My friend, Shri Alva made a sort 
of a very flamboyant statement. If I had 
not brought this matter this morning, 
I would be blocked tomorrow from 
bringing this matter here. There is no 
question of any lack of confidence in
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[Dr. L ^ k a  Sundaram] 
anybody. It is for the House to investi­
gate into the entire series of develop­
ments as revealed particularly by the 
Finance Minister.

Shri H. N. Mokeijee: The point at 
issue today is very different from what 
had been said. On Saturday, when the 
adjournment motion was brought, on 
that occasion, we got an assuî ânce from 
the Prime Minister that the Home Minis­
try is going to investigate and whatever 
transpired in the further investigations 
would be placed before the House for 
necessary action. We had to be content 
with that.

Now, we discover that even before 
the presentation of the Budget, members 
of the Oovernment, members of the 
Central Government and the members 
of a State Government had been in 
possession of a great deal of facts re­
garding the divulgence of the Budget 
secrets. Now, also found out that 
on the 1st, 2nd and 3rd Government 
had done nothing to tell the House that 
there bad been a Budget leakage. We 
cannot depend entirely upon 
what we see in the Bombay 
Blitz; we have to depend upon what 
the Government tells us. Now we dis­
cover that Government has been behav­
ing in a manner which does not appear 
to us to be above board. That is why 
we are suggesting a Committee of Privi­
leges representing this House to take 
possession of -this matter and call upon 
the Home Minister and his apparatus to 
investigate into the position and help the 
Committee of Privileges. It should not 
be a primarily governmental affair but 
an investigation by the House. That is 
a very different proposition. There we 
knew a set of things and today we know 
a different set of things. Therefore, we 
are suggesting reference to the Com­
mittee of Privileges on very different 
grounds.

Shri Ra^avachari (Penukonda): I 
submit that in your statement of facts, 
there has been, as I understand, some 
misapprehension. What happened on the 
3rd ? The Prime Minister simply told 
the House that the matter had already 
been taken up and the matter was being 
investigated by the Home Ministry. He 
never said or the House never under­
stood or intended that the matter should 
be decided by an enquiry by the Home 
Ministry and not by this House. All that 
then happened was this; the Prime 
Minl3ter said: “We know; the matter is 
already engaging our attention and I 
shall place further facts before the

House so that the House may decide the 
procedure and the further steps.” Jt u  
not that the House committed itself to 
the enquiry being conducted by the 
Home Ministry.

The Minister of Home Affairs (Pan­
dit G. B. Pant): Professor Mukerjee has 
given an exhibition of his indignation 
instead of dealing with the matter.

Shri Kamath: Not exhibition, but
righteous indignation.

Pandit G. B. Pant: He had betrayed 
a certain amount of anger.

The point is a simple one. Admittedly, 
there has been a leaJtage of the Budget 
proposals. We are all concerned over it. 
The moment it came to our notice that 
such a leakage had occurred, we took 
steps immediately to get the matter fully 
thra§hed out and asked the most com­
petent agents that we have to start an 
enquiry so that we might place 
the facts before this House and 
also take necessary steps to guard 
against such leakage recurring again 
in future. Nobody could have ex­
pected that in a day the enquiry would 
be complete and that any report could 
be presented to the House that would 
carry weight that a report on a matter 
of this importance should necessarily 
cariy. We are taking every step to ex­
pedite the matter and I hope it will be 
possible to place the whole of the find­
ings and the results of the enquiry be­
fore the House as soon as conclusions are 
reached. An enquiry is being made here 
and also in other places that are in any 
way connected with this unfortunate af­
fair. I do not think there is any occasion 
at this stage for the House to go into 
this matter further. The decision already 
taken by the House once stands and 
nothing has been said to call for any 
revision of the decision then taken. The 
remark of Professor Mukerjee that Gov­
ernment had been negligent or that it 
had not taken any steps betimes, does 
not seem to me to be justified at all 
unless he knows more about my mind 
than I do myself. So far as I am con­
cerned and so far as the Finance Minis­
ter and the Prime Minister are concern­
ed, the moment the thing came to our 
notice, we took such action as was pos­
sible and I can say that nobody could 
have known more or done better than 
what we had.

Shri Kamath: I have only one sen­
tence to speak. Once the Government 
has admitted-----

Some Hon. Members: The matter is 
closed.
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Shri Kamath: Who are you? The
Chair is there. Sir, they are usurping 
your powers. You allowed me to say 
something. 1 am just finishing.

Mr. Deputy-Speaker : I have heard 
sufficiently from both sides and I am re­
serving my judgment in regard to this 
matter.

Mr. Deputy-Speaker: I have heard the 
hon. Member sufficiently. There is no 
need to hear him again and again . . . .

Shri Kamatli: Because they started
.{Laughter), you didn’t let 

me proceed. This is not fair to me. This 
is a serious matter and there is nothing 
to laugh about. I am not afraid of your 
yelling. They are usurping your 
authority, Sir, I make this charge 
against them.

Mr. Deputy-Speaken I have heard all 
hon. Members from all sides. Nobody 
can complain I have not heard them. 
{Interruption),

Shri Kamath: Why should they inter­
rupt and butt in, Sir, when you are 
speaking ?

Mr. Deputy-Speaken Order, order. 
We will go to the next item.

ELECTION TO COMMITTEE 
I n d ia n  C e n t r a l  J u t e  C o m m i t t e e  
The Minister of Agriculture (Dr. P. S.

Deshmukh): I beg to move;
“That in pursuance of clause (9) 

of paragraph 3 of the late Depart­
ment of Education, Health and 
Lands Resolution No. F. 2541341A, 
dated the 28th May, 1936, as 
amended by Ministry of Food and 
Agriculture Resolution No. F. 4- 
13!53-Com. II, dated the 15th 
December, 1955, the members of 
Lok Sabha do proceed to elect, in 
such manner as the Speaker may 
direci, two Members from among 
themselves, to serve as members 
of the Indian Central Jute Com­
mittee.”
Mr. Deputy-Speaker: The question

is:
“That in pursuance of clause (9) 

of paragraph 3 of the late Depart­
ment of Education, Health and 

,JLands Resolution No. F. 254I34|A, 
dated the 28th May, 1936, as 
amended by Ministry of Food and 
Agriculture Resolution No. F. 4- 
13/53-Com. II, dated the 15th 
December, 1955, the members of

Lok Sabha do^j>roceed to elect, in 
such manner as the Sp^al^r may 
direct, two Members from among 
themselves, to serve as Biembers 
of the Indian Central Jute Com­
mittee.”

The motion was adopted.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Change in  British Bank R ate
Sardar A. S. Saigal (Bilaspur): Mr.

Deputy-Speaker, under Rule 216, I beg 
to call the attention of the Minister of 
Finance to the following matter of 
urgent public importance and I request 
that he may make a statement 
thereon :—

“The change in British Bank Rate 
from 4 i per cent, to 5 i per cent, 
and the effect it will have on Indian 
trade with the United Kingdom.”
The Minister of Finance (Shri C. D> 

Deshmukh): The rediscount rate of the 
Bank of England was raised from 4 i 
per cent, to 5? per cent, on the 16th Feb­
ruary 1956. There have been frequent 
changes in the British bank rate, as in 
the bank rates of other countries in re­
cent years, the rates having been raised 
or reduced according as the monetary 
authorities in various countries wished to 
restrain or stimulate economic activity. 
During the last year there has been a 
movement towards increases in the bank 
rate in many important countries of the 
world with a view to checking the emer­
gence of inflationary pressures. The Bri­
tish Government have felt for sometime 
that the tendency to inflation in the 
United Kingdom required to be checked 
and have taken, on various occasions, 
suitable measures to do so including 
measures to restrain credit through an 
increase in the bank rate and otherwise. 
Previous increases in the British bank 
rate took place in January and February 
1955 when the rate was successively 
raised from 3 per cent, to 3i per cent, 
and per cent, to 41 per cent,
respectively. As the measures taken 
by the United Kingdom to res­
train inflation take effect, one of the 
results w i i r  be a decrease in imports 
and an increase in exports and a general 
strengthening of the balance of pay­
ments of the United Kingdom.

What exact effect this general ten­
dency will have on trade between India 
and the United Kingdom, it is difficult 
to say. The main items of our exports 
to the United Kingdom are tea, jute
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goods, leather and leather manufactures 
and tobacco. The demand for most of 
these items is, generally speaking, not 
likely to be affected significantly by the 
disinflationary measures being adopted 
by the United Kingdom Government. 
Our imports from the United Kingdom 
consist mainly of machinery, chemicals, 
iron and steel, vehicles and metal manu­
factures. It is not easy to estimate at this 
stage to what extent the supply of these 
articles would be augmented by the res­
triction on the production of consumer 
goods which the disinflationary policy of 
the United Kingdom will cause. Nor is 
it possible to say that the prices for 
these articles will go down appreciably. 
Altogether, I am not now in a position 
to envisage the effect of the disinfla­
tionary measures that are now being 
adopted either on the prices or on the 
quantum of our imports from the U.K.

As members of the sterling area we 
are interested in the balance of payments 
of the United Kingdom, as of all mem­
bers of the sterling area, with the non­
sterling world. This balance has, for some 
considerable time, been adverse, with the 
consequence that the Central Gold and 
Dollar Reserves of the sterling area have 
of late been substantially reduced. Any 
steps which have the effect of improving 
the balance of payments of the sterling 
area, such as the disinflationary policies 
being followed by the United Kingdom, 
are welcome to the Government of 
India.

RAILWAY BUDGET—GENERAL 
DISCUSSION—

Mr. Deputy-Speaker: The House will 
now proceed with the discussion on 
Railway Budget. The time allowed 
for general discussion is 15 hours. Out of 
this time the time availed of is 5 hours 
and 58 minutes and the balance left is
9 hours and 2 minutes.

Shri D. C. Sharma was in possesion of 
the House.

Shri D. C. Sharma (Hoshiarpur): Mr. 
Deputy-Speaker, I was saying yesterday 
that the window is a very important part 
of a building and it should reveal some­
thing which is not out of proportion to 
the actual reality of the situation. I am 
afraid, instead of accusing the Railway 
Minister of window-dressing I would say 
that the Railway Minister I^s not shown 
the worth of the goods that he has to 
the same kind of advantage to which he 
could have shown them. Moreover, 1

do not think very highly of a person 
who tries to peep into a house through 
the window when he is perfectly at 
liberty to enter the house at any time.

Now, I find that there are two ap­
proaches which can be made to the Rail­
way Budget. One is the academic bookish 
approach, the approach worthy of a stu­
dent doing his post-graduate study and 
writing an essay for his class and the 
other approach is of practical observa­
tion of things seen and experienced. I 
would make the latter kind of approach.

What I do find ? So far as I have been 
able to understand the Budget, I think 
the emphasis has been on four things. 
In the first place the Railway Ministry 
has been trying to attain self-sufficiency 
so far as locomotives and rolling-stock 
are concerned. In the second place it has 
been trying to make the railway travel as 
comfortable as possible. In the third 
place it has been working, as far as the 
funds permit, for the social welfare of 
its employees. In the fourth place it 
has been trying to step up the efficiency 
of the railway administration. I know 
one can compare our railway system 
with the railway system of any other 
country, but so far as I know, if our 
railway system is compared to the rail­
way system of any other country in a 
judicious and impartial manner I would 
say with all sense of responsibihty that 
our railways would show a record of 
achievement of which any Indian can 
be proud, of which any man can be 
proud. I would say that we inherited a 
railway which had been debilitated on 
account of the war and other thnigs, 
yet, the progress of rehabilitation 
in our country has been veiy 
considerable. If we compare this 
progress with the progress achieved even 
in a country like the United Kingdom 
which has so many years of experience 
of railway building or railway adminis­
tration, I would say that our record is, 
if not greater, at least as great as that 
of England. So far as self-sufficiency is 
concerned, I do not think any country 
in the world can show as rapid strides as 
we have made. The Chittaranjan Loco­
motive Works is there for anybody to see. 
Its record is there for anybody to study 
and its products are there for anybody to 
sample, and if anyone does that, he 
will see that we have established the 
traditions of mechanical engineering. in 
this country in a much shorter time th3h 
any other country has been able to do. 
Again, the Integral Coach Factory is 
there. Of course, our needs are much 
greater than those that can be supplied
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by this national undertakings. But, all 
the same, the speed at which we are 
moving and the speed at which we are 
working is something which will make 
anybody’s heart happy. For all this, I 
would say that the congratulations are 
to be given to the Railway Minister and 
to the Railway Board and to those mil­
lions of workmen who are engaged in 
running this railway industry of ours.

For the last two or three years, I find 
that there has been a new look, a bright 
look, in the railway administration and 
the credit for that goes to some extent, 
or to a large extent, to the Railway 
Board which the hon. Minister, with 
a stroke of foresight, reconstituted, and 
also to the good work that the Railway 
Board has done and the amount of co­
operation that the Board has been able 
to get from the workers of the railways 
all along the line. It was said that the 
railway workers want a Pay Commis­
sion. It was said that the railway wor­
kers are not satisfied with the tribunal’s 
work. So far as the question of pay is 
concerned, I think every worker in our 
country wants that his pay should be 
enhanced. It is not a desire peculiar to 
the railways. But the fact of the matter 
is this. For this, you require an overall 
Commission and not a Commission 
which will concern itself only with the 
railways. It is a national question, and 
it has to be tackled not by one Ministry 
or the other but on a national basis. It 
has been said about the workers, in the 
Railway Minister’s speech, as follows: 

“The relations between the Na­
tional Federation of Indian Rail- 
vvaymen and the Railway Board 
throughout the year have been cor­
dial. The House is possibly aware 
of the fact that, at a meeting that 
was held between the Federation and 
the Railway Board in July, 1955, 
it was possible within a short space 
of four days to come to an agree­
ment in respect of three of the five 
terms of reference to the ad hoc 
tribunal.”
After this categorical statement made 

by the Railway Minister in his budget 
speech, I do not think that any reference 
should have been made in whatever 
manner to the lapses or shortcomings 
of the judicial tribunal.

I want to say a few things about 
Comfortable travel. I have been to a few 
countries and I must say that our system 
of planning is quite different from the 
system of planning which is adopted 
by other countries. In other countries 
I find that they have luxury trains and

those luxury trains astonish and dazzle 
the tourists. People come back from 
those countries after having travelled by 
those luxury trains and they have very 
glowing accounts to give of those condi­
tions of travel. That is the way of plan­
ning with some countries. But I must 
say, as I said yesterday, that the rail-. 
ways are the common man’s under­
taking. The railways are the common 
man’s enterprise, and I am glad that 
here, the improvement has begun at the 
bottom much more than at the top. 
Some people say; “Why do you give 
vestibule trains, air-conditioned trains, 
etc., to third class passengers ?” There 
are some persons who are very critical 
of that. I say that the Railway Board 
and the Railway Ministp^ have done a 
very wise thing in stepping up the level 
of comforts which have to be enjoyed 
by the third class passengers, because 
the third class passengers are the back­
bone of railway finance and railway 
funds. It is good that the administration 
has effected this improvement, and I 
would ask the Railway Minister to give 
a few more trains like that so that the 
common man could enjoy the privileges 
which he has to get on account of free­
dom. On the one hand, people say that 
the common man does not feel the glow 
of freedom, and on the other hand, if 
you do something for the conmion man, 
they ask: “Why have you done it” ? I 
think what has been done for the third 
class passengers is a practical, living, 
visible proof of the solicitude which In­
dia has for the common man, and 1 
think that this is something which is 
very fine.

In the matter of social welfare, I 
would say only one thing. I am glad 
that the hon. Minister has given some 
concessions to students and I think the 
student community will be grateful to 
him for that. But I would say to him 
that he should give similar concessions 
to the primary school teachers also. 
There are lakhs of primary school 
teachers in India and the primary school 
teacher is a person who is neglected by 
everybody, specially by our Education 
Departments and the Education Minis­
try. Since the railways have the welfare 
of the common man at heart, I think 
they should begin with the primary 
school teacher. Let them extend this 
concession to him also, and I can assure 
the Railway Minister that he will then 
have no need of window-display and 
window-dressing. Of course, he does not 
have any, but as some critics have said 
that, I mention that there is no need 
for him to do that. I think the primary
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school teacher will be there to tell the 
people what the railways are doing for 
the common main- At the same time 1 
would say that the railways should issue 
coupons to those persons who have to 
travel a great deal. Let these coupons 

. be issued for those persons who travel 
for more than a thousand miles a year 
or something like that. I think that 
should be done immediately.

I would say that so far as the pro- 
^am m e of social education is concern­
ed, it should not be confined merely to 
posters, announcements etc. The social 
education programme of the railways 
should be linked up with the social edu­
cation programmes of other Ministries 
also. I hope the Railway Minister has 
a sufficient amount of imagination and 
that he will expand this programme of 
social education and implement it. Social 
education requires that we should under­
stand the underlying unity of India and 
compartments like regionalism and 
casteism and things like that should be 
done away with. I can say that so far 
as the unity of India is concerned' no 
other Ministry can give a better account 
of itself than the Railway Ministry. 
Therefore, I think that the social educa­
tion programme of the railways should 
be directed towards this end.
[ S h r im a t i  S u sh a m a  S e n  in the Chair]

I am very happy to find that the 
Railway Ministry is going to associate 
workers with this undertaking. It is a 
step in the right direction and though 
it is going to be done on an experimental 
scale, I am sure that the experiment will 
succeed and expand as time passes by. 
I know that this experiment is bound 
to succeed.

I would like to make one more point. 
I would ask the Railway Minister to 
visit some of these railway bookstalls. 
These bookstalls are there to show the 
taste of the people. What kinds of books 
are found there ? I am a book-man and 
! have been a book-man all my life. I 
feel very happy that these book-stalls 
are there, but I feel disgusted when I 
look at the fair that is spread—detective 
stories, film magazines and sexy novels. 
These form a major part of the fair 
that is displayed at the railway book­
stalls.

An Hon Memben Bhagvat Gita also 
IS there.

S h r l ^  C. Shanna: Gita is there, but 
it rciTHHii? in a comer for which you 
will imve to conduct research. 1 want

that the Railway Ministry should appoint 
a committee to put these things on a 
very able and sound basis.

Another point I want to refer to is 
this. I am a member of the committee 
appointed to consider means for pre­
venting cruelty to animals and I have 
been going about in this country in that 
connection. Whenever I was at Madras, 
Hyderabad or Kurnool, people came to 
me and told me that the arrangements 
for transporting cattle from one place 
to another are not adequate. They also 
tell us that the way in which birds are 
taken from one place to another is also 
not good. Of course, so far as the rules 
of the Railway Board are concerned, 
they are all right, but those rules are 
not observed properly.

I want to ask the Railway Minister 
one question. While he is going to cons­
truct 3,000 miles of new lines in the 
Second Five Year Plan, I want to ask 
how many miles he is going to give to 
Punjab. The consideration of the Roh- 
tak-Gohana line has been going on all 
these years and it will go on for ever. 
I would request the R^ailway Minister 
to be more generous to Punjab, espe­
cially to the backward areas of the 
Punjab and Bihar..He should give a few 
lines to Punjab and Bihar and a few lines 
to the districts of Hoshiarpur and Kan- 
gra. I have been asking the Railway 
Minister to construct a 9 mile line from 
Una to Nangal, but he has not acceded 
to my demands. I think that it is a very 
small gesture which he can make to 
make the good work done by the Rail­
way Ministry visible in that part of the 
country also. _

I congratulate the Railway Minister 
for the good work that his Ministry is 
doing. It has been said that three things 
are necessary for a country; fertile soil, 
busy workshops and easy conveyance 
from one place to another. So, the 
Railway Ministry is responsible for 
one-third of the greatness of this 
country and I hope the Railway Minis­
ter w i n  do better than before and there 
will be more and more proud achieve­
ments in the years to come.

Shri P. C. Bose (Manbhum North): 
The hon. Railway Minister made a re­
markable speech the other day while 
presenting the Railway Budget for the 
year 195^57. The speech is to be appr^ 
dated not only for the correct picture it 
has given of the various achievements of 
the railways during the first plan period, 
but also for the fact that it has laid 
before us the numerous projects that will
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be undertaken during the second plan 
period. 1 was really filled with joy when 
the Minister said that the railways could 
now look back on their achievements 
during the First Five Year Plan with 
some satisfaction and embark upon the 
Second Five Year Plap with confidence.

There is a proposal for the imposition 
of a surcharge of one anna in the rupee 
on all freight traffic, with the exception 
of foodgrains and pulses. There must be 
some opposition from business quar­
ters; the hon. Minister himself admits 
that this imposition was not desirable 
while the Freight Structure Committee 
was examining this question. But, as he 
said, the surcharge has become obliga­
tory to meet the targets fixed for the 
Second Five Year Plan and this increase 
would cause little or no hardship. I 
think the public will have no objection 
to bear this burden in their own interests.

It is a matter of Ratification to learn 
that various concessions and amenities 
for passengers have already been intro­
duced and many will be introduced in 
the course of the next Plan period. These 
will be immensely enjoyed by the people. 
The Chittara.ijan Locomotive Works and 
the Perambur Coach Factory are the two 
monuments of testimony of our success­
ful march towards our goal.

About the labour movement, it has 
been made abundantly clear in this 
House that everything is not going well 
in the labour movement in the railways. 
It has been said by prominent leaders 
that there are two wings and that Gov­
ernment is not co-operating and so many 
other things. I think the main point has 
been overlooked by my friends. It is a 
known fact that the real object of the 
labour movement is to safeguard the in­
terests and promote the welfare of the 
workers and that the unions are only 
the means to that end. That being so, 
I hope that the leaders of different labour 
groups, instead of knocking at the doors 
of the Railway Minister or the Railway 
Board, will resolve their own differences 
and dissensions and unite together for 
the good of the workers who are the real 
sufferers in this battle between the 
leaders. It is no use dragging the Rail­
way Minister or the government officers 
in the controversy of the labour move­
ment. The Railway Minister himself 
being a public man of long standing, I 
know and my labour leaders friends 
Vaow that he had gone out of his way 
to settle the dispute between the different 
groups, and I think he is still prepared 
to go further to help the labour leaders. 
But it is the primary duty of the

labour leaders themselves to close their 
ranks, resolve their differences and unite 
in the interests of the labour.

Shri Nambiar (Mayuram): If the
Minister encourages one against the 
other, what will be.the position? That 
is the point

Shri P. C. Bose: That you have to
prove. If you do not go to the Minister 
and if you close your ranks you will find • 
no difficulty. ,

We have always to remember that the 
union is only a means to an end, the 
end being the welfare of the labourers 
and not of this union under me or of 
that union under him.

With regard to corrupt practices in the 
railway administration, the hon. Minis­
ter has quoted from the report of the 
Anti-Corruption Committee and has said 
that most of the recommendations of the 
Committee have been accepted by the 
Railways to uproot corruption. So far so 
good. But I feel that the mere imple­
mentation of the recommendations of the 
Anti-Corruption Committee will not 
produce the desired effect unless the 
other observations of the Committee in 
the interests of the labourers are also 
taken into consideration. In connection 
with their recommendations the Com­
mittee have also said:

“We also feel that in a welfare State 
an employee should not be treated as 
merely a cog in the administrative 
machine but as a person who should 
be given full scope for his development 
and for the performance of his duty to­
wards his family and society. In. this 
respect the authorities should do their 
best to put the Directive Principles of 
State Policy as laid down in Part IV of 
the Constitution progressively into prac­
tice. With this end in view we recom­
mend that greater attention should be 
paid to the problem of staff welfare 
than heretofore.”

This observation should also be taken 
simultaneously with the other recommen­
dations of the Conmiittee for implemen­
tation.

I have to say a few words regardmg 
the railway lines to be opened in my 
State. I know the Bihar Stote Govern­
ment has made some su^estions for 
constructing some lines both on the nor­
thern side and on the southern side 
in areas where these lines are absolutely 
necessary and where, as one of my 
friends said yesterday, there was no rail­
way line within about a hundred miles. 
So I would request the Railway Minister
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and the Railway Board to look to the 
demands of the Bihar State Government.

With these words I congratulate the 
Railway Minister on his budget.

Shri Achuthan (Crangannur): I think 
I will be failing in my duty if I do not 
join the other Members in the words of 
appreciation about the wonderful work 
undertaken by the Railway Ministry and 
the Raijway Board. To me it is a wonder 
that the shortest man having the biggest 
undertaking—Shri Lai Bahadur Shastri 
being the shortest man in the Cabinet 
having the biggest undertaking with one 
million people—has done such a won­
derful job. I say that the Shastri-Ala- 
gesan-Shahnawaz team is a good team 
which will be able to deliver the goods. 
We know that the Indian railways are 
the biggest national concern and we find 
year by year definite progress being 
made in all directions. In the First Five 
Year Plan we see that the amount allot­
ted was more than Rs. 400 crores, and 
the main bulk of it was spent for re­
habilitation work; and we see really that 
track renewal and new carriages and 
locomotives and other things are coming 
on the line and that as far as possible, 
iff accordance with the economic deve­
lopment of the country, the Railways 
also are doing their proper job.

We see from the traffic receipts also 
that year after year the earnings have 
been going up. In 1954-55 the receipts 
were Rs. 286 78 crores, the revised es­
timate for 1955-56 is Rs. 314*1 crores 
and the figure for 1956-57 is Rs. 345 
crores, to be made. So we can rest as­
sured that in accordance with the eco­
nomic development of the country and 
the plan, the earnings of the,Railways 
are also going up. And, as has been 
said by the Railway Minister, during the 
Second Five Year Plan when the nation 
grows up the Railways also will have to 
take up a higher responsibility. It is be­
cause of that that the scheme of the 
Railways in the Second Five Year Plan 
was to spend Rs. 1,480 crores. But the 
Planning Commission, after due consi­
deration of the economic development of 
the country and the resources available, 
have said that the Railways will be able 
to spend only an amount of Rs. 1,125 
crores.

We see that the Railway Administra­
tion can be proud of the work done in 
Chittaranjan and in the Perambur fac­
tory. Nobody can gainsay that fact. We 
see that a number of dismantled lines

have beeii restored. But to my great sor­
row my hon. friend Shri C. R. Narasim- 
han who has all the while, during the 
last five years, been clamouring for the 
restoration of a particular line has not 
been given an assurance about its res­
toration. Even so, we know that 380 
miles of new lines have been constructed 
and 454 miles are under construction.

In my own State I had expected that 
the Quilion-Ernakulam line would be 
tiirown open to traffic this year but due 
not to the fault of the Railways but the 
non-availability of certain essential ma­
terial it is going to be thrown open to 
traffic only in 1957. Let us expect that 
there will not be any postponement in 
that matter beyond 1957 to any further 
period.

We find that because of the increase 
in the industrial production in the First 
Plan period by 43 per cent, and of agri­
cultural production by 15 per cent, 
there is a regular awakening throughout 
the country and passengers and goods 
traffic is steadily on the increase. It is on 
account of this fact that the Railways 
expect to spend Rs. 1,125 crores during 
the Second Plan period. But the Railway 
Minister himself admitted that he would 
not be able to cope with the situation as 
regards passenger traffic. From todav’s 
papers I find that the Federation of 
Chambers of Commerce and Industry 
have stated that even though the Rail­
ways will be doing their best to cope 
with the situation, the private sector will 
not be able to get the required number 
of wagons. They have stated it in a reso­
lution. The Railways have to look into 
the matter and see that both the public 
and the private sectors are reasonably 
satisfied with regard to the requirement 
of wagons. The Railway Minister stated 
that according to the revised allocation 
it will be possible to provide a transport 
capacity of 47 million tons instead of 
60*8 million tons of goods.

Coming to the surveys that are going 
to be taken up, I understand that in my 
State namely Travancore-Cochin they 
are not going to have any new survey 
or construct any new line. I may point 
out here that the Trichur Kollengode 
line was surveyed a number of times and 
found useful also. The Tellicherry-My- 
sore line was also surveyed. That was 
also done recently. And we expect th(Jie 
to be taken up. Then the Chalakkudi- 
Parampikkulam-Pollachi line has to be 
surveyed as also the Kuttipuram-Guru- 
vayur-Crangannur-Alwaye line. These
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new surveys ought to have been taken 
up. With regard to the Chalakkudi-Pol- 
lachi line there is a tramway line even 
now, and the Railways may not have to 
spend more because of its present tram­
way line. I think this line will go in 
a half of that region and it will be to 
the advantage of that region. As a re­
sult of the construction of this railway, 
unemployment to a certain extent, could 
be reduced.

Coming to the question of administra­
tion, 1 agree with the Minister that the 
Railway Board has to be expanded. The 
hon. Minister said that there is a neces­
sity for divisionalisation. In the budget 
speech the hon. Minister has stated:

“Under this pattern, each Rail­
way system is divided into territorial 
units of suitable size, the general 
administration of which is entrusted 
to a Divisional Superintendent, who 
functions in-his sphere more or less 
as the General Manager does for 
the entire Railway.”
In my part of the country, Travan- 

core-Cochin and Malabar, there is a 
strong cry to have a divisional head­
quarters at Shoranur. The Railway 
Minister must be in the know of these 
things. I have got telegrams and papers 
which show that there is every justijS- 
cation at least for a divisional headquar­
ters to be located at Shoranur where 
even now there are good offices and 
buildings. I think the hon. Deputy Minis­
ter knows the place very well. If at 
all, we have more hope from him than 
the Minister because the people of Ke­
rala have faith in him.

Shri Nambian No faith in the Deputy 
Minister ?

Shri Achntban: He knows the place 
very well. The memorandum here says:

“The people of Kerala irrespec­
tive of their political leanings are 
united and eager on this question of 
location of a Railway Divisional 
headquarters within Kerala. Al­
ready the feeling exists that Kerala 
—particularly Malabar—is not re­
ceiving the amount of attention it 
should normally get both from the 
Centre and the State. This issue 
of the Railway Divisional Head­
quarters, if left unexamined is apt 
to strengthen the said feeling.”
I am sure this question wiU be se­

riously considered. Taking all the factors 
there is every justification for having a

divisional headquarters located at Sho­
ranur.

Much has been stated about condi­
tions of travel, overcrowding etp. The 
Railway Minister himself has said that 
he may not be able to lessen that under 
the Second Five Year Plan. A number 
of improvements have been introduced 
with regard to facilities to passengers. 
We know that the income from the 
third class passengers comes to about 
Rs. 100 crores roughly whereas from 
the upper classes, it is never more than 
Rs. 20 crores. More attention should be 
paid to the amenities of the third class 
passengers. I am sure that this will be 
looked into.

Next, I refer to the surcharge of one 
anna in the rupee. People generally say 
that more taxes are always irksome. 
The Railway Minister has very rightly 
accepted the principal that certain arti­
cles which are of common use should be 
exempted from the surcharge. This sur­
charge of one anna per rupee comes to 
about onefourth of a pie per seer. This 
is good. I have no objection to this. If 
you require more money, you have to 
raise it by this taxation or by the general 
taxation. I also think that this will not 
hit trade and commerce. Even though 
there is a committee considering this 
question, I think we should not shut our 
eyes to this for one year. I think the 
Minister has done the right thing.

The decision to reduce the number of 
classes is good. I agree to that. I am 
not sure what is to happen about the 
fares if the third class is cancelled. Will 
it be third class fare and the third class 
coaches wiU be called second class ? 
Will it be having the first class with 
first class fare, abolishing the present 
second class fare and the present third 
class to be second class? I should like 
the Railway Minister to make a definite 
statement about this, clarifying the posi­
tion regarding fares.

I am very happy that the Government 
are going to introduce fast passenger 
trains. Coming from the southernmost 
part of the country, it takes 60 or 70 
hours to be here. In the Grand Trunk 
Express, we take 45 hours. Do you know 
what feeling one has after travelling for 
45 hours in the train? When these fast 
services are introduced from October, the 
number of hours from Delhi to Madras 
could be reduced considerably, so that 
we may not feel the worry and rigour 
of long journeys. I agree with Shri Dabhi 
with regard to the abolition of the com­
mode system from these upper classes. I
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[Shri Achuthan]
really feel annoyed at this commode sys­
tem. We are not accustomed to it. Last 
year also, this question was raised. I 
hope the Railway Ministry will see to it 
that the conmiode system is gradually 
abolished and our own system intro­
duced.

I am also very happy that the depart­
mental system of catering is coming. We 
like the departmental system of cater­
ing in the Southern Railway. It is said 
that the rates charged for carrier meals 
Rs. 1-4-0 is high. I do not know how 
that rate is fixed. Here, in the Grand 
Trunk Express, the rate is Rs, 1-8-0, It 
seems to me to be high. It is high time 
that the Ministry looks into the matter 
and fixes a reasonable rate. We want 
cheap, clean, good food throughout the 
country. I am not quite sure, but I think 
the Southern Railway is incurring a small 
loss in departmental catering. I do not 
know where the fault lies. But, there is 
a feeling that the rate of Rs. 1-4-0 is 
high.

Shri Ramachandra Reddi referred to 
the P.W.D. Schedule and the Railway 
schedule. In many areas there are unions 
of contractors, I know, in my area, a 
number of contractors join together and 
there is a union amongst them. All the 
contractors will not tender for all the 
works. With regard to so many miles, 
only one contractor has got a monopoly, 
and he will make a tender only with re­
gard to that. With regard to other dis­
tances, the other contractors will tender. 
There will not be any competition. Be­
cause of the h i ^  rates which are pre- 
valoat in the railways the contractors 
amass a lot of money. One fine morning, 
aU tilie contractors will become million­
aires. Some thing must be done for this.

Shri K. K. Base (Diamond Harbour): 
They will give money for the elections.

Shri Achuthan: I want corruption to 
be stopped. As far as possible, the 
works must be undertaken by co-opera­
tive societies or other bodies where cor­
ruption will be less. T am very happy 
at the concession given to the students 
and the concession of l i  fares between 
July and September. I think quite a lot 
of people will take advantage of this and 
travel throughout the country and see 
the works that are going on for the deve­
lopment of the nation.

Reference has been made to the ticket 
examiners. They have complained to us 
about their poor pay. I have also writ­
ten about this many times. Some ticket 
examiners have complained that even in

the matter of distribution of uniforms to 
them, there is discrimination between the 
old M.S.M. Railway and the Southern 
Raihvay. They say that they get a less 
number of uniforms than the ticket exa­
miners who were in the old M.S.M. Rail­
way. In regard to their allowances and 
other facilities, they are handicapped. 
One ticket examiner told me that when 
he wanted to check the ticket of a pas­
senger, he was almost manhandled by the 
passengers and he had to run away from 
the carriage. I have also brought this to 
the notice of the Minister. Taking all 
things together. I think the Railways are 
doing a good job and I am sure the 
Railways will tiy to see that the money 
that is allotted to them is spent in the 
best way. In all aspects the Railway 
Minister is s e ^ g  that the labour 
is given their due place, and that 
they are taken into confidence as 
far as possible. Shri Giri was 
emphatic yesterday in saying that there 
must be one organisation and that or­
ganisation must include all the sections 
of the railway employees, so that the 
Railway Board can deal with them in an 
effective way. Moreover, I was very 
much pleased to hear that the Railway 
Ministry was going to allow a thousand 
scholarships to the children of railway 
employees for technical studies.
1 P.M.

Mr. Chanman: The hon. Member’s
time is up.

Shri Achuthan: In the end I would
like to say that I have nothing but praise 
for the Railway Ministry and I expect 
that the whole amount will be spent in 
the best way possible during the coming 
year.

Shri Tulsidas (Mehsana West): 
Madam Chairman, I must thank you for 
giving me an opportunity for making 
certain observations on this important 
Railway Budget. The Railway Minister 
in his Budget speech has ^ven us a de­
tailed picture of the financial and organi­
sational structure of the Indian railways 
as it has emerged at the end of the First 
Five Year Plan. In his speech he has 
also outlined the salient features of the 
Second Five Year Plan and I think that 
we must examine what are the aspects 
that he has tried to tell us with regard 
to the Second Plan. It is in this context 
of the general programme of economic 
development envisaged in the draft out­
line of the Second Five Year Plan, that 
I shall trv to examine the Railway Bud­
get 1956-57 and also the Second Plan 
of the Indian railways.
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Madam, 1 jfaotiid make it cieas that i  
have considerable appredatioa for the 
achievements and success of the Indian 
railways in several directions during the 
last five years and for that first of all 
let me congratulate the Minister, Shri 
Lai Bahadur Shastri, for taking a very 
keen interest and for bringing a certain 
amount of improvement in the railways.

SBiri K. K. B»o: And also for en­
hancement of freights !

Sim Tulsidas: The Railway Ministry 
has been able to repair the damage done 
to the Indian railways on account of 
stresses and strains of the Second World 
War and the Partition of India in 1947. 
It will be agreed that during this period 
the finances of the railways have been 
placed on a more stable and sound foot­
ing. This is quite clear from the {^ogress 
report of the Indian railways during the 
First Plan. The railways have also suc­
ceeded in mobilising about three-fourths 
of the financial outlay of their First 
Plan from their own resources. >^liile 
the railways have received the financial 
resources from the ^n eral revenues for 
pieir development, it is equally gratify­
ing to note that the contribution of the 
railways to the general revenues has not 
only been maintained, but it has been 
gradually g row i^ due to the enlarge­
ment or its capital-at^harge year after 
year.

There is a move to have self-suffi­
ciency with regard to financial resources 
of the railways as well as with regard 
to the physical requirements of the rail­
ways. Now taking all that into considera­
tion, Madam, I agree with the Railway 
Minister that a great degree of self-suffi­
ciency has been achieved in respect of 
indigenous production of rolling stock. It 
has also been secured due to the sustain* 
ed efforts at the expansion of the produc­
tion capacity of the plants and work* 
shops manufacturing rolling stock.

I would only hope that the railways 
will be able to plan the production of 
rolling stock with the objective that self­
sufficiency will be achieved at the earl­
iest. I am also pleased to note that the 
Railway Minister is quite serious and 
keen for providing increasing facilities to 
the passenger t r ^ c  at various conces­
sional rates. To that extent his proposals 
in the Budget are welcome.

While pointing out these welcome fea­
tures of the Indian railways, I shall be 
tailing in my duty, if I do not give ex­
pression to my doubts and apprehen­
sions about the limitations and perhaps, 
—17 Lok Sabha (56).

if I may say so, the failures of the Rail­
way Ministp^ in certain directions. I 
have a feeling that the Railway Minis­
ter's speech skilfully conceals these limi­
tations and drawbacks, particularly with 
regard to its first and second Plan.

Though efforts are being made by the 
hon. Minister to present a bright and 
hopeful picture for the second Plan of 
the railways and also about its capacity 
to handle the goods and passenger traffic 
emanating from the programme of in­
dustrialisation envisaged during 1956-57, 
I have serious doubts whether the posi­
tion at the end of the second Plan will 
not be hopelessly inadequate.

Despite the efforts at rehabilitation 
and expansion of the railways during the 
first Plan, it is common knowledge that 
the traffic capacity of the railways has 
failed to keep pace with the demand for 
it on account of the increase in agricul­
tural and industrial production. It is only 
during the last year that the country had 
witnessed serious transport bottlenecks 
and difficulties in the movement of got)ds 
traffic due to non-availability of the rol­
ling stock and other iacilities.

The House will recollect that the 
transport situation in the country due to 
the existence of bottlenecks and the non­
availability of wagons to move the goods 
traffic had become so serious during the 
last year that I found it my bumble duty 
to bring this matter of serious public im­
portance before this House. I also re­
member that the hon. Railway Minister 
gave a patient hearing to the various as­
pects 01 the serious situation prevailing 
at that time and he had also assured the 
House that prompt and early steps, were 
being taken by his Ministry to relieve 
the difficulties faced by the public.

The hon. Minister in his Budget 
speech has attempted to give an account 
of the measures he has taken to meet 
this serious situation during the last year.
I have been at ^ a t  pains to understand 
his account of the measures taken to 
relieve this situation. But I am sorry 
to say that he has failed to throw any 
light as to how far the transport bottle­
necks have been cleared, whether there 
has been any improvement with regard 
to the availability of wagons to the users 
of goods traffic, and if so, to what ex­
tent; whether there been any increase 
in the movement of goods and passenger 
traffic as a result of the measures taken 
by the Railway Ministry during the 
last year.
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[Shri Tulsidas]
1 have no doubt the Railway Ministry 

has taken great pains to relieve this se­
rious situation dunng the last year. How­
ever, I cannot content myself with the 
account of the hon. Minister in his 
speech, which, in my humble opinion, is 
vague in respect of the facts of the re­
sults achieved and perhaps seeks to con­
ceal from the public the gravity of the 
situation that continues even today to 
a certain extent.

I shall illustrate my point by pointing 
out to certain symptoms and indicators 
to examine the existing situation. In the 
report of the Railway Board on Indian 
railways for 1954-55 (page 20) it is 
shown that the percentage increase in 
loading of goods traflBc in 1954-55 has 
been 6*73 in broad gauge and 4*36 in 
metre gauge over the preceding year of 
1953-54. If taken separately, it may ap­
pear that the increase in goods traffic 
during 1954-55 has been quite satisfac­
tory in comparison to the position in 
1953-54. But this is far from true, as on 
page 21 of this report, it has been shown 
quite clearly that *‘the outstanding traffic 
registered at stations awaiting clerance at 
the end of 31-3-1955 was much more 
than the corresponding figure on 
31-3-1954 in spite of the increased load­
ings”. It is also shown that the percentage 
increase in the outstanding traffic has 
been 51 per cent, on broad gauge and 48 
per cent, on metre gauge during this 
period in comparison to the previous 
year. From the experience of the diffi­
culties in the movement of transport dur­
ing the last year, I would venture to 
say that there is every possibility that 
the percentage of outstanding registra­
tions has gone further up. I would like 
to know whether it has not gone further 
up, or whether is has improved. I have 
not got the figures of 1955, which might 
come only next year. I would, therefore, 
like to know what the position now is.

[M r .  D e p u ty - S p e a k e r  in the Chair] 
Besides, the railways have stopped re­

gistration of goods booking at various 
important . centres during this period. 
This will clearly reveal that the rail­
ways have failed to cope up with the 
needs of the country arising from the 
agricultural and industrial expansion. 
As you know, there has been a certain 
amount of closure of milk and industries 
in certain parts. The other day it was 
reported in the press that the Bombay 
Gas Company could not function and 
supply gas for want of coaL In  this res­
pect, I would also like to give you cer­
tain facts to show how even ordinary

development is hindered on account of 
the non-availability of wagons.

In our Second Five Year Plan we 
have a programme of development of 
roads. If the development of roads 
tak ^  place, naturally the burden on the 
railways will be reduced but this pro­
gress does not take place because in cer­
tain districts the metal needed is not 
available. Particularly in the districts of 
North Bombay the supply of wagons 
is hopelessly poor, and so a certain allo­
cation of wagons was made. But even 
though the allocation was made, practi­
cally no metal could be brought and the 
roads could not be put up. There is a 
very large programme of putting up 
roads, but it is not possible to execute 
it. I may give you certain instances.

According to the agreement arrived 
at by the Western Railway and according 
to the demands of the Bombay Govern­
ment, the number of wagons sponsored 
under “C” class priority in October was 
280, but only 35 wagons were supplied. 
In November 245 wagons were allotted, 
but no wagons were supplied for this 
metal. In December 245 wagons were 
allotted, 62 wagons were supplied. In 
Januaiy 103 wagons were allotted, 32 
wagons were supplied; and in February 
this year 151 wagons were allotted on 
priority, but only three wagons were 
supplied.

The Deputy Minister of Railways and 
Transport (Shri Alagesan): Where?

Shri Tulsidas: This is in the Western 
Railway for carrying metal for develop­
ment of roads, and Sie Bombay Govern­
ment has already stated that there was 
no wagon supply and therefore no roads 
could be put up.

I should like to draw the attention of 
the House to another disquieting symp­
tom of our railway system. In table 4 on 
page 33 of the Progress Report of the 
Indian Railways, it has been shown that 
the percentage of over-aged stock to the 
stock on line on 31-3-1951 and expected 
to be on line on 31-3-1956 has gone 
up from 23 to 32 5 in broad gauge and 
from 24*1 to 33* 1 on narrow gauge in 
the case of locomotives; from 13*3 to 
16*5 in broad gauge and from 32*9 to 
52 in narrow gauge in respect of wagons. 
This clearly reveals that in spite of the 
stupendous efforts of the railways towards 
rehabilitation and expansion during the 
first Plan period, the capacity of the rail­
ways to handle traffic emanating from 
the economic expansion in the country 
has deteriorated rather than showing any 
signs of improvement.
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Permit me, Sir, to mention another 
^innlar disturbing feature of the railway 
system. From table XVII of the puUi- 
cation Indian Railways it can be seen 
that there has been a fall in the average 
«peed of goods trains both on broad and 
metre gauges. The speed of goods trains 
was 10-8 miles per hour in 1950-51 but 
it has gradually gone down to 10-1 miles 
per hour in 1954-55 on the broad gauge 
system whereas it has fallen from 9'6 
miles per hour in 1949-50 to 8*7 miles 
per hour in 1954-55 on the metre gauge. 
These figures clearly show that the r ^ -  
ways cannot claim any credit for im­
proving the transport system of the 
country and also for carrying a larger 
bulk of trafl&c during the &st Plan 
period.

Now I shall refer to another point of 
some importance in this cormection. In 
the same publication on page 25 it is 
seen that the punctuality of passenger 
trains has fallen from 74*8 in 1953-54 
to 72-9 in 1954-55 on the broad gauge 
while on the metre gauge the percentage 
has decreased from 70’2 to 63*8. I have 
given some thought to the problem of 
punctuality of the passenger trains and 
I am sorry to say that I have come to 
the same disappointing conclusion that 
the state of unpunctuality on the rail­
ways in India h ^  been somwhat appeal­
ing and somewhat fantastic too. I do 
not think that in any other advanced 
■country of the world the state of punc­
tuality is so hopeless as in India. I have 
found in other countries that the per­
centage of punctuality in rairways is 
often beyond 90 per cent, where as it is 
the other way round in this country. 1 
strongly feel that the Railway Minister 
should give serious thought to this grave 
defect of the railway system and also 
see that considerable improvement is 
brought about in this respect during the 
coming years.

In his analysis of the railways’ second 
Plan, the Railway Minister has made cer­
tain frank confessions before the coun­
try. He has admitted that the railway 
system will be able to meet only 15 per 
cent, of the additional passenger traffic as 
against the estimated increase of 30 per 
cent, and 42 million tons additional 
goods traffic as against the expected in­
crease of 60 million tons during this 
period. Even according to him, the in­
crease will be utterly inadequate as 
movement of coal, steel and cement 
alone will require some 35 million tons 
additional capacity out of additional 40 
million capacity provided in the Plan. 
The margin left for other coihmercial

movement of goods traffic including 
foodgrains will, therefore, be only seven 
million tons. The increase in produc­
tion of foodgrains is going to be 20 per 
cent, in the second Plan. I do not know 
how the railways will be able to cope 
with this additional movement particu­
larly when we are envisa^ng increased 
production in the industrial sector also 
at a much bigger pace.

In the light of the disappointing per­
formance oi the railways to meet the 
growing traffic consequent on economic 
development, it is my humble duty to 
urge the hon. Minister, the Members of 
this House and the Government to see 
the inevitable writing on the wall.

Shri B. S. Mnrthy (Eluru): Why not 
the capitalists come forward and give 
money?

Shri Tulsidas: That question you ask 
of the Minister, not me.

Shri B. D. Pande (Ahnbra Distt.— 
North-East): Why don’t you produce tlie 
money?

Shri Tulsidas: I am trying to put forth 
the facts as they are to ^ y . If you feel 
they are all r i^ t ,  then you are quite 
willing to accept them. It is for you 
to decide whether you want the railways 
on these lines or not.

Shri B. S. Mnrtiiiy: We agree with you.
Shri Tulsidas: Unless and until efforts 

are made to reorientate the transport 
policy right now, I am sure the countrj^ 
will suffer from serious bottlenecks on 
the transport system and dislocation of 
economic activities.

I would like to make certain sugges­
tions in this respect. I always do like to 
see both the sides of the railway’s work­
ing. I have said about the good points 
and the defects. Now I would like to 
make some suggestions. As you know, 
whenever the question of railways comes, 
I have said that the railways will not be 
able to cope with the problem of trans­
port in this country ur:^ss and until 
there is co-ordination beiween all modes 
of transport. I am not thereby saying 
that you bring in all the transport under 
the public sector or the Government, but 
there must be a co-ordinating authority 
with regard to all modes of traffic, whe­
ther it is railway, road or waterw^ay. 
Unless that is done, it is not possible, to 
cope with the problem of transport, and 
transport will really be the Cindrella of 
the Second Plan. Otherwise, t̂he whole 
plan will fall through and it wiU be most 
difficult to achieve its results.
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1 suggest 'Outt the terms of the Rail­
way Freight Structure Inauiry Commit^ 
tee may be 'enlc^ed in ord^ to examine 
possib^ies of co-ordination and to some 
extent equalisation of freigjtt structure 
of the railways, road transport and ship­
ping. Unless you have the whole freight 
structure ^f country co-ordinated for 
all modes of transport, it will not 
be possible to diversify the traffic, to 
divert the traffic to different modes of 
transport. That should be brought about 
by this committee.

It is high time that the country has 
a fifteen-year or a twenty-year master 
plan for transport development, keeping 
in view the possibilities of industrial 
and agricultural expansion. 1 would 
suggest that a transport commission 
should be appointed by Government to 
examine the entire question of the co­
ordinated devek^»me&t of the dMerent 
modes of the transport system, through 
allocation of future traffic between them, 
and also, as 1 said earlier, the rationalisa­
tion of the freight structure.

My SMggestion for a transport com­
mission is neither new nor novel, be­
cause it is a suggestion that arises from 
the pos8ft>Uities of the cotmtry’s efforts 
a% economic development filing  and 
thereby wrecking the Second Five Year 
Plan owing to insufficient transport 
development

Ei^n in the U.K. a similar com- 
mi«»on was appointed during the for­
ties of fliis century, to co-<»^ate the 
different modes of transport system, 
of course, arising from a different set 
of circumstances.

Uie Railway Mmister’s promises for 
starting exjMpess goods trains are un­
doubtedly wdcome. But the extra charge 
for this purpose is in my opinion iin- 
intelligiWe, because ordinary goods tra­
ffic wifl suffer thereby, and the users of 
goods traffic will have to pay an addi­
tional charge. It is ttie duty of the rail­
ways to provide prompt and rapid trans­
port, and therefore they cannot expect 
or demand any extra charge for the 
same. If you levy this extra charge, 
then what will happen is that everybody 
will prefer to send the goods by express 
trains, and those who want to send them 
l3y ordinary trains will suffer. The result 
would ultimately be that you will be put­
ting an extra burden on the users of 
the railways. Probably, that seems to 
be the idea of the Railway Minister.

1 would also Hke to say that the con­
cessions to passengers t r a ^  announced

hy  the Minister are ^uite weloome. How­
ever, It may be suggested that the pro- 
poaed letm n tickets at reduced rates 
should be made available to the public 
who are travelling for distances of not 
less than 100 miles, rather than for dist­
ances beyond 300 miles only. This is very 
necessa^, for most of the passenger 
ti^affic is confined to distances of the 
order of 100 miles. Only very few peo­
ple travel for distances beyond 300 
miles. If you want to give concessions 
really to the passengers, then you must 
give the concessions to passengers who 
are travelling for distances of not less 
than 100 miles, for that alone would 
give real benefit to the people who travel.

The Railway Minister has suggested a 
surcharge of one anna in the rupee on 
all freight traffic. At the same time, he 
has also come forward with the sugges­
tion that certain articles would be 
exempted from that surcharge. Certainly, 
one would like to become popular by 
giving exemption to some of these popu­
lar commodities. But why should not the 
ennnption be extended to some of the 
other essential commodities also, like 
milk, vej^tables, and fruits and so on? 
Foodgrains have been ex«i^>ted; then, 
kliadi has been exempted. Then, we find 
tlMt newspapeis have been exempted. So 
far «s new spap^ m  coacemed, certain­
ly one would like to  support them, and 
that is why probably the Railway Minis­
ter has exempted them from this sur­
charge. But why should he not ^em pt 
Uie odier ^sentiBl commodittes like vege- 
taWes, milk and so on ? ^ e n  you have 
9 ven coBoesBiaQ tor the newspapers, be­
cause you want to be popular wiA the 
press as well as with everybody else, 
why shouki you not extend the conces­
sion to these commodities also?

With regard to overcrowding on the 
railways, 1 have suggested on a number 
of occasions that either the number of 
trains has to be rationalised so as to 
reduce overcrowding, or diere should be 
different carriages attached for carrying 
passengers from one particular place to 
another particular place. I have made 
some suggestions along those lines, but 
I do not know why nothing has been 
done so far.

When one travels on the metre gauge 
section, particularly, one really feeb it 
disgusting to see that the railways are 
stiU carrying people in such huge num­
bers in one carriage. If you see the 
seatii^ capacity of the carriages it will 
be only 150 or 200, but actually ytra 
will find die carriages will be cmrying
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oeafly 500 to 600 pasaengsis. And 
the rathv«y £«res have gone Almost 
without any expenditure being incurred, 
more amount has come to the railways.

Why should not the railways rive 
some benefit to the travelling public/ It 
may be said that fans have l^en provid­
ed, that arrangements have been made 
{or the supply of cold water, and so on. 
But the real amenity that is required 
by the passenger is enough space for a 
seat. That is what he wants. And that 
is the most essential thing that should 
be provided to him.

The congestion on the railways can 
be relieved by having more coaches 
wherever possible, and also by increas­
ing the rail capacity.

I have brought out the good points of 
the budget, and 1 have also criticised 
some of its bad points. I have also made 
some suggestions in that regard, and I 
hope the Minister will look into them 
carefully and accept some at least of 
the suggestions which I have made, and 
thus give more amenities to the public.

Shri Venkataniman (Tanjore): Before 
I proceed to deal with certain aspects 
of the Railway Budget, I would like to 
draw attention to the very clever and 
lawyer-like way in which Shri Tulsidas 
has argued.

Shri Tulsidas: Thank you. I am not 
a lawyer.

Shri Venki laa: If the hon. Mem­
ber had listened to me carefully, he 
would have found that I said, lawyer- 
Uke.

Shri M. S. Gunipadiiswamy (Mysore); 
To be lawyer-like is better than to be 
a lawyer.

Shri Venkatiiraiiian: Shri Tulsidas has 
said that the speed of goods 
trains has decreased from. 10*3 
to 10*1 in the broad gauge, and 
from 9*3 to 8*7 in the metre gauge. 
Going through the books supplied, we 
find that the net train-load in both broad 
gauge and metre gauge has increased 
tremendously. You will find that in broad 
gauge, the train load has increased from 
468 tons to 500 tons, and in metre gauge 
from .174 to 222.

Shri Tulsidas should have referred to 
another sentence also from report. 
The question of the average speed should 
not, however, be treated by itself, and 
sl^uld be considered tn relation to. the

train-loads and the tcm-^mks per goods- 
train-hoiff. So, it is not merely by draw­
ing attention to a decrtase in the speed 
here or there that it could be argued 
that the efficiency has gone down. On 
the contrary, you win find that the per^ 
formance of the railway both in the 
matter of movement of goods as well 
as in the matter of movement of pas^ 
sengws has shown remarkable improve­
ment.

Shri Tulsidas: If my hon. friend is
satisfied, then I have nothing more to 
say.

Shri VenlMtaranwn; I would not be 
satisfied* but I would certainly like to 
controvert the proposition that there is 
a decrease in the speed. It was Shri 
Tulsidas’s thesis, that there has been a 
downward trend, and that there has been 
a decrease in the efficiency of per­
formance. My p (^ t  is that it is not 
so.

There are a number of ways in which 
Ae performance of the Indian raihvays 
can be judged. Let us take, for instance, 
the operating ratio. The operating ratio 
on the Indian railways.

Shri M. S. Gttru_ iwamy: You have 
read the Estimates Committee’s reports?

Sliri Venkatiiraman: I shall come to 
them presently.

The operating ratio of the Indian rail­
ways in 1952 was 77-37; in 1955, the 
figure was 81*77. If you look at the 
corres^nding operating ratios in other 
countries, you will find that our increase 
is not as great as in the other countries, 
and that it has been commensurate with 
the greater amenities which we have pro­
vided both for the staff as well as for 
the passengers.

In the United Kingdom, in 1952, the 
operating ratio was 91 per cent, whereas 
in 1955, it was 96 per cent, which means 
an increase of over 5 per cent. In the 
USA, it was 74:42 in 1952, and in 1955, 
it was 78:8 j» r cent. The Canadian 
National Railways had an operating 
ratio of 92 85 in 1952. Their opera­
ting ratio in 1955 was 97*79. Tlicre- 
fore you will find that really the 
operating ratio of the Indian Railways, 
which has gone up by round about 4 
per cent, is a matter which the Indian 
Railways can take credit of and be con­
gratulated upon.

Then let us see some of the things 
which have happened in the course of 
the five pars. This is the fifth budget 
that the Railway Mmister has presented
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[Shri Venkataraman] 
to this House and it is worthwhile com­
paring the condition of the railways in 
1952 with the condition now in 1955. 
In so far as the staff is concerned you 
will find that though the total number 
of officers in Classes I and II has in­
creased their average salaries have gone 
down. In 1952 the total number of offi­
cers in Class I and Class II was 2,254 
while in 1955 the total number of offi­
cers is 2,588. But then these 2,588 offi­
cers have drawn a salary which approxi­
mates to Rs. 1042 or 1043 per mensem 
as against the figure in 1952 of Rs. 1072. 
If you compare it with the year 1939 
it will be very interesting because it was 
the pre-War year when prices were con­
sidered to be normal. You will notice that 
Class I and Class II officers drew an 
average salary of Rs. 1043. There has 
been more than Rs. 400 reduction in the 
salary of Class I and Class II officers. 
That really shows that in the matter of 
providing amenities for the staff we are 
trying to bring about a sort of egalitarian 
outlook and we are trying to r^u ce  the 
salary of the higher staff and to increase 
the salary of the lower staff.

I will now come to Class III and Class 
IV staff. So far as Class III and Class 
IV services are concerned, I have two 
figures—one which is a combined figure 
for both and the other which is separate. 
You will notice that in 1952 Class III 
and Class IV staff drew Rs. 1307 in the 
average. In 1954-55 they have drawn 
a salary of Rs. 1403. Therefore, there 
is an increase in the course of these 
four years in the salary scales of Class
III and Class IV staff combined. If you 
want the break-up you will find that the 
salaries of the Class IV employees have 
risen from 23*6 in 1939, which is the 
base year for the preparation of index 
number, to 82-1 and in the Works Side 
staff there has been an increase to 87 8. 
Then for Class III service the figure is 
145*7. So the salaries of the staff has 
gone up markedly and the increase is 
of the order of 5*17 per cent. Then, in 
Class III when the original staff was 
91*9, today it is 177*3. Therefore my 
submission is that during the period 
during which the hon. Railway Minister 
has been in charge, there has been a 
real improvement in the standard of life 
and the wages of the workers. I should 
not : be understood as saying that they 
reached the limit of what mey should 
get. I still feel that the salary which they 
get may be a fair wage but certainly not 
a living wage which we all endeavour to 
r^ c h  and if the progress is maintained 
at the level at which we are going, cer­

tainly the w orkm  will reach the living 
wage in the course of the next five 
years.

Then there used to be a lot of criti­
cism with regard to the purchase of 
stores. It used to be said in the debates 
in 1950-51 that the indigenous purchases 
were very much less than what they 
ought to be and that greater effort should 
be made in buying storts, and greater vo­
lume of stores, from the indigenous 
sources and that the imported stores 
should be reduced. I have some figures 
for that also. In 1952 the total value of 
stores which were obtained from indi­
genous sources was Rs. 68*34 crores out 
of a total of Rs. 97*66 crores. Really 
69*97 per cent or nearly 70 per cent of 
the stores at that time were purchased 
from indigenous sources. If you com­
pare it with the present store purchases, 
you will find that today out of Rs. 107 
crores, Rs. 83*65 crores are from indi- 
geonus sources and the figures will show 
that the purchases from indigenous 
sources have gone up to 77*69 or 78 
per cent of the total volume of store 
purchases.

Then my friend Mr. Vittal Rao com­
plained more bitterly about the way in 
which the store balances are accumulat­
ing. He referred to the Shroff Com­
mittee’s recommendation and he said 
that the total volume of store balance 
shows a tendency to be on the larger 
side and it is not proper or conducive to 
efficient administration of stores. This 
is what the Shroff Committee said:

“All the railways should be im­
mediately directed that before the 
end of the current year “(this was 
in 1950-51)” reduction of stores 
balances appropriate to each rail­
way should be b ro u ^ t about with 
the object of attaining an overall 
reduction of Rs. 10 crores.”

This has been reached in 1952, the 
stores balances were Rs. 62*68 crores. 
In 1954 the figure is Rs. 52*38 crores. 
Now there has been a slight increase in 
1955 in the stores balances and the 
figure is Rs. 54*94 crores. But then it 
has been explained by the Railway 
Ministry in the Report that it is for cer­
tain new constructions that they have 
bought these stores. .

I may also refer to some of the other 
amenities for the labour. In 1952 the 
total number of houses built amounted 
to 6,825. Now in 1955 the number of 
houses built for labour is 9,901. There
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has actually been an increase of about 
50 per cent in the number of houses. 
Of course, in comparison with the total 
number of labour, that is, a million 
labour, the number of houses built is 
negligible. But I do not know if the 
railways have accepted the responsibility 
to build houses for all employees. They 
have, so far as we could see, accepted 
the responsibilty to build houses for the 
essential staff who may be called upon 
to discharge duties at odd times of the 
day or night. Now my complaint is 
slightly different. My submission is that 
even quite a large number of people who 
are in essential services have not been 
provided with houses and the railway ad­
ministration, though it has been making 
very commendable efforts in that direc­
tion, should try to provide these em­
ployees in the essential services with

Then I come to the medical services. 
In 1952 the average medical facilities 
per capita was Rs. 15-4. In 1955 the 
average per capita cost for medical ser­
vices is Rs. 17-25. So there has been 
an increase. Also, if you look at the 
break-up of these figures, you will find 
that the number of dispensaries has in­
creased from 375 to 411 and the num­
ber of beds in hospitals has increased 
from 2,665 to 3,296. There has been a 
fairly marked improvement in the medi­
cal facilities given to labour.

Then, in the case of health services 
also there has been a marked increase in 
the per capita cost. In 1952 the per 
capita cost for health services was Rs. 
15-7. In 1955 the per capita cost is 
Rs. 20-24.

These are some of the facts which will 
go to show how the railways have been 
trying their utmost to raise the material 
comforts of the workers as also to raise 
their standard of life. But there are one 
or two matters which really disturb me 
and I am sure the railways will look into 
them very carefully. The number of acci­
dents has not shown that amount of 
progress in the right direction as it should 
have. In 1952 the number of accidents 
was on the whole 4214. The number 
of passengers killed was 441, the num­
ber of r^w ay  servants 185 and then 
others, 3588. Of these 3588, 285 were 
suicides on railways. In 1955, you will 
find, that the accidents have increased 
from 4214 to 4439, the number of pas­
sengers dead being 455 and the number 
of railway servants—there is a decrease 
from 185 to 180—and in the number of 
others, there has been an increase to

3800 and odd. In this, the num b^ of 
suicides is 378. I would appeal to the 
Railway Minister to see that the Railways 
are not offered as an asylum for com­
mitting suicide.

An Hon. Member: What are the rea­
sons for suicide?

Shri Venkataraman: That is a matter 
for separate enquiry not connected with 
the Railway Budget.

Shri K. K. Basu: That is the cheapest 
method.

Shri Venkataraman: Then there is
another matter to which I should like 
to. refer, the number of accidents in rail­
way workshops. The number of accidents 
in workshops in 1952 was, 6 deaths and 
17959 injimes. In 1955, the number 
of deaths increased to 17 and the num­
ber of injuries to 19185. I have said once 
before in the course of Budget debates 
in previous years that this is due to the 
lax administration of the railway work­
shops. Because the railway workshops 
are part of the Government administra­
tion, the Factory Inspectorate also takes 
a somewhat lenient view of the various 
provisions which have got to be ob­
served. I must emphasise before this 
House that such laxity ought not to be 
tolerated at all. It is up to the Factory 
Inspectorate to see that all the provi­
sions relating to health and safety are 
carefully observed.

Then, about the reorganisation of the 
Railway Board, I must express my dis­
sent from the Estimate Committee’s 
Report. The Estimates Committee has 
said that since we have to implement 
the second Five Year Plan, it would not 
be advantageous at this stage to make 
any change in the Railway Board ogani- 
sation. I feel that the present organisa­
tion of the Railway Board is not capable 
of coping with the ever-increasing duties 
which the Railways will have to under­
take in the second Five Year Plan, and 
for the further progress of the country. 
If you compare the sizes of the organi­
sations which pervail in other State- 
owned Railways— ŷou will find that the 
central organisation in those countries 
are always large, representative and 
otherwise adequate to meet all the needs 
of the situation.

Take, for instance, the Swiss Railways. 
The Swiss Railways is a public under­
taking of the Federal Government. There 
is an Administrative Council of 15 mem­
bers including representatives of the 
Federal Assembly.



1735 Raitmaj Budget— d MARCH 1956 GumfalDm 173S

[Sliri VeiAataramauJ
Take the case df the French Railways. 

The French nationalised undertaking 
consists of an Administrative Council of 
20 members of whom 10 are nominated 
by the Government and 5 are represen­
tatives of labour. These 5 representatives 
of labour are technically elected by the 
entire labour but, in practice, they are 
nominated by the trade unions.

Dealing with the Swiss Railways, I 
may also mention another interesting 
feature. I find in the Swiss coaches, the 
names and numbers are put in three dif­
ferent languages which are prevalent in 
Switzerland, French, German and Ita­
lian. The sign-boards have also all these 
languages. I suggest for the consideration 
of the Railway Ministry that here also 
we should have three languages, the re­
gional language, Hindi as well as English 
UTrtfl it is abolished. We can borrow 
from the experience of the Swiss Rail­
ways and have all our sign-boards and 
directions in three languages.

I am not very happy about the aboli­
tion of the third class. People will say 
what is there in the name. Unless you 
give the comfort of second class, there 
is no use merely calling the third class, 
second class.

Sliri Shree Narayan Das (Darbhanga 
Central): Cushions may be put in there.

Shri Yenkataraman: The Railway
Minister said that it will not be possible 
at the present moment to do so.

Sliri Shree Narayan Das: Why not ?
Shri Yenkataraman: It is a different 

thing; when my hon. friend becomes the 
Railway Minister, he will certainly do 
that.

Shri Shree N arzan  Das: Change the 
mentality of the h i^ e r  classes.

Shri Yenkatanmian: I am only speak­
ing on the Budget presented by SSiri 
Lai Bahadur Shastri. The name, as I 
said, does not really get any benefit to 
the passenger. Comfort comes from the 
conditions and not from merely calling 
it second class and not third cIms.

There was another very interesting fea­
ture which I found in the Swiss Rail­
ways. They called all their employees 
—90 per cent of them—officials. They 
have a total of 35,000 employees and 
90 per cent of them are called officials. 
I asked them how they were all officials 
and I was told that ‘officials’ meant 
permanent members. The others are 
temporary and casual. So, let us not be

giviag m eid j some glorM»d name had­
ing c m  headi like the ostrich and forget 
the real conditions. By calling  ̂a warksr 
an official he does not become an c^cial 
and by merely calling the tbird class, 
second class it does not become second 
ckss.

An Hon. Memben They are fourth 
class officers now.

Shri Yenkataranian: There is another 
matter which I would like to emphasise. 
Railways are the field in which Govern­
ment ought to try to implement their 
socialistic philosophy. The Taxation En­
quiry Commission has suggested that the 
difference between the salaries of the 
lowest and the highest should not be 
more than 30 times. In several countries 
you win find that the difference is not 
30 times; it is 5 or 6 times. In New 
Zealand, the difference between the low­
est employee in the railway and the high­
est paid is rounabout 5 times. Then, in 
Switzerland, again, it is about 4 times. 
The imskilled worker gets about 5,500 
francs and the maximum, the head of 
a division in the first category gets, is 
about 20,000 francs. We should try to 
evolve a social pholisophy in which the 
lowest railway employee should get Rs. 
100 and the highest should get not more 
than Rs. 2,000. The result will be a 
difference of 20 times and it is possible 
in the present nature of the functioning 
of the Railways to implement that social 
philosophy.

Now that insurance has become na­
tionalised, I want to throw out a sugges­
tion that all the railway employees 
should be insured so that they may be 
protected against the fatalities of life. 
It is necessary to give them adequate 
protection; the provident fund is insuffi­
cient to cover such risks.

There is only one other matter which 
I want to deal with and that has been 
referred to by Dr. Lanka Sundaram. He 
pleaded very passionately and eloquently 
for the recognition of sectional unions, 
that is, functional unions like the All 
India Ministerial Staff Association, the 
AH India Running Staff Association etc. 
It had been my firm conviction—and I 
have always repeated it in this House— 
that it is improper for the Railways to 
recognise functional or sectional unions. 
The Railways ought to reco^ise only 
one union for each region, for each 
zone. That is the only way in which 
you can adjust the rival claims of the 
various members constituting every 
union. Ottierwise, what happens is tiiis. 
One section Kke tise Station Masters
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come and plead for their own emoiu- 
meots; another seetioix like the Ruaelng 

coniB and plead for Iheir own 
emolumieaits whh the reseh tlskt the rela­
tive ri^xts and obligations of these 
several cafe^ories are not judged on a 
kvel. And whoever is able to shout 
most gets away with it whether he de* 
serves it or not. The qnestion of fixing 
wages is not as haphazard as it is in this 
country. In western countries, wages are 
fixed by a job evaluation. In job evalua^ 
tion, the education required, ^ e  eo^ri^ 
ence required, the amount of initiative 
required, the a^eeableness or disagree- 
abieness of the job, all these are grven 
certain points, and the total of it all goes 
to evaluate the particular service. For 
instance, a person carrying sand from 
one place to another wiU be given less 
points than a person who is carrying 
coal or for that matter fertiliser from one 
place to another. For that, tiie evaluation 
of the job has to be done scientifically. 
After such scientific evaluation a grada­
tion has to take place. On the basis of 
that gradation the salaries and wages 
have to be fixed. A recognition of these 
sectional unions will prevent any such 
job evaluatfon on a scientific basis and 
it will only open the door for mutual 
rivalries among the various sections of 
the employees in the Railways itself, 
with the result that instead of bringing 
about healthy trade imion movement in 
the country, we would have only a sort 
of rivalry and bickerings among the 
various sections. I am quite sure that my 
friends Shri Vittal Rao and Nambiar, 
who used to agree with me at least on this 
matter, will bear me out in the point I 
have made.

Shri Nevatia (Shahjahanpur DistL— 
North cum Kheri—^East): Yesterday
Shri Gopalan enquired why with the 
expenditure of more than about 
Rs. 400 crores, it was not possible to 
show better results, both with regard to 
the carrying capacity and other improve­
ments.

As in the case of the overall Plan, the 
First Five Year Plan on Railways also 
had Jo lay strong foundations for build­
ing a better super-«tructure. In the very 
nature of things they had to meet the 
ravages caused by the war and the prol> 
lems created by Partition. And that is 
exactly what has been done in the First 
Five Year Plan—rehabilitation of the 
railways and the problems created by 
Partition and several other problems 
also. The hon. Minister of RaUways and 
his colleagues as well as the members 
of the Board deserve our admiration for 
the way in which they have handled

railway matters and a itfong
foundation on whicji we can buiM the 
pro^erity of the country for the 
future.

Coming to the next Five Year Plan,
I find that only 15 per cent additional 
passenger miles have been contemplated 
by the Planning Commission, and that 
is what is provided for as against 30 per 
cent estimated in the tentative plan- 
frame. This means that in the next five 
yeturs the overcrowding will oontinue to 
be the same as it is today or perhaps 
in a greater degree. It is very unfortunate 
that no provision has been made accord­
ing to the tentative plan-frame. The 
overcrowding, I am told, is 18 per cent, 
in the broad gauge and 25 per cent in 
the metre gauge. Taking the normal m- 
crease in ^  population and normal m- 
crease in movement alone due to im­
provement in the living standards, 15 
per cent will be absorbed by them and 
the overcrowding will continue to remain. 
The Planning Commission estimated that 
the overaged wagons would continue to 
be utilised for some time. Already the 
percentage of overaged wagons is very 
high and it will still be high. For broad 
gauge, instead of 29*5 it will be 25 m
1955-56. For metre gauge, the overa^d 
will be reduced from 45 to 27. Smiilar 
is the position with regard to Iwomo- 
tives. The utilisation of overaged loco­
motives, coaches etc. may help to a cer­
tain extent, but the Plan places greater 
reliance on overaged stock, which is not 
very healthy because it means delay m 
the trains, less p a s s e n g e r  miles, less 
speed, and so on and so forth. Those 
are the difficulties that will come up.

So far as goods traffic is concern^, 
as against 61 million tons asked for by 
the Railways, the estimate is now based 
on 42 million tons. The traffic m car­
riage of general goods, that is, grains and 
commodities other than steel, coal ^ d  
cement, is only 10 per cent, even less 
than 10 per cent, and that comes to -i 
oer cent per annum. According to the 
t o f t  Second Five Year Plan, we 
are providing for increases, 500 per cent 
increases, in most of the commodities. 
What will be the effect of this in most 
of the cases? The industrial raw ma­
terials will not be available to the f ^ -  
tories and the goods produced wiU ^  
lying in stock, and there will be short­
age of consumer goods. What is t ^  
use of producing capital goods 
consumer goods are not avmlable. 
That will lead to inflationary tendencies 
and people will not be able to comume 
the capital g o ^  that will be produced 
—iron and steel. That is a very unportant
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[Shri Nevatia] 
matter to consider. What I think is that 
after one or two years, plenty of wagons 
will be available to the consumer goods 
industry till the iron and steel projects 
come into operation, when wagons will 
be withdrawn from general traffic. It will 
lead to shortage in production of con­
sumer goods and create inflationary ten­
dencies.

In my opinion, it will create a serious 
situation at the end of the third year 
of the Second Five Year Plan. If the 
industry and other sectors are expected 
to fulM the targets laid down in the 
draft Second Five Year Plan, then it is 
necessary that security should be given to 
them about the off-take, about the trans­

‘ port of finished goods as well as pro­
viding them with raw materials which 
are very essential. . '

I find that there have been increases 
in claims from 3,73,758 to 3,78,394. 1 
suggest that there should be a greater 
devolution of authority in the matter of 
settling minor matters in this respect. At 
present for every little thing, matters 
hang on. If the local authorities are 
given some more discretion in the matter 
of settlement of claims of small amounts, 
say, up to Rs. 500, and if such cases 
are allowed to be settled by regional au­
thorities, it would help matters and seve­
ral cases may not go to court and there 
may not be such threats. That stage 
should not be allowed to come in.

In ticketless travel also, there has 
been an increase from 69,57,255 to 
75,86,808. This is the figure detected. 
Perhaps many more have gone un­
detected. That also is a matter of con­
cern because every year there has been 
increase in ticketless travelling. I agree 
the detection is better, but that does not 
give us the complete picture because the 
undetected may be many more.

Regarding accidents also, from 21 ]^r 
cent in 1950-51, it has progressively in­
creased year after year. The number of 
persons killed in accidents has progres­
sively increased. While our railwaymen 
deserve all credit for the good work that 
they are doing, I think greater precau­
tion is needed in these matters so that 
the number of accidents on the Railways 
are reduced.

Shri Nand Lai Shanna (Sikar): All 
round increase!

2  P.M.
1̂  Nevatia: In the Estimates Com^ 

mittee, it has been said that the work 
is not progressing well and the eflSciency 
of the workers has gone down. It is 
very unfortunate. We expect our wor* 
kers to play their full part in 
ensuring full production in the work­
shops. I find very often that managerial 
efficiency is passed on to the labourers. 
Better planning, better methods, better 
lay-out of the shops and better tools— 
all these result in high production. With 
all these unless better managerial effi­
ciency is not available, it is not possible 
to expect the labour to give very good 
production. There should be a full study 
about the various lay-outs, tools equip­
ment etc. in the workshop so that pro­
duction could be increased. For another 
ten years, you will have to utilise the 
overaged locomotives and wagons and 
other things and for that reason it is ne­
cessary that the workshop capacity should 
be utilised to the fullest extent possible.

There is one test for finding out the 
efficiency of the railways in one aspect 
—^miles per wagon per day. In India 
it was 43 for broad gauge last year 
and this year it is 46. In Japan it is 
62. If we can step up our wagon miles 
per day, even wjth the same number of 
wagons, we would be able to carry 20­
30 per cent more. There is great scope 
for improvement in this matter. Better 
marshalling facilities, reduction in tran­
shipment delays, etc. can help matters. 
When we are improving our line capa­
city, and yard capacity we cannot have 
the same speed. There would be some 
handicaps but our attention should cons­
tantly be to bring our efficiency to the 
level of Japan.

So far as ton miles are concerned, we 
are leading every country in the world. In 
India it is 141 as against 131 in USA 
and 139;6 in UK. The merchant com­
munity—the traders and businessmen— 
also deserve some credit. They are load­
ing the wagons to the maximum extent 
and are making the fullest use of the 
wagons made available. If it is a ten ton 
wagon, they load ten tons. But so far 
as the wagon miles per day is concern­
ed, it is not very high.

There is another point about the deve­
lopment of backward areas. It is a mat­
ter of satisfaction to us that in spite of 
a serious cut in the amount provided ;n 
the next Plan, the Railway Minister is 
going ahead with the survey of 3,000 
miles as originally proposed. The Prime 
Minister the other day, speaking in the 
Federation of the Indian Chambers of
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Commerce and Industry said that thb 
existence of highly developed areas in 
the west and undeveloped areas on the 
side of the globe, creates problems which 
is not good. Even in the same country, 
there may be highly developed and also 
undeveloped regions and that creates 
social, political and economic problems. 
So, the same thing applies here also. If 
the backward and undeveloped regions 
are allowed to remain so, they will create 
problems. So, the matter should not be 
looked purely from the point of view 
of revenue but also from the point of 
view of uniform development of the 
country so that every region may feel the 
impact of independence and better life. 
It is essential that this target of 3,000 
miles should not be dropped; it should 
be taken up in all seriousness. In this 
connection, I would like to talk about 
my own constituency, Lakhimpur Kheri 
and I hope that something would be done 
in that direction. There is a bridge at 
Palia and if decking is done it will con­
nect an area about 100 miles long and 50 
miles wide, which lies in the Nepal bor­
der and which is at present entirely cut 
off from the rest of civilisation. There is 
only one bridge and decking should be 
done.

The proposed freight increase means 
an increase of 6*25 per cent. On some 
commodities there has been an increase 
of about 500 per cent during the last 
four or five years. During the war the 
charge on these commodities increased 
by about 12-5 per cent but after the 
war it has increased to about 500 per 
cent. I would, therefore, request the 
Railway Minister to examine the case 
of these comomdities on which there is 
already a 500 per cent increase after 
^ e  war or from 1948 onwards. For 
instance, take sugar. From Rs. 12 in 
1948, it has come to about Rs. 65 or 
Rs. 70. -

Shri Alegasan: Is there no increase in 
the sugar price ?

Shri Nevatia: It has come down. In 
1948 the price of cane was Rs. 2 and 
that of sugar, was Rs. 35, the prices have 
now come down.

I can see the emphasis about the sup­
ply of wagons for the generd goods tra­
ffic—that is, other than coal, cement and 
steel—for which some reasonable provi­
sion has been made. For the other tra­
ffic, it ap^ars to me that a very serious 
situation is likely to arise after two or 
three years. The Finance Minister has 
said that we must watch in fla tion^  ten­
dencies and the railways should not be a

party to creating such tendencies by 
holding up the transport of essential 
goods.

Shri T. B. Vittal Rao (Khammam): 
Sir, before I make some observations 
on the railway Budget, I would like to 
join my friend, Shri Asoka Mehta in 
paying a tribute—humble as it is—to 
the Estimates Committee for the reports 
that it has submitted to this House. For 
the first time, we have a comprehensive 
picture of this largest national undertak­
ing with all the details. Various recom­
mendations have been made which, if 
implemented, will go a long way to in­
crease the efficiency and the development 
of our railway system.

There has been some improvement 
when we compare the progress during 
the first Plan period. We have been able 
to rehabilitate some of our rolling stock 
though we have not yet completely re­
habilitated the rolling stock. But even 
by the end of the Second Plan, we would 
not have completed rehabilitating the 
rolling stock. Tlie percentage of over­
aged locomotives in service at the begin­
ning of the First Plan period was 30 per 
cent, where as at the beginning of the 
Second Plan, it will be 32 per cent—an 
increase of two per cent. By 
the end of the Second Plan 
period it is estimated to be 18:3 
per cent. With regard to wagons it is 27 
per cent in the beginning of the First 
Plan period, 19 per cent, at the end of the 
First Plan period and it is estimated to 
be 8*5 per cent after the Second Plan 
period. Similarly for carriages the figures 
are 36 per cent, 26 per cent and 10.5 
per cent. Still the availability of trans­
port is lagging behind demand. This fact 
is accepted by one and all. The develop­
ment during the Plan period has been 
to the extent of 2 6 per cent of the 
total mileage. In this I include those dis­
mantled railway lines which have been 
restored during the First Plan period. 
Computing it for one lakh population it 
is 0:24 route miles. We had 9 route 
miles for a lakh of population and dur­
ing the First Plan period we have an ad­
dition of only 0:24. Why the picture 
has been Uke this notwithstanding the 
fact that we have spent Rs. 432 crores ? 
I do not know. If the deliveries which 
are expected by the end of the First 
Plan period, that is 31-3-1956, are 
received then we would be spending Rs. 
432 crores. Having sfwnt this amount, 
why only this much increase and this 
much rehabilitation? We have been in 
this very House telling time and ag^n 
that so long as we depend on the imports
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[Shri T. B. Vktal Rao] 
we ^lafl not be able to make any head­
way. This is the picture that we can get 
by dej^nding on the imports. From the 
countries with whom we have negotiate 
ed and get locomotives we are not able 
to get steel. The countries that supply 
us locomotives and wagons are not pre­
pared to part with steel. Our require­
ments of steel for the railways are 3:5 
lakh tons per year. Out of this 1*2 
lakh tons are imported. Though these 
countries which supply us locomotives 
are the largest producing countries in the 
matter of steel production—^nearly 100 
million tons are produced in the United 
States of America a year and similarly 
Germany and other countries produce 
huge quantities of steel—yet they are 
not willing to part with steel because it 
will help iadustrialising our country.

Sir, if we view from this context the 
controversy between the Planning Com­
mission and the Railway Board what do 
we see ? The Railway Board has de­
manded Rs. 1,480 crores and the Plan­
ning Commission has reduced it to Rs. 
1,125 crores and the controversy is there.
I would like to be on the side of the 
Planning Commission in this matter. 
Though I have got some differences with 
the Planning Commission in the matter 
of allocation of only Rs. 710 crores for in­
dustrial and mineral development, in this 
matter I will be on the side of the Plan­
ning Commission because I would Iflte 
that money is spent on the industri^. 
If the transport lags behind we will 
have to accept it. But, I will show ways 
and means as to how the transport could 
be improved.

One important thing which we should 
note is that out of these Rs. 1,125 crores 
the Railways have to pay up to Rs. 445 
crwes.

Shri Alagesan: Rs. 375 crores.
Shri T. B. Vittal Rao: If you add

the dividend and all those things like 
Development Fund etc. it will come to 
that figure. The Railway Minister has 
assured the House that though the allo­
cation made has been cut down, he is 
not complacent. I hope and trust that 
he will make a drive to implement this 
assurance. I have been putting questions 
in his House about the utilisation of the 
i(fle capacity in our workshops. I used 
to go and get information but now we 
have got the Estimates Committee’s re­
commendations and they have clearly 
suggested how the C£q>^ty of ^  various 
workshops could be increased, how 
cate of construction of carriages could

be iacoeased and sa cm. The only botfl©- 
oeckrhas been the steel and sometimes 
timber.

Our country abounds in timber, yet 
our railways :^ d  it difficult to get tim­
ber. I come from Secunderabad where 
th ^ e  is a good workshop. There at no 
time, even during the war, we were run­
ning short of timber. But, today we are 
running short of timber. The workshops 
which had been working two shifts— 
the carriage shops, saw-mill workshops— 
have been reduced to one shift. The rea­
son given is that timber is short. When 
we go deeper to find out how there has 
been shortage of timber we are told by 
the authorities that some officer or fore­
man has gone to a distant place, some­
where about 500 miles south of Gun- 
takal, to get it, whereas in Hyderabad 
there is good timber. It is full of forests 
and the timber there was used during 
wartime. It has to be properly seasoned 
that is all and then you can use it. That 
is how we can increase the capacity of 
our workshop.

I have seen, Sir, the machine-making 
factories outside India when I had an 
opportunity to go. I used to see the whole 
process very minutely. I was amazed to 
find that the process involved in the 
lathe machines is all being done in the 
railway workshops excepting that have 
no steel casting or steel foundry in our 
workshop. Drilling and the other proces­
ses involved in the lates machines are 
done in the railway workshops. There ls  
ample scope in our railway workshops to 
develop these and thus utilise the capa­
city.

Then by reducing our expenditure on 
the various eartii work and o t^ r  things 
we can save something. In this connec­
tion may I draw the attention of this 
House to the very inspiring speech made 
by none else than the Chairman of the 
Railway Board at the Central India In­
stitute of Engineers. One sentence of his 
speech appealed to me very muc±. 
He appealed to the engineers by 
saying “we engineers should be able 
to do in one rupee what a lay­
man does for two rupees”. I h o ^  
he will instil this spirit into the minds 
of the various railway engineers in our 
country. As a class, these railway en­
gineers—I have personally nothing 
against anybody—are accused. Go My 
where all over India we are told that 
t^ s e  engineers are corrupt as a class and 
everybody takes bribes, manipulates or 
does some other thing. So, I hope tMt 
he will implement in practice what he 
has said and faistil this spirit into the
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miAds of the engineers. We have «eea 
bow corruptioa is £oii^  on in ;some pla­
ces. We iiave the famous case of tb t ^  
Saurashtra General Manager that is the 
case of 4 Gazetted Officers who misap> 
propriated about Rs. 13 lakhs. Still their 
case is going on year after year for the 
last five years and they are getting sub­
sistence allowance be<^use they -are so 
poor after misappropriating Rs. 13 lakhs.
1 do not know when that case will end.

I now come to the other aspwt, 
namely, the density of traffic obtaining 
or is likely to obtain in the grand trunk 
line between Nagpur and Howrah. This 
has to be carefully considered. I have 
read the explanatory memorandum. 
They say that they are considering the 
doubling of the track, between Nagpur 
and Howrah. Recently, the trains there ' 
were running very late, in the month of 
January. Further, the trains were run* 
ning only in the day-time in the Orissa 
territory. I had an oppoalunity to go 
twice or thrice there and I have been 
able to study it. On this line, there are 
going to be three steel plants—Bhilai, 
Rourkela and Tatenagar. Added to this 
difficulty, the?e is joiiig to be coal ob­
tained Irom the Korba coalfields thnnigh 
the Champa-Korba line. On the top of 
this, our Production Minister has thought 
it fit to instal a fertiliser 
tory in Rourkela. I do not find 
any alternative but to double this line. 
Until and unless it is doubled, I do not 
find any alternative. I would go to the 
extent of saying that that railway line re­
quires electrification. Otherwise, we can­
not move the additions^ quantity of five 
million tons of iron ore required by these 
additional steel factories, five million tons 
of coal required for them and also the 
fertiliser factory. In addition to this, 
you have said that four million tons of 
coal will be raised from the Korba coal­
fields. Unless facilities are made to meet 
these needs, 1 am afraid there will be 
bottle-neck. In terms of trains, we have 
to be moving at least 15 trains eadi day, 
each carrying 1,000 tons. This is the 
picture. So, doubling this line is a neces­
sity. But then the Railway Minister will 
come and say “Oh, I have to double 
tfiese 450 miles of lines, therefore, there 
is no more development and no back­
ward areas to be opened”.

There is much economy that can be 
ol^erved in the manner in which we deal 
with the g c ^ s  train. There have been 
«ome experiments and linking of earners. 
Now. there is another feature, and that 
is, exfM-eSB goods trains are gomg to be

run. I  welcome it. But the way the op^a- 
tion of this service is maintained leaves 
much to be desired. I have seen goods 
trains being detained at stations for as 
many as two hours. This is criminal. 
What does that time mean? It means so 
much of coal is wasted; so much deten­
tion of rolling-stock, etc. I cannot un­
derstand that. When a passenger train 
is known to be late by one and a half 
houre, the goods train has still 
to wait till ± a t passenger train 
passes the station. During this 
one Md a half hours, if the goods 
train is not detained, it could have easily 
reached about 20 miles or even the next 
station further off. This detention of 
goods train has to be carefuHy gone into.
I have seen that in the Balharshah- 
Kazipet section and also in the Domakal- 
Bezwada section, goods trains are being 
detained for a long number of hours, 
and the figures in the railway budget it­
self show the speed with which the goods 
trains move.

Then, the Railway Ministry has 
thought if fit to have a surcharge of 
one anna on freights. This is highly ob- 
jscticmable, in view of the fact that the 
Freight Straotise Oiramittee is going to 
giw ithe report Until that Committee has 
reported and until that rej)ort is received 
and until liecisions are taken on it, we 
should not increase the rates. This is 
tiJc way th in ^  are being done. How 
much are you going to get? Rs. 11 
crofes only. You can have drawn this 
amount from the depreciation fund or 
at feast an extra Rs. 10 crates could 
have l>een adjusted later on after the 
leceipt of the recommendation. Probably 
the Kailway Minister is afraid tiiat the 
report of the Committee may not come 
in by the end of this year, because some 
members of the Committee have to dis­
charge their intemational responsibilities, 
being members of the United Nations 
Organisatti<Mi. So, I do not know when 
we will get the report. Already there has 
been considerable delay in constituting 
the Committee. A decision was taken in 
February last year, but tfie Committee 
was constituted sometime in September. 
Why all this delay? I have nothmg 
against the members of the Freight 
Structure Committee. They will all be 
vesry useful. They are very inteUigent and 
will give good recommendations, but 1 
am afraid whether they will find time to 
attend to this work and devote all their 
time to it. This increase in freight is 
highly objectionable. Year by year, this 
has been our case. In 1952, you increas­
ed the f r e i ^  charge on coal. In some 
cases, it was from 30 to 50 per cent.
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Again, you have increased it in 1955.
[Shri T. B. Vittal Rao]

Now, there is a surcharge. What is it
* that you offer to the passengers ? Over­

crowding cannot be solved; your goods 
cannot be moved quickly; there are Tosses 
in transit. All these things are th^re. But 
yet you want to fleece the people.

Another important aspect is participa­
tion of workers in the industry. I wel­
come it, but in order that the participa­
tion of workers should be real, I want 
industrial democracy. Whomsoever you 
take let him be the elected representative. 
Let him be elected from amongst the 
workers. Do not nominate and say there 
is participation of workers in the indus­
try. We have been hearing our Labour 
Minister teUing us. “We have appointed 
or nominated a director from amongst 
the workers, to the Bosird of Directors, 
in some State-managed industries, and 
so, there is workers’ participation”. That 
is not real participation. If you really 
want the workers’ participation, let the 
person be elected.

My friend Shri Venkataraman has 
referred to some salient features regard­
ing the wage ratio. He has compared it 
with the ratio obtaining in Switzerland 
and said that in Switzerland the ratio 
between the highest and the lowest is 
1 : 5, whereas in this country it is 1 : 55. 
He has also shown some figures wherein 
he points out certain increase in wages. 
This increase in wages is calculated on the 
money. But real wages have lagged be­
hind; they are on the level of 1939 stan­
dards. The recent figures provided by 
the Planning Commission show that the 
real wages of the working people of 
India, have come only to the level of 
1939. So, there is an urgent necessity of 
appointing a second Pay Commission. 
The former Pay Commission, whose re­
commendation we have, was not appoint­
ed by a national Government. It was ap­
pointed by the Governor-General. It did 
not have labour representatives. But 
even then, while giving the pay-structure, 
they have mentioned in the report that 
the Government should earnestly make 
an endeavour to increase the purchasing 
power of the rupee. But what have we 
seen after the Pay Commission’s re­
commendations ? Has the purchasing 
power of the rupee gone up or gone 
down ? So, I strongly urge that the rail­
ways, being the largest employers, 
should recommend to die Cabinet that 
there is urgent need for the appoint­
ment of a second Pay Commission.
, In the Swiss railways, as I said, the 
wage ratio is 1:5. Again, the employees

there get chiWreii’s allowances and resi­
dential allowances. The children’s allow* 
ance is paid at 275 francs per annum 
irrespective of the number of children. 
In the second Five Year Plan, we are 
providing for the additional employment 
of 1,50,000 persons. But how many 
quarters are we going to have ? 60,000. 
How long is this inadequate housing con­
dition of railway workers to continue? 
How many years will it take? If a 
railway worker is provided with quarters 
in some big city, there is profit to the 
railways, because they need not pay the 
house rent allowance. The number of 
quarters to be constructed should be in­
creased. At least let us have 20,000 quar­
ters instead of 10,000 a year.

I now come to recruitment. Much is
* being made about the technical person­

nel. What has been done in the matter 
of training or recruiting these person­
nel ? To give an example, in a workshop 
where there are 3,250 workers of whom 
1900 are skilled, 480 semi-skilled and 
870 unskilled, we have got only 30 A 
Grade apprentices. Increase this num­
ber of apprentices. The Railway Minister 
himself Imows how many thousands of 
applications come for these 30 posts of 
apprentices. If this number is increased, 
it would be useful for the fast develop­
ment of our transport system.

Before I conclude, I earnestly urge 
the Railway Minister to consider the 
doubling of the Howrah-Nagpur line. 
Even if you double the Bezwada line, it 
is not going to solve the transport bottle­
neck. We have to carry 3 million tons 
of coal to South India. How is that pos­
sible unless we have an alternative line ? 
Our production of coal and minerals is 
being impeded on account of inadequate 
transport facilities. We are today ex­
tracting coal only from 30 square miles 
whereas we have got 800 square miles 
of coal bearing area in Hyderabad. 
Transport is the main bottleneck and un­
less and until the Kazipet-Nellore line is 
laid by passing Bezwada via Macherla, 
there is no scope for improvement. •

Lastly, I submit that there is no use 
running the TELCO under the Tatas; 
TELCO should be taken over by the 

. Railway Ministry.
Shri M. S. Garupadaswamy: Mr.

Deputy-Speaker, I went through the 
Railway Budget very carefully. After 
going through the various figures and 
various proposals, I came to the con­
clusion that tiiis a big camouflage.
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An Hon. Memben You are fond of 
it!

Shri M. S. Garopadaswamy: 1 am
this because it is true. The hon. 

Railway Minister is a personified epi­
tome of this big camouflage. If hon. 
Members are patient, I will explain how 
it is a camouflage. If we turn through 
the pages of the reports of the Estimates 
Committee, it will not take long to see 
that all the achievements that the Minis­
ter has claimed and all the big things 
that he has said in his speech are not 
true.

I will explain this. The first Five Year 
Plan was a plan for rehabilitation so far 
as the transport system was concerned, 
especially the railways. We have to see 
how far this problem of rehabilitation 
was properly tackled and solved. Ac­
cording to the Railway Minister himself, 
rehabilitation of railway assets was not 
completely solved during this five year 
period. TTie first Plan, however, was 
meant to solve this problem of 
rehabilitation. If you could not solve 
this problem during the period of five 
years, how many years do you require 
for it?  While considering this matter, 
we have to see whether all attempts 
have been made to see that rehabilita­
tion is done within this particular time. 
If the Railway Ministry had given serious 
t:onsideration to this problem and had 
taken adequate measures I have no doubt 
that the rehabilitation problem could 
have been solved within that period. 
After going through the report of the 
Estimates Committee, there is no other 
alternative for me except to come to 
this conclusion.

Hon. Members will find that the Rail­
way Ministry was not able to utilise the 
funds allotted to them for the purpose of 
rehabilitation. Nearly 20 per cent of the 
funds allotted for the purpose of certain 
matters relating to rehabilitation were not 
utilised. What are the reasons. The first 
reason is shortage of steel. Let us analyse 
whether any attempt was made by the 
JR.ailway, Ministry to overcome this bot­
tleneck. I agree that steel is very impor­
tant for railway work. But I want to 
know whether any serious attempt was 
made to acquire steel. In this connection 
I can only quote the report of the Esti­
mates Committee. The Committee states 
that if toe i^ w a y  Ministry had made 
an attempt to' acquire steel, that is, to 
import steel in 1954, they would have 
succeeded because at that time the world 
price of steel was favourable and there

was not much difficulty in importing 
steel. If there had been preplanning to get 
adequate quantities of steel, that wo^d 
have been possible. But, the Railway 
Ministry did not do anything in this 
particular matter. There is another as­
pect also. The Railway Ministry and 
the Ministry of Commerce and Industry 
have been pulling against each other. 
There is no co-operation between them. 
The report says that it is very unfortu­
nate that no unity of action is maintained 
between the two Ministries. They are 
behaving as if they are step-daughters. 
This is the reason why there has been 
too much of shortage of steel for the 
work of rehabilitation.

Apart from the shortage of steel, there 
are shortages of other materials also, 
like sleepers. Enough sleepers could be 
had from our own country. There are so 
many forest areas which could supply 
sleepers to our requirement. It is a great 
pity that the Railway Ministry comes be­
fore us saying that there was no proper 
supply of sleepers. On the one hand the 
funds allotted to the Railway Ministry 
were not utilised properly. On the other 
hand, the Railway Ministry says the re­
sources available to the Ministry are not 
adequate for tiie purpose of rehabilita­
tion or development of the railways.

Shri Raghubir Sahai (Etah Distt— 
>Iorth-East cum Budaun Distt—^East): 
That is because out of the Rs. 432 crores 
that they required only Rs, 400 crores 
were allotted,

Shri M. S. Gunipadaswamy: Here we 
are at the end of the First Five Year 
Plan. A plan should be worked 
on the basis of planning. The first 
estimate of the requirement of the Rail­
ways was something like Rs. 350 
crores. Later on more money was 
allotted. Ultimately it was found that 
the expenditure was of the order o f  Rs. 
432 crores. My hon. friend is right that 
there was additional allotment of money. 
We have got a plan. You do not spend 
money according to the plan. Either 
there is more expenditure under certain 
items or there iŝ  a lapse under certain 
other items. So there is no proper plan­
ning about the utilisation of the liquid 
resources available. I would say this im­
balance or lack of planning is respon­
sible for the haphazard development of 
the railway system in India,

As a result of these shortages, many 
other drawbacks have resulted. What 
are they? One is that railway tracks 
could not be renewed. Here, in page 1
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of their Twestieth Report the £sdmates 
Committee say:

*"Despite the increase in the num­
ber of passenger trains in the post­
war period, the overcrowding, parti­
cularly in third class passenger 
trains and suburban trains, is 
serious.

In spite of progressive increase in 
coal and goods loading, the avail­
ability of rail transport is totally 
inadequate to meet ^ e  current de- 
mand§ of traffic.

The Railways have not yet been 
able to complete the process of re­
habilitation. Apart from a substan­
tial percentage of overaged rolling 
stock, there are arrears of 7,389 
miles of track awaiting sleeper re­
newal and 7,233 miles of track 
awaiting rail renewal. On 1-4-1955 
as many as 1,784 miles of track 
were under sp e ^  restrictions due to 
heavy arrears of renewal.”
As a CQQsequence of these shortapes 

there has bera considerate slowiAg 
4owb of the temfX) in the work of r&- 
newal of track. And -as a result, speed 
j«8ti3C^aBS have had to be ixi^x)sed.

The ificideiice of speed restrictions on 
transport is really very much, because 
sucli speed xestrictions will slow down 
the transport of services and goods. Ulti> 
mately tiiere will not be much move­
ment of goods and services in the 
country. And the whole trade and com­
merce of the country will be in diffi­
culty. Denial of transport is denial of op- 
portonity to trade, and d/raial of opp<»- 
tunity to go about, and also a denial 
of opportunity to civilized life.

If  you had taken proper care to assess 
your requirements and to hud5and your 
resources for the purpose of meeting 
these requiremente, I think you could 
have solved the problem of rehabilitation 
in tfie first Five Year Plan period. You 
have not done so, you have failed. So 
the task of rehabilitation is carried over 
to the second Five Year Plan period. 
The second Five Year Plan should have 
been a plan for the development of rail­
ways. But unfortunately today the re­
habilitation work is still to be ^nished. 
So the second Five Year Plan has to 
allocate a lot of money for the purpose 
of rehabilitation, and it will be a ptm  
mainly for the rehabilitation of the rail­
ways.

From the figures given hy  the Railway 
Mixnster it can be seen that there cannot 
be an appreciable increase in the capacity

of ra^ traospairt and it cumot meet the 
full demands of the public. It will fafl 
short of the requirements of the country. 
So, notwithstanding the fact that we 
are going to spend about Rs. 1,125 crores 
the railways transport would not be 
adequate for our purpose. That means 
that the status quo wiU be continued 
and there will be no progress. 
The Railway Minister said that signifi^ 
cant achievements have been made at 
the end of the first Five Year Plan and 
he painted a rosy picture, a picture of 
bright colours. But one must know that 
underneath this painted beauty there is 
barren clay, and the progress that has 
been made is not real progress. That is 
why I say it is a camouflage. It is not real 
progress and the achievement is not real 
achievement or if you want to call it so  ̂
you may say that the stagnation will be in 
progress even in future. The status quo 
will be maintained even in ^  Second 
Five Year Plan. Our goods and passen­
ger traffic will not get ffliy facilities 
better than the present, and the over­
crowding which is so bad today will be 
continued even in the next Five Year 
Plan period. So I would say that Ae 
budget does not give an indication in 
regard to the development of our rail­
ways on proper Uaes.

My next point is about the policy of 
the Government in regard to new Unes. 
It is very imfortunate that I have to  
say some bitter things about tl]^ mat­
ter. In Australia and in South Africa 
t h ^  are are called electoral rail­
ways rand electoral airveys. That is, if 
the members of the niling party, or a  
powerful political group, bring pressure
^  the Railway Minister, then he will 
immediately order either a survey or 
order the construction of a  railway line 
in that particular electoral zone. In 
South Afnca and Australia such things 
are very common. There the development 
of the railways system in conditioned by 
politics. The progress of the railway 
system has become haphazard in 
those two countries because political 
considerations guide the development 
of the railway system and not 
economic considerations. So people 
say that those railways are electoral 
railways. Here also we are re­
peating the same thing. Much of the 
surveys that have been carried on under 
the Railway Ministry are conditioned by 
politics. Politics is at the back of m&st 
of the surveys. I am prepared to chal­
lenge the Minister on this poim. It is 
political consideration which is dominant 
in respect of most of the surveys and in 
respect of certain lines. Every year it
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has become an amuial competitioii in 
Parliament for Members to ask for rail­
way to this place or to that place.

Shri Matthea: (Thiruvellah): What is 
wrong with it ?

Shri M. S. Gunipadaswamy: I say
‘wrong’ because the Railway Ministry 
has not shown any non-resilience to the 
pressure groups. Therefore, I fear, and 
I think my fear is correct m  shown by 
our experience, that the Railway Minis­
try is constantly subjected to political 

. pressure.

An Hon. Member: No.
Shri M. S. Gnrapadaswamy: The rail­

way system is developing according to 
political opinion and the kind of politi­
cal pressure that is brought on the Minis­
ter. I would say therefore that the deve­
lopment is not scientific.

Shri B. D. Paiide: Your mind works 
in that way.

Shri Nambiar: Politics is good; party 
politics is bad.

ny: RailwaysShri M. S. Gonipad.^------- -------------
should be kept out of politics; politics 
should be kept out of railways. That is 
what I say. Formerly, in the British 
days the railways system was developed 
on considerations of strategy to suit their 
own political purpose. Today, we are 
repeating the same mistake. We want 
to develop the railway system according 
to the pressure groups that are function­
ing within the Congress Party. Another 
consideration,—it may be minor, or it 
may be important—is big business. The 
Railway Minister wants to give transport 
facilities to big business only. The whole 
development in the, next Five Year Plan 
is meant to cater to the needs of big indus­
tries. Big industries are concentrated in 
selected pockets. These selected pockets 
receive all the benefits and the backward 
areas are completely neglected. They will 
remain backward and they will not be 
opened up. The Plan contemplates the 
building of 850 miles of new lines. We 
do not know whether the hon. Minister 
has analysed how many of these miles 
have been allotted to the north and how 
many to the south. On analysis I have 
found that most of the new lines will 
be in the north only. The south is being 
denied most of the benefit of railway 
expansion. This is very unfortunate. You 
niay give reasons for this. You may say 
the needs of steel industry should be 
given priority, you may also say that the

3—17 Lok Sabha,

collieries should have the benefits of rail­
way expansion and so on. But you must 
also know whether South India is en­
tirely neglected.

An Hon. Member: Entirely ?
Shri M. S. Gunipadaswamy; Becau^ 

benefit is negligible. The Railway Minis­
ter has created this imbalance. I would 
also suggest that before the final plan 
is adopt^, more lines should be allotted 
to the south. Unless you open up the 
backward areas, it is yeiy difficult to 
develop commerce and industry. Every­
body is tirelessly and constantly saying 
that the small industries and village in­
dustries should be developed. How can 
you devedop these industries? Unless 
you provide proper transport facilities, 
unless you connect all the producers and 
consumers by a prop^ transport system, 
it will be very dtfficult to achieve a 
balanced economy.

You may well remember that effective 
transport is indispensable to economic 
progress. Civilised life or economic life 
or even the unity of the country is not 
possible and cannot be actdeved if you 
do not have a proper transport system. 
RaUway plays a very significant part in 
this transport system. 1 may even say 
that the railway occupies the central ful­
crum of the whole system. I would urge 
upon the hon. Minister to consider all 
these factors and see that the railways 
develop on scientific lines, that no parti­
san view is taken in respect of new hnes. 
that no politics is imported into railways 
and that there is a balanced develop­
ment.

Lastly,. . .
Mr. Depnty-Speaken The hon. Mem­

ber must conclude now. I have given 
him a lot of time.

Shri M. S. Gnrupadaswamy: lastly,
I would say that all the recommendation 
of the Estimates Committee and the 
Corruption Enquiry Committee should 
be implemented.

Shri Debeswar Sarmah (Golaghat-Jor- 
h a t): I associate myself v/holeheartedly 
with those inside this House and outside 
who have offered their unstinted praise 
to the hon. Minister of Railways and 
his colleagues, and the RaUway Mimstry 
in general.

I was attentively listening to the 
speech of the honT>le member, Shn 
Asoka Mehta and also some other 
speeches from the opposition. If I r ^  
member aright. Shri Asoka Mehta used
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IShri Debeswar Sarmah]
the word “window-dressing”. Let us 
look at certain figures and see what is 
window-dressing. In 1955-56, 8 million 
tons of ^oods have been carried by the 
Indian Railways over the 1954-55 figure. 
Passenger traffic has increased by 7*5 
in terms of passenger miles. A similar 
increase is noticed in other traffic also.

Mr. Deputy-Speaker: I am only giv­
ing a suggestion, because the time avail­
able is limited. I called Shri Debeswar 
Sarmah because he comes from Assam 
and nobody has spoken so far about 
Assam. First of all, let them say about 
what they want and then come to some 
general observations if there is time. 1 
am only throwing a suggestion because 
general observations have been made.

Shri Debeswar Sarmah: I am very
grateful to you and I appreciate your sug­
gestion. But the word “window-dressing” 
and some other words used by Shri M.
S. Gurupadaswamy are jarring to the 
ears. Is such an improvement in one year 
window-dressing ? Within 5 years, the 
Railways have spent 32 crores over Rs. 
400 crores. There has been replacement 
and, or addition of the order of 1,600 
locomotives, 4,800 passenger coaches and 
61,000 goods wagons. There have been 
380 miles of new lines and 430 miles 
of old lines have been restored. If this 
is window-dressing, I do not know what 
we should call improvement. I would 
submit with due respect that any Minis­
try anywhere in the world could be 
proud of such achievement. We are 
proud of Chittaranjan which has pro­
duced more locomotives than the target 
fixed. So also of Perambur. All these 
things redound to the credit of our 
Railway Ministry.

I shall just touch upon the Second 
Five Year Plan. In the Second Five Year 
Plan, a sum of Rs. 1,125 crores has 
been allotted as against a bigger demand. 
The shortfall in passenger and goods traf-- 
fic will be great and we shall come 
to grief if there is not operational effi­
ciency. We already feel about it.

I thank you for the hint you dropped 
and I shall now speak about our prob­
lems in the North East of India. The 
problems are many, and look like being 
insurmountable. I have only to start with 
reading a resolution of the Assam Poli­
tical Conference which was held on 
the 25th and 26th of last month at 
Barpetah, which was attended by an hon. 
Mmister of the Union Government Shri 
Khandubhd Desai, and was also addres­

sed by Shrimati Ind in  Gandhi. The reso­
lution reads thus:

“The Assam Political Conference 
considers a serious situation obtain­
ing in this State due to transport 
bottle-neck. This has created a very 
considerable distress coupled with 
contributing to the raising of the 
cost of living to a high pitch. The 
result has been that all developmen­
tal works have been held up and 
the industrialisation of the State has 
been blocked.

The lack of amenities, rolling * 
stock, engines etc., has caused great 
dissatisfaction amongst the people.
The dropping of the Garo HilLs 
Railways Scheme, the only one of 
its kind for the State in the Second 
Plan is highly resented. The Confer­
ence, therefore, requests the Gov­
ernment of India to take urgent 
steps to remove the bottle-neck by 
arranging for sufficient number of 
wagons and engines and by replac­
ing out-moded stocks, proper bal­
lasting of tracks, rebuilding weaker 
bridges with requisite strength, 
speeding up trains and quicker 
movement of goods and developing 
the workshop at Bongaigaon. Fur­
ther it requests Government of In­
dia to provide in the Second Five 
Year Plan double tracks from Moni- 
harighat to Tinsukia, or alternatively 
extend broad gauge lines to ^ sam , 
including railway to Garo Hills.”

3 P.M.
This resolution summarises the whole 

transport position in Assam, where all 
development has been stopped, and that 
is because of the transport bottle-neck. 
We waited for the First Five Year Plan 
for something to materialise. Unfortu­
nately nothing came. Then we waited 
for the Second Five *Year Plan and in 
it also nothing worth mentioning has 
been included towards the development 
of that rtjgion in North-East India in 
respect of Railways and roads.

A moment ago, the hon, Member Shri 
Gurupadaswamy said that all thmgs are 
going to the North-East and the South 
is completely neglected. I wish Shri 
Gurupadaswamy would‘come to our side 
and see the position.

Shri M. S. Gurupadaswamy: You are 
the East, not the North.

Shri Debeswar Sarmah: I am talking 
of the North-East. In all humility, I pose 
a question to the Railway Ministry as 
well as to the Government of India. 
What do they think of die U  crores 
of people in this North-East region
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covering an area of about 80,000 square 
miles? There is that old metre guage 
line without any bridge over the Brahma­
putra with the result that we have nei­
ther corrugated iron sheets, nor cement, 
nor iron rods for any developmental 
works, leave alone movement of food- 
grains and other essential necessaries 
of life. In the circumstances, I would re­
quest the Minister to let us know what 
is being done to develop North Bengal 
with a population of about 27 lakhs, 
Cooch-Behar, Assam, Manipur and Tri­
pura. I am not unmindful of the fact 
that the Railway Ministry has not got 
unlimited resources. Their resources are 
limited, and certain things demand prior­
ity like the steel industry, coal and one 
or two other things. But the people of 
area also look up to Government for 
development, and if they are left to their 
own resources, I do not think the people 
of North Bengal, Assam, Cooch-Behar, 
NEFA hills, Manipur and Tripura can 
at any time develop themselves to the 
standard of the rest of India.

Shri Bansal (Jhajjar-Rewari): That
applies to many areas, to my area also.

Shri Debeswar Sarmah: I do not know 
if there is rny area that is so back­
ward. At least there is no contradiction 
when I say that this area is one which, 
due to so many reasons, has been com­
pletely left out of development schemes 
till now.

*We talk ot^ sarvodaya. We talk of 
a socialist pattern of society. Our people 
ask us: what is this socialist pattern of 
society when even under the Second 
Five Year Plan there is no proposal for 
development of Assam ?
[S h r im a t i  R e n u  C h a k r a v a r t t y  in the 

Chair}
In the First Five Year Plan we prac­

tically had nothing. In the Second Five 
Year Plan there is no proftosal for the 
development of Assam. So, when we go 
to the villages and talk about the Avadi 
and Amritsar resolutions and try to ex­
plain them to the people, some of them 
stand up and say: “Well it is difficult 
to understand your pattern of a socialist 
society”. As a matter of fact, the other 
day in the presence of the Minister of 
Labour, Shri Khandubhai Desai, a very 
responsible person, in utter disgust of 
things, stood up on the,dias of the As­
sam Political Conference and in the pre­
sence of 10,000 people said: “If crude 
Oil is going to be taken away from As- 
^  to some other place to start a re­
finery, we shall cut the pipes”. We, of

course, do not support that. In India 
we cannot alford at any cost to play 
with the law and Order situation. But 
that is an indication of the attitude of 
the people in that area arising out of a 
feeling of frustration.

I will read only one sentence from a 
letter of the National Chamber of Com­
merce Tinsukia. It states:

“We learn that wagons registered 
in November and December, 1955 
for rice and paddy for movement 
within the State of Assam have not 
been allotted as yet in March 1956.”
If for movement of paddy and rice 

within the State wagons registered in 
November and December have not yet 
been allotted, goodness knows what is 
going to happen to us.

Then again, there is another aspect of 
this matter. In the Second Five Year 
Plan whatever money is sanctioned to 
the State of Assam and other places in 
this area, how are they going to 
develop if they cannot transport their 
goods ? Now, I do not say that 
the hon. Railway Minister has 
got an Alladin’s lamp. He cannot 
create things at his will. What 
our people expect of the Union Govern­
ment is that there should be proposals, 
there should be speedy examination of 
schemes with a view to develop railway 
transport in that region. We are grateful 
to the Ministry for having taken up this 
survey of the Garo Hills railway from 
Pandu, but no concrete proposal has 
been taken up for actual execution dur­
ing the Second Five Year Plan.

In the working of the railways also, 
while travelling in other parts of India 
we find certain amenities, a lot of im­
provement, but those who have had oc­
casion to travel in our part of the coun­
try will find that all discarded bogeys 
have been sent there. Other amenities 
and particularly catering have gone 
down. I do not know why. Only yester­
day a friend of mine here coming from 
Assam said that he had to travel both- 
ways in the first class coach which was 
wi&out light. Of course, being without 
light and without fan is so normal in 
Upper Assam that we do cease complain 
of it.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): You only complain when
there is light!

Shri Debeswar Sarmah: I am not sure 
if some employees have taken it into their 
heads to discredit the working of the 
railways in our part of the country. I
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[Shri Debeswar Sarmah] 
am not too sure. I can only request the 
Railway Ministry to look into the matter. 
Lightening strikes without notice are not 
very rare in that region. The trouble is 
mat officers of the rank of R.T.S., D.T.S. 
and A.T.S. cannot contro’ their subordi­
nates properly. On the other hand, they 
are afraid of bringing the matter to the 
notice of the superiors lest they may be 
considered inefficient. I once talked to a 
particular officer and said: “Look here, 
if this is the state of things, why don’t 
you move the higher authorities for the 
transfer of such people to anotlier sec­
tion”. and that officer was frank and 
friendly enough to say: “If we go on 
complaining our superiors will consider 
that we cannot manage our subordinates. 
After all, we have to do a lot of things 
willy nilly for our food”. These things 
are happening that way in that part of 
the country.

One of the smallest items I would like 
to bring to the notice of the Railway 
Minister. I suppose there are cleaners 
and sweepers in Aat part of the railway 
also, but there is no cleaning and no 
sweeping. You cannot touch anything. 
If a person travels wearing white clothes, 
khaddar particularly, his clothes become 
dirty. These are very small things ^ t  
can be improved. I only mention these 
for improvement of the Administration

Shri Nambiar: There is no dust there.
Shri Debeswar Sarmah:. . . .  and to

draw the attention of the Raihvay 
Ministry to i t .............

People do really look up to the Centre 
to discipline the employees of the rail­
way in the Assam zone. We do not 
know what is the matter. Officers must 
know something. They ought to know.

I shall briefly touch upon a very re­
cent incident, which is illustrative of how 
things are going on during last 2 or
3 years. On the 26th January, there was 
a passenger found travelling without 
ticket at Lumding Junction he was 
roughly handled. That was in the mom-' 
ing. Towards the evening, there was a 
procession taken out. Lumding is a junc­
tion station right in the midst of hills. 
That was developed a little during the 
war-time. But the population there con­
sists mostly of the railway people, their 
dependents and some other trades people 
also. The next day, that is, on the 27th, 
there was a partial strike in the offices 
of the DTS and the DMO. The same 
thing happened on the 28th also. On the 
Tught of 27th-28th January, at midnight.

the t r a ^  were suddenfy stopped on the 
three sides of the Lumding junction in 
spite of the fact that the Deputy Com­
missioner, the Police Superintendent 
and other officers were ho ling  a judi­
cial enquiry at the spot of the platform. 
The trains were held up for 14 hours.

My point is this: Did the railway offi­
cials know that there would be a strike 7 
And were they shutting their eyes to the 
partial strike in their own offices ? A few 
days after a communique was issued on 
this matter from authoritative quarters 
that the trains were held up for abotf 
14 hours on the mid-night of the 28th- 
29th, because these couUi not be receiv­
ed at the station platform and with a  
view to avoid risk to passengers only. 
But the crucial question, the crux of the 
matter is: Who was the aggressor in this. 
case ? Those who were there and a host 
of other members of the Pradesh Cong­
ress Committee, and others, who were 
involved in the held up, know it for 
certain, from our personal knowledge 
partly, and also partly from on-the-spot 
information, that the police certainly 
was not aggressive. Then, who was on 
the aggressive, and why was it that the 
trains were stopped at mid-night without 
any previous warning? For whose fault 
the trains could not be received at the 
platform and from whom the danger to 
passengers apprehended. Some trains 
were stopped in the midst of a forest at 
Diphu, where the passengers could get 
neither milk nor drinking for the child­
ren; nor were any eatables to be found 
at that place. When that was the situa­
tion, how could a communique be issued 
from authoritative quarters that it was 
in order to avoid greater risk to the pas­
sengers that the trains were held up 7 
Those of us who were present there and 
who were held up there—at least,six 
passenger trains had been held w , from 
all sides— k̂now what is what. The boot 
was on the other leg.

We only hope that the Railway Minis­
try will conduct a high-level enquiry, 
and remedy things.

Mr. Chaimiaii: The hon. Member
has ahready taken 20 minutes. He 
should conclude now.

Shri Deiieswar Sarmah: I shall con­
clude then. Thank you very much.

ffliri L. N. Misni (Darbhanga-cwm- 
Bhagalpur): I rise to congratulate the
Railway Minister on the performance of 
his administration. I feel that in the 
course of the last seven years the Rail­
way Ministry has not only been able
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lo  stabiiise die administratioti and rehabi- 
Jitate itself, but has also givra proof of 
its capability to discharge higher respon- 
«bilities in the coining years.

The dislocation caused as a result of 
the war and the Partition has been over­
come, and the foundations for better 
progress have been laid. I like to con­
gratulate the Railway Minister specially 
for the performance of the Ministry un­
der the First Five Year Plan. At a time 
when there has been a shortfall in most 
•of the other departments of Government, 
I  feel that the Railway Ministry is the only 
Ministry which has exceeded the targets; 
It has not only been able to spend the 
targeted amount of Rs. 350 to Rs. 400 
•crores, but it has spent Rs. 432 crores. 
That is an achievement of which the 
Ministry can rightly be proud.

I am not very much happy over the 
Jillotment that the railways have got un­
der the Second Five Year Plan. I am 
told that only about Rs. 1,125 crores 
bave been allotted to the railways as 
■against an estimated demand of Rs. 1,477 
crores.

We are aiming now at more produc­
tion in every sphere. We want to pro­
duce more cement, more iron, more steel 
and more of general goods. There is al­
most a war cry for more and more of 
production. And yet we are not giving 
due attention to the problem of transport. 
If the transport problem is not attended 
to, I am afraid that we can gain 
nothing. If we are not able to cope with 
the transport needs of the country, then 
we cannot produce more cement; we 
-Cannot produce more steel; in fact, all 
our plans will not succeed. If we do not 
pay due attention to the question of 
transport.. I feel, therefore, that the rail­
ways should have preference even at 
the cost of tho other projects contemplat­
ed under the Second Five Year Plan.

I was very much unhappy to see that 
the problem ctf the construction of new 
lines has been so coldly treated. As 
against a demand for 3,0(K) nsles of new 
constructions, we are going to have only 
about 800 miles, and that too only in 
aneas of development, i.e., where cement 
and steel are to be produced. I do not 
know what wiH happen to those back­
ward areas where even today there are no 
railway lines for miles and miles.

I do not want to go into the details
the proposals for new lines. But I feel 

that even out of the sums allotted, the 
railways should try to allot some fimds 
tor the coBstruction of iiew lines.

So far as the pRifaJfifti of transport is 
concerned, I would like to make one 
suggestion. If we feel that we cannot 
have resources to develop our railways 
adequately, we should try to co-ordinate 
the three means of transport in our 
country, namely the railways, the road­
ways, and river navigation. I was 
heartened to hear the suggestion from 
Shri Tulsidas more or less on the lines 
which I am suggesting, namely that there 
should be a central co-ordination bet­
ween the railways, the road transport and 
river navigation.

I feel that especiaUy river transport in 
our country has to be developed pro­
perly. I have seen some reports about 
what has happened in this regard in 
Soviet Russia. It is heartening to sec 
that that country has provided miles and 
miles of channels within its territory con­
necting one part of the country with 
another, and also connecting one river 
to another. They have been able to 
solve the problem of transport by this
way. We too can give a trial to this
thing in our country. I do not suggest 
that we should have similar new chan­
nels in our country at this stage, but we 
could develop this river transport to 
some extent; to begin with, we can have 
about five to seven lakhs of boats with 
capacity to carry 20 tons each, and mov- 
ii^  for a distance of about 10 miles a 
day. In that way, we can do something, 
so far as the problem of transport is
concerned. So far, river navigation has
been neglected in our country.

Unless there is co-ordination between 
the three different modes of transport, I 
am afraid we shall not be able to suc­
ceed. I should like very much that a 
special department is created for the 
purpose of effecting co-ordination bet­
ween the railways, the road transport 
and river navigation.

I now come to the question of the 
Raihvay Board. My bon. friend Shri 
Venkataraman had referred to this ques­
tion of the reconstitution Or remodel­
ling of the Railway Board. I do not agree 
to the suggestion of the Kunzru Com­
mittee or the line suggested by Shri Ven­
kataraman, that there should be some­
thing like a statutory corporation which 
will be free from the Ministry’s inter­
ference. I hold the view that the Rail­
way Board ^ u l d  have inspiration and 
instructions from the Minister; it should 
be under the Minister, and it should con­
tinue to function in the way it has done. 
But it should be strengthened I am ^ad  
that the Minister himself has in the
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(bourse of his speech in the Rajya Sabha 
the other day suggested that the Railway 
Board is to be strengthened.

1 feel that the present chairman who 
looks to the civil engineering side of the 
Board is too much overworked. The 
duty of the chairman of the Board should 
be only to look to the planning aspect 
and the Efficiency Bureau, and the lay­
ing down of broad policies. He should 
no be overburdened with the normal de­
partmental work of the civil engineering 
side. A special member may be put in 
charge of that. We have seen that there 
is excessive pressure of work at 
present in the Railway Board. Wc 
have also seen that the disposal of nor­
mal receipts has increased from 35 to 
40 per cent a month. Therefore, the 
Railway Board needs to be strengthened 
with additional hands, so that they will 
be in a better position to bear the res­
ponsibilities in regard to the implementa­
tion of the Second Five Year Plan.

I have to suggest one more thing. 
There are many problems which can be 
easily disposed of at the General Mana­
ger’s level. The Estimates Committee 
has also suggested on those lines. I want 
to suggest that there should be an ad­
visory board at the level of the General 
Manager consisting of four or five per­
sons of which one should necessarily be 
the President of the recognised Railway- 
men’s federation of that area. Then the 
Railway Minister can appoint two or 
three efficient retired railway officials 
with administrative experience who can 
advise the General Manager on the gene­
ral administrative and operational af­
fairs. We have these Consultative Com­
mittees and Zonal Co;nmittees. But in 
my opinion they devote most of their 
attention to railway passenger amenities 
and other aspects and not to the opera­
tional or administrative side. Therefore, 
I suggest that there should be an advi­
sory committee at the General Manager’s 
level, who can help the General Manager 
on these administrative or operational 
matters. Of course, their recommenda­
tion should necessarily be advisory.

Then I would like to come to the 
question of discipline among staff. Shri 
Giri has said something about it. Shri 
Venkataraman also said something about 
it. With what little experience I have 
gained from my membership of the Es­
timates Committee and my tours of the 
area, I have found that there is general 
deterioration in the discipline of the staff. 
There are apparent reasons for it. First 
of all justice is not being done to the

workers m time. Even Tribunals awards 
are not implemented in time and natu­
rally they take recourse to other means. 
There is of course, outside influence also. 
There are some other reasons. Our 
people in general, and staff in particular, 
have not been able to appre­
ciate the change from Police State to 
the Welfare State and they are not able 
to appreciate the responsibilities that 
have devolved upon them. Therefore, I 
feel that some .sort of education should 
be given on matters of discipline etc. 
and so far as the Government is con­
cerned, they should see to it that the 
implementation of the award etc. are 
attended to in time and quickly so that 
no room will be left for outside factors 
to influence our men in the railway.

I also feel that we can do something 
better if we can change the promotion 
system. At present the promotion is 
purely a mechanical thing and people 
having longer experience are promoted. 
But everyone cannot be worthy of the 
responsibility that come in course of 
this long service. Therefore, I feel that 
people having integrity, honesty, and 
initiative should get priority in promo­
tion over those people whose only claim 
is their long standing service.

Lastly, I would come to the question 
of metre gauge. I am constrained to com­
plain that there has not been due im­
provement so far as metre-gauge sys­
tem in our country is concerned. The 
metre gauge system in our country is 
not negligible. It is perhaps equal to the 
broad gauge. We have about 15,171 
miles in metre-gauge and 15,755 miles 
in broad-gauge. If you look at the work­
ing of the First Five Year Plan, if you 
look at the working of the budget, you 
will find that enough attention has not 
been paid to metre gauge, especially- 
metre gauge in the North Eastern Rail­
way. This Railway has 4,726 miles. In 
several matters like the speed of trains, 
number of trains, passenger amenities, 
doubling of the track you will see that 
the trains in the North Eastern Railway 
are not up to the standard, even accord­
ing to the standard that we have got in 
broad gauge. There is only one good 
train in which we have got all the facili­
ties it is Oudh Tirhut mail. In the North 
Eastern Railway we should have express 
trains and some more mail trains. Re­
newal of track in that area is also very 
much necessary. We can increase the 
speed of many trains by renewal of 
track. Even the speed of passenger trains 
can be increased. Between Darbhanga



1765 Rttilwof Budget— 6 MARCH 1956 General Discussion 1766

to Saharsa in the North Eastern Rail> 
way, though the distance is about 100 
miles, normally it lakes 10 to 12 hours 
for a train to cover this distance. There­
fore, special attention is to "be given to 
the North Eastern Railway in particular 
and to the metre-gauge system in general. 
I also feel that doubling of track in cer­
tain areas of the North Eastern Rail­
way should be attended to.

Lastly I come to the question of my 
constituency. For three or four years I 
have been pressing for the restoration of 
certain lines, old dismantled lines in the 
Kosi areas of Bihar. That area had a 
network of railway lines and only a few 
years back we have lost those lines. 
Now with the Kosi project that area is 
being developed. I, therefore, suggest 
that the old dismantled lines like Forbes- 
ganj-Raghopur line, Supaul to Chandpi- 
par line etc. should be restored. Then 
there is the suggestion for the construc­
tion of a new line between Jhangharpur 
to Lawkaha. I have been pressing for 
these railway lines for some time. I 
will beg of the Railway Minister to take 
up the question of the restoration of lines
in Bihar and give us at least a few of
those three of four lines that have been 
dismantled in that area.
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5Tff t  I W  ^  ^  ^  ^  I  #

F m r % ^  PTPT q r  % q f ^
I f?T f?fr ^  ? r rT ^ i^ ,

^  ^  ^  1 1
w  ? r ^  #■ i f r  i
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Shri J. R. Mehta (Jodhpur): Madam 
Chairman, this Budget has evoked wide­
spread feelings of satisfaction, approval 
and praise in this House and outside; 
and, I am very pleased to be able to 
associate myself with these feelings of 
widespread satisfaction.

Now, in associating myself with these 
feelings, I am not swayed entirely by the 
financial results of the Railways during 
the year that has gone by. Passenger 
earnings, goods earnings and generaUy, 
railway earnings have been go<^ and 
our surplus has gone up. All this is satis­
factory so far as it goes but it is also 
gratif^ng to note that the process of 
rehabilitation of railways has gone on 
at a very rapid pace and we have achiev­
ed the physical targets which we had set 
before ourselves. \ ^ a t  is more satisfac­
tory is that our Railways are geared for 
the great task that await them in the 
next Five Year Plan.

All this is satisfactory. What gives m« 
more satisfaction than anything else is 
tile spirit which permeates every indivi- 
<iual connected with the Railways, from 
the highest to the lowest in the dis­
charge of his duties smd responsibilities.
I am siHre hon. Members will a ^ e  that 
today the railwaynmn in India is far 
more couitcfius to the general public far 
more salicitous of their conveniences 
®®d contort thas he was ever before.

And he is setting up a staodard which 
other departments of the Government, 
whether in the Centre or the States, 
will do well to emulate.

I am aware of the fact that—and 
the complaint is voiced in this respect 
in scrnie quarters—the speed of our 
goods and passenger trains has shown a 
downward trend and there has also been 
a deterioration in punctuality. 1 am sure 
that the Railway Minister will be able 
to assure us that the matter is not out 
of his sight and that he will take ade­
quate measures to see that further de­
terioration does not take place and that 
we are able to set up correct standards 
in this respect. Of course, we can under­
stand that when we are in the process 
of expansion, something of this nature 
m i^ t be in sight. But I am sure the 
Railway Minister will take adequate 
measures in this respect.

I am not also obvious of the fact 
that there is even now considerable cor­
ruption to be encountered among our 
railway staff. But my own impression is 
that it is on the decrease. As hon. Mem­
bers are aware, we had a committee, 
headed by Acharya Kripalani, to go into 
the entire question of corruption on 
Railways and I am glad to note that out 
of 146 recommendations made by that 
committee, as many as 128 have already 
ben accepted by the Government and 
the remaining ones are also receiving 
consideration. And then we have the 
assurance of the Railway Minister that 
his Ministry will leave no stone un­
turned to fight and resist this evil.

While I appreciate all this, I w'ouW 
take this opportunity to emphasise that 
corruption in India is an all-pervading 
evil; and that, therefore, aU our efforts 
to weed out corruption, if they are to be 
effective, must be all-pervasive also. 
Corruption in this country today is not 
confined to the Railways alone. It per­
meates all other departments of one 
Government, more or less. Indeed it has 
taken deep roots in all spheres of our 
life—business life, social life and even 
public Mfe. And conditions in one sphere 
react on conditions in other spheres. 
My respectful submission is that if we are 
hcmest in our desire to combat and era^ 
dicate corruption from our midst, it will 
not do to deal with it piecemeal, taking 
one department of Govemipent in isol^ 
tion from the rest, or for the matter of 
that, one sphere of life in isokttion from 
other spheres. We are planning in a big 
way to make India ^ a t  and ^on€»U8» 
aixd yet all our grandiose objectives and
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schemes are likely to founder on this 
rock of corruption unless we can blast 
it in time.

If I had my way, I would give top 
priority to the appointment of a hig^ 
power committee to go into this question 
as an all-India phenomenon and take ef­
fective measures to root it out.

I am not at all happy at the curtail­
ment which the Planning Commission has 
thought fit to bring about in the alloca­
tion to be made to the Railways during 
the Second Five Year Plan period. This 
curtailment will mean that our Railways 
will be incapacitated from coping to the 
full with the increased passenger traffic 
as well as goods tra^c. As against 
30 per cent increase anticipated in 
passenger traffic, provision has been 
made for 15 per cent only, and as 
against 6 8 million tons of anticipated 
increase in goods traffic, provision has 
been made for 42 million tons only. 
While I do not doubt that there must 
have been compelling circumstances 
which led the Planning Commission to 
bring down the targets proposed by the 
Railway Ministry, I trust hon. Members 
will readily agree that this curtailment 
is not only unwise but positively dan­
gerous. It will tantamount to putting 
a serious clog in the wheel of our ex­
panding economy, and might upset it 
entirely and at any time. And I do not 
see the wisdom of producing more if 
we are unable to move the goods we 
produce to places of their consumption. 
I strongly appeal to this House to see 
that finance, or lack of it, is not allow­
ed to stand in the way of our Railways 
expanding to their full capacity comen- 
surate with the increased demands of our 
passenger and goods traffic. I respect­
fully submit that if we create conditions 
which are bound to generate tremendous 
increase in traffic and if we do not take 
precautions beforehand to make arrange­
ments for their catering, it is no planning 
at all. I would respectfully ask: is this 
planning or is this bankruptcy of plan­
ning ? ^

From this point of view, that is to 
say, from the point of view of the needs 
of the Railways and the vital role they 
are expected to play in our expanding 
economy, we may not grudge them the 
extra income to be derived by the pro­
posed levy of a surcharge of one anna 
in the rupee on all freight traffic with 
a few exceptions like grains, fodder, 
khadi, newsprint, etc. I would however 
suggest that that all or most of the essen­
tia l, commodities which are exempted

from the levy of sales-tax should be 
exempted from the levy of this sur­
charge also.

Having pleaded the cause of the Rail­
way Ministry of the Railways with this 
hon. House, I wish to be excused if I 
take the liberty to plead with the Rail­
way Minister for a cause which it is my 
duty to espouse. I want to plead with 
him for giving a railway to Jaisalmer 
which is a part of my constituency. That 
vast area on the north-west of Rajasthan, 
on the border of Pakistan, is at present 
entirely cut off from the outside world.
I submit that its very location as a 
frontier zone should be sufficient justifi­
cation for giving it a railway. It is an 
obvious strategic necessity* And this 
fact alone should suffice to overrule any 
objection put forward on strictly finan­
cial grounds. I dare say that such an ob­
jection will lose much of its force be­
fore long when the Rajasthan Canal 
will bring the much-needed water to the 
dry and parched lands of Jaisalmer, as 
a result of which both goods and passen­
ger traffic is bound to increase. But even 
leaving this financial aspect out for the 
time being, I respectfully ask whether we 
can deny to the God-forsaken brethren 
of ours whose lot is cast in those arid 
regions the elementary benefit of com­
munication in the shape of a rail link, 
consistently with our ideal of a welfare 
State. In a walfare State, all backward 
tracts must be opened up, irrespective 
of considerations of gain and loss. I 
respectfully submit to this hon. House 
that this Jaisalmer area, which covers 
about 16,000 square miles and which is 
absolutely cut off from the rest of the 
country, poses a challenge to our claim 
to introduce a Socialist State of society.

I would like to say a word about the 
integration of ex-State Railway officers 
to which the hon. Railway Minister re­
ferred. The subject has exercised the 
minds of many of us in those States for 
a considerable time as I am sure it has 
exercised the minds of the Railway 
Minister and of the Railway Board. In 
his last Budget speech, the Railway 
Minister had promised a sympathetic and 
early decision, I am glad that he has 
now been able to announce his decision.
I do not feel like dealing with the merits 
of the decision at this stage. But as one 
who was guilty, so to say, of inflicting 
himself on the Railway Minister several 
times, individually as well as in company 
with some other friends, I am here to 
testify to his unfailing courtesy, his infi­
nite patience, his keen desire to appre­
ciate the other man’s point of view, his



1773 Rmlway Eu.tgei— 6 MARCH 1956 General Discu. sion 1774

remarkably human approach, his trans­
parent sincerity and desire to do justice, 
and above all his solicitude for the in­
terests and welfare of the railwaymen, 
from the highest to the lowest, whether 
of the ex-State Railways or otherwise.

Shri Kamath (Hoshangabad): The hon. 
Minister is blushing! He feels positively 
embarrassed.

An Hon. Member: We must fully
agree with these words of praise.

Shri J. R. Mehta: He is one of those 
persons whose handling of human beings 
and human affairs {Interruptions) is 
such that one has to be satisfied at least 
outwardly even if one may not get all 
that one wanted.

I know that the Railway Minister’s 
task is not an easy one. Between diver­
gent views of the Board, the so-called 
high-powered review committee and the 
Home Ministry, it could not have been 
easy to evolve a formula which would 
give the maximum common measure of 
satisfaction, if I may say so, to 
the maximum number of people. This, 
the Railway Minister has sought to do 
sincerely and honestly and he deserves 
full credit for it. Our gratitude and the 
gratitude of all ex-StzLte railway officers 
in the fullest measure goes to him for 
what he has done.

I am told that there are a few hard 
cases and anomalies even now but in 
the spirit in which I approach the prob­
lem I have no desire to go into them 
here. I am content to leave them to the 
good sense of the Railway Minister who,
I trust, will look into them sympatheti­
cally and see his way to rectify them so 
far as they admit of rectification without 
real violence to the principles involved.
I do expect him to see that there are no 
dridras in Hanuman’s Golden Lanka, 
that is to say, in Shastriji’s Golder Rail­
ways. {Interruptions) .

Mr. Chairman: The hon. Member 
had better continue without paying heed 
to them. -

Shri J. R. Mehta: They have taken
much of my time. However, I shall 
finish in half a minute.

There is one aspect of the case which 
does not seem to have been covered by 
the orders announced and which I 
should like, therefore, to mention here.
I understand that Ae staff of the ex~ 
State railways have been allowed the

option to retain the scales of pay and 
allied conditions of service available to 
them on the e;t-State railways concerned 
or to come over to the Central Pay Com­
mission’s scales of pay and the Govern­
ment of India conditions of service so 
far as they hold the same posts or 
equivalent posts as they held at the time 
of financial integration. But this option 
is being denied to them on promotion to 
higher posts. I do not want to elaborate 
this point because my time is up. But 1 
would just request the Minister to look 
into these as I am told that this had creat­
ed very serious anomalies and hardships 
to the employees of the ex-Staie rail­
ways.
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^  t ' 3T̂  ^jf?rr i  ftr 7 x ^
^^*5^ ?TPfl^ ^  ^  ?rmTT ^
5TT TFTJr ^  ^  ^  I  ? fk  3̂̂
?fTOR iF Z n i^  ^  ^  f̂ RTRT 5R^ 
ftjrr ^  ^ f w  ? ? im ‘ vso
w f t w  I q r  ?TPT ^ # r r  w n ^  
^  ^  fe lM  ST^ ^  api^
^  I, ^  ^  ^  w?r ^
^ o o  5^7: ^ o o  i f t ^  ^  ^  q-T

?r̂  f , cTsm̂
TT  ̂^  ?̂TRT ^  ^ ^
J tT |r^, ^  ^

^  ^  ^  f ,  ^  w n ^  % ŝftf̂ rr

% f^vTRm 'T f ^
^  ^TR t  ^  ^

^ # s n :  |5T t  q # 3 n : ^  f e r r
^  ^  ^  ^  ?T^ srsrnr
;̂ Y ’Eit ^  ^  #  qjsrr ^  I ^
^   ̂TPm ^ >rt
^  »rr̂  ^  t  T̂f w

% ^  ^  ^  I, ^
4*̂  'Ĥ <?î  ^  'jfiM niPt> TTŴ rpft ^
^  5?  ̂ ^ ?FJT ^  ^ rq
^  ^  ?fh: ^  ^̂  ̂ # ?fk 
^  w [^  % ^rnrr t o
W  ^   ̂^  ^ ^   ̂^  F̂T̂

^  ^  IRTRPT ^
^  I

“Renewal of tracks” ^  ̂  tsr |,  ^  
^  f^TWr ?At FTt5 

^rn?ir ^  k m  |  it2TO
^  ^  5 r f ^  nrff^ii 5T|ir t o # »
‘‘Renewal of tracks” ^  ?r ^
#  n̂rir ?ik aft̂  ^
=FJfr̂  ^  ^^PRnr^f^?rfTO^Tir^
T O #  I ^ r f ^  ^  f e R T  ^  5pT?IT q w  
fTO ^  wft ^  5TM»lO
5i|lf fer^, ^  ^  ?r^ ^  ^
vsnvPT ^  ^  ^  q r l ’ v^*T+iO t? r r  i

^  t  ^  ̂  ^  ^
^  ^  ^  fw  T̂TcIT I «(k ^

^  ITRft I  m  ^  f*T
^  ^  f% ^  ^  ^  wi^ t
f̂ JTOT f% TO ^  ^  ^  T |#
^  ^ffr I  wfk apt
^  ^  ^  t  ^  ^  «ftr ^

^  ^  ^  5^n7TiT 3 ft  T O  ^  I  i f t r  
^  ^  t  ^  W  TfT t  ? fk

m rm  ^  ^  ?Tk ^̂TPT ^T I
^ ^sTHt t  %  ^  #  # r |  ^  ^
t?fk ^  ^ 1  
^  #  T O ^  ^  ^Tjft ^  I  #1%;t
A^fhrzfh: ^  t ’, ^
^  1*T̂  ^  I I w  ^  ^

^  TO 3ftT# Sfft

TO TO ^  ^  ^  ^
^  ^  I ^   ̂ ^
TOm wrr ^  ^rf^ i

p ^  ^  F f t^  3 f^ R  ^  ’ETWpq- i f
^  ^  r̂rf̂  i

^  ^  sfft ?n=qrfTO ^
f  ^  ^  ^3 f^  51RPTT^  ? f lT  c T O M  ^3 T R  ^  I

?ftT # W  ^  ^  ^  ^  SfHTTJT f t  3r|cf 
% SETiqrO W H K  ^  ?ftT I  I ?TT3F 
^  #  ^TT^ ^«Ki|x<K ^  %^fiWd
1 ^  3̂TO ^  %q^ I  I ^TO i h r m  ^  
t w  ^  ^  ^  ^  tfJixliT
^3HT ^ r f ^  I 27̂  ^  ^  ?h?tt

^  ’Tf f , »TT ^
t  ^  ^  ^  T f t  t

zrafr ard ^  ^  #
^  w  ^  ^:TO ^  O TR ^

Î T ^   ̂^  ^
^  ^  ^  ?T T^ ^  T O ^ R  f , 

^ 3 ^  ??ft^ ^  ^ R T  ^  =5rrf^ I

? n f t  fR T ^ j H t  ^
s F ^  ^  5ft f k m x  T O 7 I

^ T O t IT ^T O ^T ^ f^ F ^  STTq’ ?flT  ^  ^
?T5S5T ^  ?Tf^ ST^iTR #  f ¥ # r r -
? T T ^ ^  ?ftT 3ft ^  f w  t ,
?rmTt «TT ^  ^  ^  m m  ^
^  ^  % iR  TO ^  TO5[?r
4 # s n :  ?IY^ «RT 5fpf)f i t  fT i< i i r M r  ^ i |r r
'»*TOT ^  3TR I



1777 Railway JSudgH^ 6 MARCH 1956 Gmtral Discussion 1778

^  ^  ^TFT ?T^ vSTT̂  ^

^TTF̂ r TT ^  f̂T̂ TET #

^  w  t  ^  ^  ^

t  ^  ^  #  ?o,
^  ?rh: r̂*T5?# t7^ wFf

^  vrr^ift ^  f̂^ r̂rw <4mi *t̂

?TT^ #  W3[K ^  ^p s f
^  ?ftT ar=M  ̂ ^ ?ftT OTTT

t ’, ^  ^  ^  ^  ^
«il«ia T̂HWr ^ ^ftr f̂ TOT̂  ^  ?(1t  'TT
5 n ^  = s r r ^  I  f ¥  ^  e p R R t
^  5ft H <>N t ,  ^  ^  ^  ^TJIW
^  *̂ <.'1 ^  ^  \  '4ici 5
^  ^  ^  =3F ^?nw spt V ^
#  ^  ^  ^TW t  (
^  ^  ^ f% ^l^»il ^  ^^TT
^rnr ^ftr ^#5t# i:>r*trH<ri'̂ i ?Ft «iii<ii
? I^ T  W  ^ ^ T R T  « T R  I

4 p. M.

W  ^  ^  ^  ^  i h n ^  ^
^  ^nr^ l^rar f  ?Fir #  5tI%

^  ^  v\3, yq ?ft?r ^
% f*TT̂  ^  ^  t ,
^  ^TWr ^  ^3^T 31^, f^^K
2TT ^  ^  ^  ^
^ r r ^  ^  ^  ^ I ^  f r ^  |t^ w r v
t  ^  ^  ^  ^̂5!TTT ?rt ^  f  ’T̂TTW
’T ^  ift^ sp ? p ^
^  ^  '5TTf̂ T ^  t  I ^  ^

^  t ,  ^  ^
^  m  ^  ^  T̂TSfTOTT ^  ^  t» 
^  ^  *7T >ft ?fW  W ^

^  ^  ^fnff #  ^
^  ^  t  I ^  ^
^  ^  f  ^Tff TT ^

t  I ^  5RTTT ^  r < ^ r ^ - <  

? lV ^  T R ^  # 5 W  ^  flfN "  WT W  
t  ^  t ,  
^  ^  ^nr^T
^  1 1 ^7^ ?Trr r^^wpT ^
*fwr ^3T ^  ^#T ^  ?rrT ^

ft»  f ^ ^ R T  w fT  ^ ? r #

» T ^  ^  I v n R H  «T R  ^  ^  ^  T O  ^^TT I

Ŵ> *fR*f^ ÊTOFl : ^
^  I

iri»it : i ? r m  ? r f  t ,
t ,  ^  ^  ^ + d l  f  I

W  ^  ^ T C R t  #■ W f t  

%  ^  = ^ T ^  f  I ^  #

^^TRT ^  ^  t  f W R T ^  #  ^  ^

s n W t t  ^  ^  ^  ^  I
f^W R T T^ «T>m*l'i) !P t'» l’iti<?M( ^ 0 ,0  0 0

t  fk m W ^  f k ^  ^  v»H^'^l ?V9
t*l f ’TT̂  ^  ^  + m')»i1 ^  ^

^  xj»i«T) H€«f)T ^  

f^ T ^  t  ^  ^  ^  ^  ^
^  ^ -y  ^  ^  f w  ^
?TWT t  ? ^  ?\9 ^rra’ ^rtiff ^  ^
f  I ^  'TT ^  ^  ^  f ^ i r r ?  ^T Fft

T h T T ^  ^  q ^  « f ^ ^ K  

^r ^  ^ T R T  ^  t ,

*t>mi’ll ^  ^rf »T^
^  % 

l<fl i^ I ^  '*1^1

^  ^  t  ^  
^  ^  ?PT ^  ^ IT ^  5TT# f r ? ^  t  I
^  ? T tr  ^ re $ #  ^nW  ^  ^^TR ^ T R ilW

l ^ r  ?t)t  * t r r ? R

^  ? fh :  ^  ^  T f t

^  ^  t  I ^  5T^ ^
^  ^rrdt t  J W  ^  % Hi^^O 5ppflf w  
>ft ^  ^fX^SR ^  < ^ 0 ;  d l ^ O

?I1t  ^  ’Tf #  t ’ ^  ^  ^  T̂PfT, ^ R
^TRT, ^TRT ^  ^  ?TRT ^

^  I ^  n d ^ l  # f % ^  ^
^  ^  ^  ^  T h r m  #  ?R r S T R  

5Tff i w  I

f% ^  ^  ^
^  w it ^WU #  ^  ?JT^
I  I ^  ^  ^ ^ o o  ^ o  $  $  ^
^  ^ 3 T ^  ^  ^  ^rdfq>^<!: 5TRT I ,

W  ^  T^ 3̂TS<rr̂ 7T H)<ial ^ ’m1 <
5^ ^ ^ I  1
x ^ # ^ ^ f O T R r r  ^<TRhT ? iW f

^  ^  ^  #  ^ 5 R ^
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^  ^  f̂ TWpT
I  I ^  p v  f^GqSfT

^  ^ 1% ^?rr| ^  ^  W  ^  ^  ^  I
^ o  XT̂ O ^o ^  f^^l4i ^  ^  ^

^  ^  r+^^dl ^  ^
^  ^  ^  $  I ^

^  ^  I ,
^  ?̂?TJ ^  ^  ^  f^qr t  I

^  ^  ^  TTF̂JT f?rr
Tf^rr^ ^  ^  ^

t ,  i  ^  ^  T ^ t  #
?r̂ T̂iT  ̂I ^ ^ r f t  f  ^  ^  ^  w
\ \ ^  ^  ^nf^ li^nrf

^  ^FT ^
^  ^̂ 5fT ^  I m r

^  t  ^  ^
?ft^ I

^  I  ^  ^ 1  ^
I  ^  s^T^flT
^  t  ^  ^^r^rr ^3T^ ^  ^  ^  ^  #  
fJT5T^ t  I ’TIT 3T;t^
I  I ;3r  ̂ t "  T ^#  ^ f ^ q -  #

f j T ^ r  t  I f  ̂  ^
R f <»T ^ ^  ^  ^  ^  ^  ^  t  cnsTT

TO >̂̂ 1- t  J ^ 1 5 2  
i r o  t  * ^  ^

O T t  S E r f W  ^  +  ^  ^  ^ T T ^  %
^  I  ^  ^  ^  ^  ^

^  ^  ^  t  T T 2 T J T  ^ !R T ? T  ^
#  SRTRT I  I ^

<RT I  ^  ^
^  3?TT I  I ^N'J< ^ 2 ^  "

r T O  ^  a r r i r ^  t  i ^  q r  ^
^  ^  ^  I ?fh: ^  ^
*R ^  ^  ^ ' t  STT̂ -

| l  ^  W  ^
5 E n ^  ^  3 t r ^ t ^  T ^  «rr 
^  3T̂  ^  ^  'TT ^fNxfW
^ p S R \ t  I

f 5 R T  ? T T ^  ^  q ^  i^ T T  t  » ^  ^

v̂ JT?5'<t ? n r ^  ^  ^  ^  ^rnt ^ ^ p it  t o ,
? f k  t H R  W T  ^  ^
«T^ ^  ^1^*1 3p T T^ ^  TFT-
^  ^  I

WTTT ^nf^ ^
^  T O ^ f¥ j5T<T^^ #  ift

t ,  f^^RThr T ^  
jft^r^TT ^  ? T ^  ^  ^  ^  I

t  it^ ft TT^t3[iT ^  #
'J^TT^ ^ ’■̂ <414 ^  ^3«^hT ^R'sin 'f ^

^  ^  ^jx^T iTTc^mfhr #  f ^  ^ q w
• | f ^  I  ^  ^  ^
^  i  I T5[^ ^  ^  ^  ^
^  t^TT =^TpT i
^  ^  ^  I  ^
^  ^  ii ôhPh^ ^

T O  I ^ m r  ^  ^

JT tSR T  T O  I ^  sp fp T ^ ^  i%tR 
5 F T ^  ^  ^  ^

^>rr I q-fe ^  #  t #
# T T f ^  drir^'Y I  ^  ^  ^TT

fPTvT ^
t  « ^ r1 ^  ^  ^  ^

?̂TT = ^ l f ^  I 5 T ^ ft^  
t^fRT^T IT T in fiT W T  ^  ^
^ T O -^ T ^ rk  f w  T O

^ f tr  V  % 1>HT<2:- 
# 2 ^  % ^  ^ > T  ^
^  ?ftT ^TW<t wnNrfTirt ^  ^  ^
j fH n ’ ^  f^T# f% ^  ^»TTf «ff

^>rff ^  ^  ?rrC, ?TYr .,
f^T^ ^  ^  3TTTT ^  ^

^ <%rlK^ ^  ^  ^  t  I ^  ^  ^^TT
fw# I ^  ^  ^

^fir 'a'H < sTls<̂ ':'-s dFs®  ̂ ^  ^  ^
^  T i t o  T R ^n x t ^ -

=srr^ f*T  ^ 1 f  ^  tr^TT^s: ; r ^  ^r?:t f  
^Tf?: #  a r r ^  f  i

^  ^  ^  ? f k  3TRTr
^ 1  ^  «n ^  f ^ r ^ m
^  q ^  =5T^ 5f?t #

^  ^  f^^rrf ^  Tm w
^  fq5T=^ TO  I ^  ^
H irrf ^  ^  ^  q¥^«3T i^HHit^ ^

^  ^  ^  ^ 't # 1 ^  ^ T T ^ T
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^  ^  ^
^  ^  t  I t

^  TT̂ =̂1̂  5̂nF5T ^  T̂FT
I" ŝrnr i ^  ^  ^  ^

2f?l%T TT =5n  ̂^  ^  w f
3MT ^  t  •

T ^  t  ^  ^  'jfl' ^  ^  t  ^
^  ^  ^  ^  f f  t  I

^  ^  ^  ŜPRTT ^
^  ?fk  ^  ^  I

W  ^  ^  t
**ft ^3^  szr^mfznrf ^  ^  ^  i

=^rr^ I  ^  ^  ^  ^
5̂FRTT ^  M̂ ^TH ^  I T̂TT ^ITT^ |  
r̂rETT f^Midiivr ^ ^ ? f k s r r ^ t ^

^  ^  n̂?TT ^  I ^ifff^ ^  ^  ^  ^  
^  fn^r <t»dR̂ i ^  ^fr'T^t^FT 

?iY?: ^mki ^Mt i
^  ^  f̂ TTHTTĤ  ‘f»«iR<l ^ ^  ^̂ Ĵ TFT 

'TT = ^  TfT t  I ^  ^  + T ^  ^  t  
W  1W  ^  IV ^  f e r t  ^
*TT ^rnr ^  i #  ^ r r ^  f  fV 
^  W  ^  ^rtfOT ^  f% 'T ^  ^  ^TTT- 

fT  ^  I ^  ^  ^
^  ^  ^  ^  «TT I ^  ^

I  ^  =3rr^ MivH>̂ ,
5FPT ^  ^  ^  ^  ^

^  ^  ^  I ^  «lld
^  JTfT qr ^  'Rt̂  ^
T O f j r T f ^ ^ ^ T f r t ^ ^  =^7fnr
f^  t  ?flR ^
^  ^  ^  ^TW^fbr wr?:# t  ^  ^  3JT?:
^  ^  +K<^i| ^  ^
^ K  ^  ^ «t>d l ^  I

W  ^  ^  t  ^T?ff
^  a ( T ^  I  I t

^ i% .̂q»-̂  ^  ^  ^  w t^rsr ^ i

^  ^  ?T^ ^  wffV ^  ^>T ?TT^ 
f̂ n̂ RRt ^ Pi'Hin fro ^
^ + K  ^  ^  t  1 ^  ^
^  ^  srrf ^  ^  M t qi^ ^  ^
’To r  qr qf ̂  |  ^  ^  qr ̂ '»i i <1

f^ ,;q |^  ^  I, ?rw^ ?tt

'3 T T ^  I W  % ^q^^ ^  T + ’̂ H

t  î<sTi qn”
f e ^  ^  q>RW ^  I  I ^  ^rn\ 

^rqj^R t  ^  q?)- sfMkr 
q j^  q ^  ^  f t ^  ^  =q?r# | ,  ^  
cftr ^  f̂ FT qn̂   ̂o © r̂r ^ o o *f|ci q?
v̂FTT t̂rTT ^  ^  T̂FT Ic'txt

+ti«tc^O ^  ^ d l ^ fd+i qj^rqsT ^  
q^ ^  ^  1 1  w  ^  ^  ^  

^RqiR qjl" HM ^’ii dlPr* ^  
= q ^  qn- cfftqn- f  ^  ^  ^  ^  i

Shii Sarangadhar Das (Dhenkanal- 
West Cuttack): Madame Chairman, I
usually speak in general terms on the 
Railway Budget but I very much regret 
that today I have to speak on a particular 
problem that has been mentioned in the 
Minister’s speech about Orissa although 
Orissa is not mentioned there. Under the 
sub-title, “Vandalism on Railway Pro­
perty”, in paragraph 50 of the Railway 
Minister’s speech, this has been mention­
ed, and that is why I come to it. I am 
grieved to mention it, because there are 
various things in the Railway Ministr>’ 
that I also appreciate, but here, in this 
case, 1 charge the Railway Ministry for 
having lost this property. It is said that 
railway property worth Rs. 54 lakhs has 
been destroyed in Puri station. 1 charge 
the Ministry for the reason that the 
Ministry did not take any timely precau­
tion to protect that property nor has it 
made any atempt to make an enquiry 
into it. I will give the Lok Sabha what 
has come out in the High Court of 
Orissa. In certain cases it was demanded 
by the counsels that the first information 
report should be submitted. The first in­
formation report of the incident on the 
22nd of the January was submitted after 
many attempts to get it. Finally, the 
police had to give that first information 
report. I have read the report myself. 
In that report it is said that the police 
charged about nine people; seven of 
them are very prominent Congressmen 
of Puri town and Puri district. The police 
said that those people, on the night of 
the 21st January, in a large public meet­
ing right in front of the temple, incited 
the people to take some action. The 
police have made this charge against the 
member who was presiding over the 
meeting. He had said that as long as 
there is life in this body nobody dare 
attempt to take any train southwards or 
northwards through Puri town. There 
were speeches by other members whom
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[Shri Sanmgadhar Das] 
the police mentioned, in this report 
it is also said that on the following day, 
on the 22nd when 10,000 people had 
^thered  on the railway lines on both 
sides of the outer signal, there were incit­
ing speeches. The crowd did not agree 
with the suggestion made by the Presi­
dent of the previous night’s meeting who, 
after changing his m M , had said and 
had advised that the railway communica­
tion should not be interfered with. The 
crowd had already been so excited that 
they did not listen to him and the Presi­
dent went away. Then the police came 
on the scene and after a lathi charge, 
tear gas and throwing of hot water on 
the people, a shot was fired. As far as 
1 know, an Anglo-Indian sergeant major 
fired a shot. Then again there was an­
other shot. About two of three shots were 
fired and a boy aged between 12 and 14 
got hit, his skull was removed and he 
fell down there. 10,000 people gathered 
and a little boy went down. You can 
imagine what will happen among 10,000 
people. I presume they were not all ex­
cited. There might have been some 100 
people who were excited. Some of them 
came and took the blood from the head 
of that boy and put it on their chests 
and said they would take revenge. Whra 
this happened, the police and the magis­
tracy decamped form there; they ran 
away. When they ran away there was a 
psychological effect on the crowd who 
felt that they were the masters of the 
situation and they burnt coach^, the 
station building etc. The police had 
been hiding themselves inside the station 
house. When they foui^ that the crowd 
was engaged in burning the caches, 
they a l^  went away to their police Imes 
and the m a^ tra te  went to his bungalow.

I am again grieved to make mention 
of this, because there is an impression 
around that this vandalism was done by 
the people of Puri and that they must 
pay for it. Sometimes it is said that the 
reconstruction of Puri station should be 
done by the people of Puri. It has been 
mentioned by some people somewhere 
that there must be a punitive tax on 
Puri. But, I ask, why is it that in the first 
information report given by the police 
^ r e  are nine names out of which one or 
two only have been arrested, while 
the rest are roaming all over the 
country as free citizens. After this 
incident, on the 23rd, when t ^  
troops arrived from Cuttack, with 
the help of the troops the police 
went into the mohallas and arrested 300 
to 400 people without any evidence. It 
was an indiscriminate arrest. They kept

the pec^le in confinement, instead o f  
bringing them to the court. I say that 
the Railway Ministry has failed to pro­
tect the railway property. It is well 
known that on the 18th January th& 
Provincial Congress Committee in 
Cuttack passed a resolution that 
they were dissatisfied \\ath the 
decision of the Government of 
India regarding the Orissa-Bihar boun­
dary. In that resolution it was said that 
the Ministers, the Members of the As­
sembly and Members of Parliamem from 
there, should resign. Some of them did 
resign, and the Chief Minist^, before 
bringing those resignation letters—or 
whatever it may be called—and asking 
for permission from the Congress Party 
to resign, had also advised the students^ 
when they asked him what the authori­
ties were going to do— t̂his was reported 
in the press and it has never been con­
tradicted—

Shri Raghuhir Sahai: On a point of 
order. Are we discussing the SRC Re­
port?

Mr. CluiniiaB: We are not discussing 
the SRC Report. But there is a section 
in the Railway Minister’s budget speech 
regarding the loss of raihvay property 
and certain incidents connected with it. 
That charge is being replied to by the hon. 
Member.

Shri SarangaAar Das: I do not wish 
to go into the matter in details—all over 
the State. That will come for discussion 
when the Bill about the State reorganisa­
tion is presented. But I say in this con­
nection that enough warning had been 
given by the Provincial Congress Com­
mittee’s resolution on the 18th, and 
knowing full well what had happened in 
Bombay on the previous (^asion, it was 
the duty of the Raihvay Ministry to pro­
tect the lines lying in Bombay-Maha- 
rashtra and in Orissa in the same way 
as they protect the trains running 
through dacoity areas. In that duty they 
have failed and also they have failed so 
far to have any enquiry. {Interruption) 
I again say that the Railway Ministry 
has failed in not demanding a judicial 
enquiry into this matter when there was 
a loss of Rs, 54 lakhs. I do not want to 
go very far into it; but this much must 
be enquired into by the Railway Minstry. 
As a result of the enquiry, whoever is 
found guilty of having incited the people 
— t̂he crowd of ten thousands—, who­
ever has abetted this action must be 
punished and the damages of Rs. 54 
lakhs, I would suggest, should be collect­
ed from the Congre^ Committee, which 
happens to have several crores of rupees. 
The Congress Committees have several
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crores of rupees and there is no justifi­
cation for the tax-payer to pay this 
money. They should be asked to pay it, 
if it is proved— I am pretty sure that it 
will be proved. . .

The Minister of Railways and Trans­
port (Shri L. B. Shastri): What is the 
personal opinion of the hon. Member on 
that question of the border dispute ?

Mr. Chairman: Order, order. I think 
it will be wrong to enter into this ques­
tion of the border dispute. Anything 
concerned with the loss of railway pro­
perty and the people who may or may 
not be implicated in it can be discussed 
here. I do not think we can go into the 
entire question of border disputes now.

Shri Sarangadhar Das: I have qualified 
right at the beginning that I do not want 
to go into the matter of the movement 
that took place all over Orissa, because 
that will be discussed when S.R. Bill 
is introduced. I mentioned only that 
part of Cuttack which was concerned 
with my accusation that the Railway 
Ministry has failed in both cases, name­
ly, in not protecting the property in 
Orissa and also in Bombay and Maha­
rashtra and in not having demanded an 
impartial enquiry into this matter.

Sliri Aitekar (>Iorth Satara): The prog­
ress of the Indian Railways is commen­
surate with the personality of the Minis­
ter in charge of it; unobtrusive yet pro­
minent, gentle yet firm, not big yet all- 
pervasive, not hasty yet expeditious; he 
has stuck resolutely to his task and 
achieved steady progress in the sphere 
of his activities. As a matter of fact, he 
deserves the compliments that have been 
given to him by hon. Members fropi all 
quarters.

Our problems are as immense as the 
extent of our country and as huge as 
the size of our population. The difficul­
ties are many and they are peculiar to 
the conditions of an underdeveloped 
country. He has tried to do his best with 
the limited resources at his command, 
he has tried to overcome the various 
shortages as much as he could under the 
circumstances obtaining here. The first 
Five Year Plan was one of rehabilitation.
I need not quote the various achieve­
ments and the figures; they are already 
there in the Budget and they have been 
referred to by several hon. Members of 
this Hbuse. We have laid sure founda­
tions of achieving self-sufficiency and we 
are on the way tb progress in the direc­
tion of manufactunng locomotives, 
coaches and wagons. Even during the 
4-17L okSabIia.

second Five Year Plan, we are not pro­
mised that we will achieve this self-suffi­
ciency completely, but certainly we are 
proceeding towards that goal. The diffi­
culty is ia  connection with getting suffi­
cient material, particularly iron and steel, 
required for the expansion of the rail­
ways. Therefore, in the second Five 
Year Plan, we have got a scheme to 
develop our iron and steel industries and 
that has been undertaken. I believe by 
the end of the second Plan, we will have 
sufficient iron and steel, which should go 
a long .way to overcome the deficiency 
of this material required by the railways 
as well as by other departments.

All that has been done during the 
past five years is to use the material that 
was available as proj^rly and as expedi­
tiously as possible to increase the number 
of trains, carrying passengers as well as 
goods. There are also proposals to run 
some 3xpress goods trains. With all that, 
we will not be in a position to meet the 
demands in the country in full. We must 
think of ways and means to expand 
the network of railways in this country. 
The extent to which new lines have been 
indicated in the second Five Year Plan 
or in the schemes set out in the Railway 
Budget is not sufficient to meet the re­
quisite demands of the country. Certainly 
we shall have to think very seriously 
how we get sufficient allotment for the 
purpose of the expansion of our rail­
ways. We want to double our production 
during the next 20 years. By that time 
we must also be able to double the net­
work of railways and other means of 
transport. Otherwise, we will not be able 
first to make arrangements for produc­
tion and then for transport of whatever 
is produced in the country to places 
where they are required. Therefore, we 
should set ourselves seriously to the task 
of finding out how we can expand the 
network of the railways in this country.

I beg to point out that people are pre­
pared to pay some extra surcharge, if it 
is going to be used for the development 
of our railways. The Planning Commis­
sion has also said that the revenues of 
the railwajrs would go a long way to­
wards contributing to the expansion side 
of the railways. Because of the curtail­
ment of the original allotment of Rs* 
1,480 crores to 1,125 crores, the ex­
pansion side has suffered very heavily. 
We expected that since the first Plan 
was one of rehabilitation, the second one 
would begone of expansion. On the con­
trary, we find that it is mainly one of 
adjustment. The expansion of the rail­
ways is only on that side where the steel
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plans are being established. In many 
< ^er regions there is no expansion. Last 
time I made a suggestion that there 
should be a new line from Lonand> 
Phalton Akluj to Kurduwadi, which is 
s ^ a r  factory and prospective commer­
cial area. I also spoke about the survey 
which was already made in connection 
with Satara-Koragaon and construction 
of that line should be immediately un­
dertaken. I must thank the hon. Minister 
for having completed the survey of 
Diwa Dasgaon line and also for having 
completed the aerial survey for a Rail­
way line on the west coast. I want that 
the Diwa Dasgaon line should be under­
taken immediately and at least a few 
miles of the new line should be actually 
undertaken during the next year. Merely 
a survey will not be of any avail; some­
thing tangible must be done in addition 
to that. I would suggest that railway 
out-agencies should be established for the 
Ratnagiri District. There should be an 
out-agency from Kolhapur to Ratnagiri, 
Kolhapur-Phonda-Malvan and also from 
Karad to Chiplun. That will relieve the 
^ tre s s  on that side to some extent. That 
is as regards the expansion of railways.

But there is also another aspect of it. 
and that is of converting narrow or 
metre gauge lines into broad gauge 
lin^. Tlie hon. Railway Minister was 
invited to the Conference held in Sangli 
on the 29th June, and there the prob­
lems were placed before him by the 
Deccan Manufacturer’s Association. A 
discussion was held and he was con­
vinced of the fact that there should be 
a broad gauge line from Poona to Miraj 
and Kolhapur. The suggestion made was 
that it should be even up to Hubli. But 
he showed a favourable reaction in res­
pect of the Poona-Miraj-Kolhapur line. 
I should like that it should immediately 
be undertaken.

There should also be a diversion from 
Budhgaon-Sangli to Miraj. Then the 
whole section on this side will be brought 
under broad gauge. Because, there is so 
much congestion and bottleneck at 
Poona and Ghorpadi, the traffic cannot 
be adequately handled and cannot be 
coped with—passenger as well as goods 
t r ^ c .  There are so many complaints 
coming to me to the effect that they are 
not getting wagons for months together 
Recently Qiey have not been coming to 
a large extent, because thos^ who have 
cause to complain must have b ^ n  disap- 
pcMnted for want of any redress so 
k>ng.

Shri Malllien: Why not extend the
broad gauge up to Bangalore 7

S M  Altekan Yes. I would like it. Let 
Railway Minister first proceed in this 
direction and let this matter be taken up. 
That is what I would like to be done 
immediately.

At the same time I must thank the 
hon. Minister for having declared in the 
other House that the conversion into 
broad gauge of the old Barsi Light Rail­
way from Kurduwadi to Miraj is being 
undertaken. I must say that all these 
various schemes of expansion must re­
ceive greater attention than what we find 
at this time.

I would also like to point out that 
there should be a universal concession 
parcel rate for milk. I thank him for 
having accepted it in part from Miraj 
to Poona and from Bhillavadi to Poona. 
But that concession has not been given 
from Miraj to Karad and from Bhilla­
vadi to Karad. The reason that is given 
for not giving this concession is that the 
distances are less than fifty miles. But I 
would like to point out to the hon. 
Minister that this concession is obtain­
ing in places which are within a distance 
of fifty miles on the Western and Central 
Railways: for instance, Bombay to Bas- 
sein (35 miles), Virar to Bombay (35 
miles), Bombay to Saphala (45 miles), 
Bombay to Kelva Road (49 miles), 
Nandgaon to Chalisgaon (26 miles). 
Dhulia to Chalisgaon (35 miles). There­
fore, I request that this concession which 
is elsewhere available for distances 
shorter than fifty miles should be avail­
able on the Southern Railway as well.

Karad is an important place. A new 
township is arising at Helwak, the place 
of the Koyna project, and the milk sup­
ply has to go to that place via Karad. 
It is therefore very essential that this 
matter should be looked into immedia­
tely.

Then I would like to point out that the 
abolition of the second class is not a 
very desirable thing. There are so many 
distinctions that we find, like aircondi- 
tioned carriages that are being run, as 
also third class sleeping accommodation, 
reserved coaches for distances over three 
hundred miles; there will also be rail- 
cars. Under the circumstances the aboli­
tion of the second class and the renam­
ing of the third as second class will be 
of no avail. This small convenience and 
comfort which the middle class people 
who cannot afford to pay first class fare 
have been getting should not be taken 
away and Aey should not be deprived
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of them. The step to abolish present 
second class is more sentimental than 
realistic.

In conclusion 1 would like to say that 
all these various schemes that have been 
suggested by me should be undertaken. 
I would also like to point out that the 
Kolhapur-Poona daily janata should be 
continued immediately.

With these suggestions I would urge 
that the hon. Minister should look to 
the conveniences of the people as im­
mediately as possible and give relief to 
them to the extent possible, as I have 
suggested.

Shri Alagesan: Madam, I must first of 
all thank the hon. Members and express 
my sincere satisfaction at the very cons­
tructive approach and helpful attitude 
that they have shown in dealing with 
this budget. I was all the more pleased 
that the Leader of the Communist Party 
displayed the same constructive approach 
and helpful attitude. I thought in my 
mind that if this indicates a shift in the 
basic policy of that party, its repercus­
sions would not be confined to the field 
•of the Railways alone but would over­
flow the railway field and prove benefi­
cial in other fields as well. I am glad 
to say this. Madam, when you are adorn­
ing the Chair.

But I was sorry there was one excep­
tion to this very harmonious approach, 
and that exception was the “camouflage” 
speech of the hon. Member who is not 
present here. He is a very young gentle­
man, and I do not know how so much 
•of cynicism, frustration, perversion and 
poison have gone into his make-up. I 
believe he has to flower into a fuller 
personality, and all the things that I men­
tioned are detracting factors. I do not 
think that even what I say will be taken 
in the right spirit, but still I thought I 
can venture to make these few remarks.

Having said this, I should now take 
up the various observations made by 
■hon. Members. The first, naturally, is the 
suggestion and the plea that was made 
by the hon. Member, Shri Giri. I am 
sorry he is not here today. I have no 
doubt even the hon. Minister in his 
reply tomorrow would say something 
about it. In this House, if I may be 
permitted to say, there is a little un­
realism when we start replying to an 
hon. Member who is not present. I do 
not complain. I .know hon. Members are 
very busy gentlemen and they have only 
the time to make the speech—I have no 
<k>ubt a lot of preparation goes into it—

and after having made the speech they 
have to go and look to other important 
things.

Shri Nambiar: We represent him here.

Shri Alagesan: Hence I should not
like to complain. But I was saying so 
from my own point of view. There is a 
little unrealism in addressing a reply to 
an hon. Member who is away from this 
House, perhaps from this city. Still, the 
things that he said are so weighty that 
I should first pay attention to what he 
said. I appreciate, I can say at the very 
outset, the spirit that prevaded the speech 
he made. But I should at once add that I 
did not like several things in his 
speech which tried to show the Railway 
Ministry and the Railway Minister in a 
bad light. In fact I thought they did not 
deserve it. It is no secret when I say 
that the role that the hon. the Railway 
Minister has been playing was one of 
peace-making. His touch was always one 
of healing. It never went to devide, or 
to wound; it was always one of healing. 
Our stra te^ is not devide and rule. It 
is old ana outmoded. We are not in­
terested in it. Our predecessors, the 
foreign rulers might have been interest­
ed in it. Our present strategy is to unite 
and cooperate. When this fact is realised 
in the country as a whole, by the rail- 
waymen as a whole, by this House as a 
whole, I feel sorry that the hon. Member 
should have made these remarks. He 
gave a narrative of the merger of these 
unions and the bringing, into being of 
one Federation. The narrative was quite 
allj^ight. We should remember that in 
this connection he paid a tribute to the 
memory of the late Shri Harihar Nath 
Shastri. We know the part that he play­
ed, how helpful he was, how big his 
understanding was which was able to 
take all sections under the same wing. 
We should also remember with gratitude 
the part played by that noble son of 
Indian Shn Jai Prakash Narain. The 
part played by the hon. Minister was 
not an insignificant one. He did want 
to bring the two sections together and 
that was achieved. True, as Shri V. V. 
Giri pointed out, that unity was achieved 
at the top. Nobody imagined that this 
unity will not travel down and bind the 
imions at the Railway level also. In fact, 
unions of three Railways, namely the 
Central, Western and Northern, did 
unite. We were hoping that in the other 
Railways also the union would unite. 
Then, I do not know what happened. 
Some evil fate should have intervened. 
I do not want to blame anybody. Be­
cause we are interested, as I said in unity
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and peace, I should not «ay, as the 
hon. Member said yesterday, things 
which would make this unity more and 
more difficult. I should say things here 
which will make this unity more and 
more possible and feasible of achieve­
ment. So, I shall speak words which will 
unite and not make the division bigger. 
So, when we were expecting that the 
unions in the other Railways would also 
unite, something happened. As far as I 
can see, there was no clash of either 
principle or ideology in this. It should 
have been, perhaps it was, unfortunately, 
clash of personalities. Perhdps there was 
no towering personality in this great or­
ganisation who can unite the two dif­
ferent opinions that arose arid carry 
them together. That should be the rea­
son. But, we tried to supply that cement­
ing force without projecting ourselves in­
to the union politics.

Shri Nambiar: That is the mistake.

Shri Alagesan: I am glad that Shri
Nambiar smiles at me. But, T would not 
like him to interrupt me. He can go <mi 
smiling. It will give me inspiration. We 
did not want to project our influence or 
our personality into the union politics. It 
would have b ^ n  wrong. We tried to help 
as much as possible. But, it was not 
possible and something happened. Even 
then, I should say that elements that 
were divided made a very sincere at­
tempt, not one attempt, but several at­
tempts, and the latest attempt was a very 
sincere one. I was told that they almost 
came together and were within an^ace 
of joining hands, closing their ranks, and 
trying to pull together. I do not know 
what happened. I shall not here divulge 
the information that I have. But, some­
body intervened and it was not possible 
for them to finally place the seal of unity 
on their talks. That is very unfortunate. 
But, for all these things it is very wrong 
that the Railway Ministry should be 
blamed. Even now we are asked to do 
this, to do that. We are asked not to 
recognise a union so that we may be 
blamed all the more that the Railway 
Ministry wants to behave in a dictatorial 
fashion and it would not recognise any 
union. One may come forward and say, 
if you don’t recognise me, at least re­
cognise him, my brother. We did not 
want to give room for such a thing. 
We would like to go on with the pre­
sent status hoping that the other wing 
also would come and join with the older 
wing or existing wing. I do not want to 
say older or otherwise because there may

be difference in the ages of the two 
wings.

I was again surprised to find that Shri 
V. V. Giri should have levelled the. 
charge that the tribunal was shelved. 
It will be interesting to go through the 
history of the tribunal. It was as a 
result of the unanimous demand of the 
Federation that this tribunal was brought 
into existence. It was appointed in July, 
1953. Then, the Railway Federation was 
asked to submit a memorandum explain­
ing their case. It took a very long time. 
Naturally, just as hon. Members of this 
House are busy both in this country 
and in other countries, the office bearers 
of the Federation also had to be busy 
in other countries and the memorandum 
could not be prepared in time. My in­
formation is that the first memorandum 
on behalf of the Federation was sub­
mitted in December, 1954 and then addi­
tions were made to it in January 1955. 
Please remember that the tribunal was 
appointed in July 1953. Then, the Rail­
way Board submitted its reply memo­
randum or a sort of remarks on the me­
morandum submitted by the Federation 
in February, 1955. There was a meet­
ing held in April. It was decided that 
the tribunal should continue its sittings. 
Again, there was a meeting in July when 
the Federation opened tjiat they should 
sit across the table with the' Railway 
Board and try to reach an agreement on 
the various points at issue. Naturally, 
we could not object to it. When respon­
sible representatives and leaders of the 
Federation wanted to settle the . matter 
across the table, naturally we had no 
objection to it. We welcomed the sug­
gestion. As I was telling my hon. friend 
Shri T. B. Vittal Rao this mornings the 
accommodating spirit-shown was a very 
creditable thing for both sides, namely, 
the Railway Board and the National 
Federation of Indian Railwaymen, and 
they were able to reach an agreement 
on three out of the five terms that were 
referred to them. W ien I say three, the 
number may be small, but each term 
had a lot of sub-heads under it and 
they were able to reach agreement on 
innumerable points. Whatever agreement 
was reached was immediately given ef­
fect to. Now, the Federation can either 
tr>’ to settle the other matter by direct 
talk with the Railway Board or they can 
take the matter to the tribunal. We have 
absolutely no objection to either of these 
courses. When this is the factual posi­
tion, I was surprised that Shri V. V. Giri 
should level the charge that we have’ 
shelved the work of the tribunal has
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somehow been shelved by us. I think that 
it did not accord with die facts as they 
are.

Shri V. V. Giri made some proposals 
in this connection. He said that we 
should appoint a Chairman with impar­
tial members who should prepare a 
common roll of membership in a parti­
cular year and then there should be 
election of office-bearers, that there 
should be a single set of office 
bearers whom we should accept. I
should like to know who are
we to appoint this Chairman. He
vehemently opposed company unions 
and company federations. If we take 
such a step it will be misinterpreted as 
our trying to meddle with the affairs of 
the Federation. Why should we appoint 
anybody? I think there is enough com- 
monsense and good sense left in the top 
leaders of the Federation to come to 
an agreement on these matters. In fact, 
I was told that this common roll was 
agreed to by both the wings of the fede­
ration. There was absolutely no differ­
ence.

Shri Nambiar: It was not agreed.
Shri Alagesan: I do not know what my 

hon. friend had to do with that, but 
that was my information. It may be 
wrong. . .

Shri Nambiar: It is wrong, there is 
no question of may be.

Shri Alagesan: I was told that they
were able to agree on a common roll, 
on the preparation of a common roll 
relating to the membership in a parti­
cular year. Having gone so far, unfor­
tunately they broke. So, who are we to 
meddle in the affairs of the federation ? 
I should like to say here that we would 
not like to make any such experiment 
with the oldest organisation of the wor­
kers in this country.

Then again, it was Shri Asoka Mehta 
who said in his speech that this matter 
has been taken to the court. I do not 
know whether it has been actually taken 
to the court or not. Certainly, if the 
matter has been taken to the. court, I 
can only say that the Ministry will surely 
abide by whatever decision the court 
gives. There is no alternative but to 
abide by the decision of the court. But 
here I should like to say—I do not 
know whether 4Jie matter has actually 
gone to court or not— t̂hat this legalistic 
approach, to my mind, betrays a divorce 
from realism and an objective looking

at facts. Such a phase in the Congress 
organisation also to which I have the 
honour to belong, of members of com­
mittees going to courts etc. I am not 
here to advise anybody on this matter, 
but I do not know how far this sort of 
thinking in terms of legal advice, courts 
etc., will accord with sound trade union 
policies and actions.

I should like to say one word, and 1 
request that I should not be misunder­
stood when I say this, I also claim to 
know a little of the temper of railway- 
men, the lakhs and lakhs of men 
who so honestly serve this country. I 
am not revealing anything new when 
I say that they are fed up with 
these quarrels at the top levels of 
the federation. They are absolutely fed 
up, and they may not tolerate this divi­
sion and ftiis quarrel and this vacillation 
any longer. My hon, friend Shri Giri has 
been preaching two things: firstly, one 
union in one industry. He has also been 
preaching another thing: that these
unions should be controlled not by out­
siders but by the workers themselves. I 
do not want that it should happen, I 
wish well by the present leadership, but 
if this vacillation and this inability to co­
operate and work in the interests of the 
railwaymen continues at the top levels 
of the federation, I shall not be surpris­
ed if the railwaymen decide to make 
their own arrangements.

Shri Nambiar: Please allow them to
decide. That is what we want

Shri Alagesan: I should not like to say 
more on this subject.

Shri Nambiar: Let not the administra­
tion stand in the way. That is all the 
request.

Shri Alagesan: But I should like to as­
sure that as far as the Railway Ministry 
is concerned, our policy would be to 
persist in ^ace-malang and to serve the 
railwaymen through the federation if it 
is possible, and if it is not possible to 
serve them even without the federa­
tion.

I have taken quite few minutes on 
this point and I shoulfl like to pass on 
to other subjects. Since it was very im­
portant and since I wanted to clear all 
the misunderstandings and the cloud 
that was raised by the speeches of hon. 
Members Shri Giri and Shri Asoka 
Mehta, I thought I should dwell this 
much on this subject.

Shri Nambiar: The clouds are not
cleared yet, still very gloomy.
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Shri Alagesan: I hope by the time you 
speak tomorrow, they will get cleared. 
Your mind also may get clear.

Shri Nambiar: Let us try, let us hope.
Shri Alagesan: Then 1 should like to 

come to my friend Dr. Lanka Sunda> 
ram. He was saying several things which 
were completely divorced from reality. 
He was using ‘wooden attitude’ and other 
phrases. He should have referred to the 
old proceedings of the House. He was 
saying “wooden attitude of the Railway 
Board”, etc., which have absolutely no 
relation to the existing state of things. 
Of course, he was talking with some 
bravado, if I may saj so, and then he 
warned us of dire consequences, and 
threatened us with all sorts of things. 
And he was saying that he was approach­
ing the Board several times. I made en­
quiries of the Members of the Board. 1 
was told he had not troubled them much, 
or very scarcely troubled them. But 
here he said he was troubling them and 
taking a lot of trouble on behalf of the 
ministerial staff, that on thier behalf he 
was working.

Then he got into an error because he 
was not sufficiently posted with facts,
I thought. He said we are recognising 
sectional organisations elsewhere but we 
refuse to recognise his organisation. He 
said in this connection that we recog­
nise the North-Eastern Mazdoor Union 
and the North-Eastern Railway Em­
ployees’ Union. He caUs these unions sec­
tional imions. These are unions which 
were previously affiliated to the AIRF 
and the INRWF, and they continue. 
They did not merge. They are not sec­
tional unions. They represent all non­
gazetted staff, and there is no question 
of our recognising sectional unions in 
that regard.

He also referred in this connection to 
the Class II Officers’ Association. We 
have only said that we do not recog­
nise for the same class of staff, namely 
gazetted staff or non-gazetted staff— 
these are the two classes—different or­
ganisations or sectional organisations 
within each class. It is not our policy 
not to recogaise the association 
of gazetted officers which is what 
this Class II Officers Association 
is. And there perhaps I may 
inform the House that the office-bearers 
are the members of the service them­
selves. No outsiders are permitted to be 
office-bearers. In fact, Aat association 
is not a trade union in the strict sense 
of the term. That was explained by the 
hon. Minister when he intervened yester­
day. This much I should like to say with

regard to the confusion that has entered 
Dr. Lanka Sundaram’s mind.

Then about Shri Asoka Mehta who is 
a very learned person and who always 
throws his books at our face. Last year 
he was quoting profusely from very 
learned books but without giving the 
author’s name and I had occasion to 
request him to please tell us the names 
of the books. So, this year he has- 
brought a number of books and he gave 
us the benefit of all the reading that he 
has been able to go through. It is very 
tempting to read these great books, be­
cause a lot of thought has gone into the 
production of these intellectual feats. 
But then there is one danger in these 
things. It should be properly digested 
also. Just as the ordinary food that is 
taken if it is not digest^ reacts in a 
particular way with reference to the 
physical system, similarly this intellec­
tual matter also has to be properly 
digested. Otherwise, it reacts in a not 
very agreeable way.

Shri Nambiar: First drink some
kashayam.

Shri Alagesan: Malabar is famous for
it.

Shri Raghunath Singh (Banaras Distt. 
—Central) : Drakshasava will be very 
good.

Shri Alagesan: Of course, he express­
ed anxiety, not only he but other hon. 
Members like Shri Tulsidas, Shri Nive- 
tia, all these Members expressed anxiety 
that we will be able to carry in the next 
five years only the traffic that is needed 
for the huge iron and steel plants, for 
coal and for cement and that the gene­
ral goods have been left high and dry. 
That is the present position. It is not 
a very satisfactory one. The hon. Minis­
ter had admitted it in his speech. But 
then there are one or two bright features. 
Of course, we have to provide Rs. 375 
crores that the railways have been asked 
to raise. I do not know why my hon. 
friend Shri Vittal Rao who has always 
been loyal and faithful to the cause of 
railways should have turned against 
them today and said that he is siding 
with the Planning Commission. The Plan­
ning Commission is’ not something very 
seperate, though of course it has its 
own functions. But then we have to 
find this money. That is why this sur­
charge on fre i^ t has been imposed. It 
was said by some hon. Members that 
we should not leave out general goods, 
and that we should provide capacity for 
moving general goods; but the same 
Members complained that this surcharge
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should not have been levied. Shri T. B. 
Vittal Rao also was one of the Members 
who complained against it, and said that 
we should have awaited the findings of 
the Freight Structure Enquiry Committee 
before imposing this surcharge. I do not 
know; perhaps, if we had waited for 
their findings, then we should have had 
to spread this additional levy over a 
period of four years instead of over five 
years as at present, a^d the burden to 
that extent naturally would have increas­
ed.
5 P .M .

But one ray of hope is that as we 
proceed, and as things unfold themsel­
ves, we may be able to find more funds, 
and we may be able to get the necessary 
materials so that we may be able to 
bridge the margin which is there now, 
namely the margin which is represented 
by the difference between Rs. 1480 
crores that was originally proposed by 
the Railway Board and the figure of 
Rs. 1125 crores which has now been al­
lotted to the railways. We shall try as far 
as possible to reduce that margin, and 
provide for the movement of general 
goods.

Shri Asoka Mehta also said that we 
are subsidising industry indirectly. by 
carrying coal at below cost price. It is 
correct, that coal for distances beyond 
about 350 miles carried at below cost 
price, but that has been a feature of 
railway rating in order to assist the in­
dustrial development.

These cheap rates, however, have not 
stood against the shipping companies 
carrying the maximum quantity of coal 
that they could. In fact, the railways 
themselves have been transporting their 
coal to Madras by ships. But the ship­
ping companies are however unable even 
to meet the demands in connection with 
the railways’ coal. For instance, as 
against a demand of 14 ships for nK )V - 
ing railway coal, they were able to sup­
ply in July 1955—and 1955 was a diffi­
cult year for coastal shipping—only 9 
ships, in August 9 ships, in September
11 ships, in October 15 ships, and in 
November 15 ships, and in December 16 
ships. As a result of the shortfall during 
July-September, arrangements had to be 
made to move loco-coal at the rate of 
25 wagons per day from the Bengal- 
Bihar coalfields to Madras by the all-rail- 
route. Otherwise, there was no difficulty 
in our offering to move our coal by the 
sea-route.

My hon. friend also said that the 
shiploadings have fallen at the Calcutta

port. That is partly due to the fact that 
our exports of coal to Pakistan have 
completely disappeared.

Shri Asoka Mehta had then comment­
ed upon the fact in the USA there are 
only five men employed per route-mile 
as against 29 employed on Indian rail­
ways. Of course, we also used to com­
pare our performance with that of other 
countries, but as hon. Members of this 
House go abroad more and more, we 
hear more of the other railways rather 
than our own railways.

Shri T. B. Vittal Rao: We talk about 
our railways there.

Shri Alagesan: That is very good. My 
hon. friend had been to Russia, but he 
talked of the Swiss railways. I was 
noting it. I do not know how from 
Russia he was having such a long vision 
that he could not see the Russian rail­
ways but he was able to see for into 
the Swiss railways.

Shri T. B. Vittal Rao: You have men­
tioned that in your reports. I have only 
quoted from them.

Shri Nambiar: So, it is your own per­
formance.

Shri Alagesan: We are wiUing to take 
advantage of the advice of the cumula­
tive experience of hon. Members who 
go abroad and study other railways. We 
have also sent our officers abroad, and 
they have produced big reports. And we 
are trying to . . .

Shri T. B. Vittal Rao: We want the 
Ministers also to go there.

Shri Alagesan: I am not very anxious. 
I may at once tell my hon. friend that 
I am not very anxious to leave the shores 
of my country.

Shri T. B. Vittal Rao: In the interests 
of the railways.-

Shri Alagesan: I am a little conserva­
tive in that regard.

Shri Sarangadhar Das: May I ask a
question ? Are these figures 5 and 29 or 
whatever they are, correct?

Shri Alagesan: I was going through
the uncorrected proceedings of the 
House yesterday, and there I found the 
statement that there are only 5 ___

Shri Sarangadhar Das: I think the
figure was 5*35 or something like that.

Shri Alagesan: The decimal system
applies to men also, perhaps, and the
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[Shri Alagesanl 
hon. Members said 5;1 or something like 
that. But I am giving the figures relat­
ing to the full men and not to the deci­
mal man. It was said that there are 
only 5 men employed per route mile as 
against 29 men employed on Indian rail­
ways. Shri Asoka Mehta must be aware 
that the American railways are exten­
sively mechanised. Of course, he should 
be more aware of it than I. Is it his 
suggestion that the Indian railways also 
should be mechanised to the same ex­
tent, and that the labour employed at 
present should be retrenched ? Then 
again, is it his suggestion that we should 
import the machinery required for 
mechanisation of the railways and fritter 
away our foreign currency in such 
mechanisation, while Indian labour 
could do the same work with its own 
hands ?

Then again, perhaps Shri Asoka 
Mehta is not aware that the American 
railways get a lot of their work of re­
pairs to rolling-stock done by outside 
agencies, whereas in India all this work 
is done by the railways themselves.
. Conditions therefore are not exactly 
comparable. As an indication of the effi­
ciency of performance of the Indian 
railways, the weighted average of the 
net ton-miles per wagon in a year has 
been worked out,- and it is found— ̂ I 
think some of these figure were quoted 
also by Shri Nevatia—that whereas in 
India a wagon produces in a year
1,41,000 net ton-miles, in the USA the 
figure is 131,000; in the Canadian na­
tional railways, it is 108,000, and in UK 
it is only 19:8 thousand. We have 
therefore some reason to feel happy 
about our own results. I am further in­
formed that barring Japan, we are bet­
ter than any other country in this respect

I think I have already dealt with the 
question i^sed by Shri A. K. Gopalan, 
Shri Tulsidas, Shri Nevatia, and Shri 
T. B. Vittal Rao, as to why we had not 
postponed the imposition of the sur­
charge until after the report of the 
Freight Structure Enquiry Committee 
had been obtained.

I should like now to touch upon one 
other matter. My hon. friend Shri Dabhi 
— ĥe is not here at the moment—is a 
great champion of the interests of third 
class passengers, and he has always been 
complaining about the three-tier arrange­
ment. Of course, the difficulty is there. 
But as has been explained on the floor 
of this House on several occasions, this 
is only an experiment. We have not-ex­
tended this experiment even to all the

janata trains. Only some of the janata 
trains have this sleeping accommodation; 
we have to extend this still further. The 
only consideration is whether by mak­
ing it a two-tier arrangement, we would 
not be making it a little more costly for 
the third class passengers to''avail them­
selves of the sleeping accommodation.

Shri Sarangadhar Das: Was not this
experiment of th r^  tiers tried some years . 
ago in the second class ? I have travelled 
in it myself.

Shri Alagesan: We are aware of that 
experiment, but even, that experiment 
did not contain this part, if I might re­
mind my hon. friend.

Shri Venkataraman was very critical 
about the abolition of the third class and 
renaming it as second class. I should 
like to say here that this at once reduces 
the number of classes on the railways 
by one. Already, we have succeeded in 
reducing the number of classes by one, 
when we abolished the old first class. 
When we abolished the old first class, the 
old second class took its place. Of 
course, it was renamed first. But hon. 
Members would have noticed that we 
are trying to approximate the present 
first to the old first. Whatever deficiency 
was noticed, namely, lack of reading 
lights etc. all these, wherever they had 
been removed, are being brought back 
and our attempt is to approximate it to 
th6 old First Class. Of course hon. Mem­
bers always (Shri Nambiar—^Travel First 
Class) travel First Class, others also pay 
much less and are able to get the com­
fort of the old First Class while paying 
the old Second Class fare. That was the 
first phase.

Now, the second phase has to be taken 
up and achieved. The second phase is 
to abolish the existing third class and 
rename it second class. The hon. Minis­
ter has already indicated in his speech 
that we would try to approximate it to 
the existing second class. Of course, 
when we provide cushioned seats, it be­
comes the present second class. But. 
it may not be possible to do 
immediately because we have to 
give sleeping accommodation that 
has to come first— ŵe have to give more 
seating accommodation, lessen over­
crowding—all these first things have to 
come first. But, our attempt would be 
to approximate it—it may take a long 
time-r-(I do not say it would happen 
tomorrow)— b̂ut we would like to ap­
proximate it to the present second class. 
Thereby, the vast difference and dis­
parity that at present exist between the
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two classes, 1 hope, win be mitigated, if 
not eliminated. That should satisfy hon. 
Members on his point.

Shri Nambiar: It is without fare in- 
•crease or only with cushion ?

Shri Alagesan: I cannot strai^tway 
give an assurance that there will be 
absolutely no increase in the fares be- 
-cause when we provide more facilities 
and more amenities, naturally, it does 
not come from the void or 1 cannot al­
ways put my hand into the Finance 
Minister’s pocket or make somebody else 
pay for the people who travel. I think 
that is a very reasonable proposition and 
this House and hon. Members won’t 
have any objection to that.

Somehow or other Shri Tulsidas has 
always the knack of quoting wrong 
figures. Once he had occasion to quote 
figures! we took them very seriously and 
tried to examine how far they corres­
ponded to the actual state of affairs. But, 
then, to our surprise we found that all 
his figures—at least most of them— 
were completely wrong. Today also he 
quoted some figures and the Railway 
Board has collected some other figures 
from which I find that the story he tried 
to place before the House was taken 
from some old fiction. He referred to the 
ioading of ballast He was complaining 
that we were not loading enough metal 
for road-making purposes in Bombay, 
that loadings of ballast from broad-gauge 
and metre-gauge -stations on Abu Road 
and Mehsana district on the Western 
Railway -were not sufl&cient. I have got 
some figures here; these are from Oqto- 
ber 1955 to February 1956. It gives the 
allotment for government purposes. It 
was 378 wagons in October, in Novem­
ber it was 847—so many wagons on the 
broad-gauge were loaded. Now, the out­
standings are only 287 wagons under 
Government and 110 for the public. 
This does not show that there has been 
any lack of wagon facilities for moving 
this particular traffic for road-making 
purposes. So also the story on the metre- 
gauge.

He also complained about our inabi­
lity to move coal to a particular gas 
plant. I find that the Railways were 
prepared even to give their own coal 
but those people were not able to take 
it owing to recent disturbances in 
Bombay. Now the situation is normal 
and there is no difficulty of coal supply 
^o the gas plant. These complaints have, 
after all, ended in gas; and there is no 
reality about it.

Shri Nambiar: Gas from coal.
Shri Alagesan: Shri Viswanatha Reddi

—I thought he made a very constructive 
suggestion. He suggested that the freight 
rates for the conveyance of goods should 
be fixed not only on the basis of dis­
tances and classification but also on the 
value of the goods. He stated further 
that the value need not necessarily be 
the controlling factor or even the major 
factor but should be one of the elements 
to be taken into consideration as by so 
doing the transportation charges of 
costly commodities such as mica can be 
fixed adequately high so as to help the 
transport of cheaper material such as 
sand, cement etc. He said that the terms 
of reference to the Railway Freights 
Structure Committee should be 
altered to include this point of 
view as well. I would like to 
explain that what has stated is 
correct, that the freight rates are based 
now on distances and classification but 
the expression ‘classification’ includes 
several elements, not the least important 
of which is the value of goods. The 
other elements are density, liability to 
damage, wastage and leakage etc. But, 
as I have said, the value of the goods is 
one of the most important considera­
tions. It is for this reason that we have 
15 classes of rates, the basis for charge 
increasing— t̂aking only the first leg— 
from :54 pie per maund per mile to 2:32 
pie per maund per mile. In addition, in 
the case of many particularly low valued 
commodities, we have wagon load scales, 
lower even than the 1st class rate. We 
have 13 of them. The rates charged for 
the several commodities are thus graded 
among 28 scales of charges, based on 
their value and certain other factors. 
To cite a few concrete examples taking 
a lead of say, 800 miles, the rates i^ r 
maund for a number of commodities 
vary as follows:—

Coal (that is the lowest)
^^anure
Cement
Mica (to which the hon. 
Member referred ) 
Cigarettes

Rs, As. P. 
0 10 0
0 13 1
1 3 6

So, I say the value of the goods goes 
into the fixation of these freights.

Then, again, Shri Viswanatha Reddy 
said that the Railway Consultative Com­
mittees, the National Consultative Com­
mittee and the Zonal Committees—the 
functioning of these committees is not 
sufficiently known to hon. Members and 
they are not able to take advantage of 
the functioning of these Committees. I
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[Shri Alagesan] 
bave only to draw his attention to the 
fact that hon. Members of this House 
and the other House are taken on all 
these committees and there is sufficient 
representation for both Houses in these 
committees, both at the zonal level and 
at the national level here. These names 
are published even in the time tables of 
the various Railways. Surely any ques­
tion which the hon. Member wants to 
refer to these committees can be refer­
red to them for consideration. I should 
also like to say___

Shri Nambiar: What he suggested was 
quite different. He said that every hon. 
Member must have the opportunity to 
attend if he so desires. That was the 
suggestion put forward by him.

Shri Alagesan: I should like to say
that I have absolutely no objection to 
every hon. Member attending these com­
mittees and participating and contribut­
ing to the valuable work that these com­
mittees are doing. But then there comes 
in certain laxity. All the Members can 
attend this House. They are invited and 
we find that the percentage of vacant 
seats is much more than the percentage 
of occupied seats. So, when we say that 
every Member can attend, it only means 
that nobody need attend. I do not want 
to introduce the laxity in the working 
of these committees. If the hon. Member 
thinks a little over it, he will agree witfi 
me. But if it is a question of sending the 
agenda and all other papers to all the 
hon. Members, then the purpose of ap­
pointing of a few hon. Members on these 
committees becomes a sort of farce. So, 
it is for the hon. Members to approach 
these committees if they have got any 
problems to place before them.

One other hon. Member—I think it 
was Shri Asoka Mehta—expressed a 
doubt how these committees are work­
ing. I should like to say that these com­
mittees are working in a very helpful 
way. They have been studying* some­
times problems connected with the Rail­
ways like operation, etc., and have really 
contributed to the smooth working of 
the Railways in a very great measure.

Some hon. Members—I think Shri 
Vittal Rao and Shri Tulsidas— ĥave 
commented about passenger trains punc­
tuality. It is true that passenger train 
punctuality is not as high as Indian 
Railways had attained some time in the 
past.'While every endeavour will be 
made to ensure better results of punc­
tuality of passenger trains, it must be 
realised that with the increasing volume 
of traffic, the sectional capacity is being

used at present to extent of about 85 per 
cent, and until sectional capacity 
has been developed, there will be 
increasing pressure of traffic on the 
existing capacity. Naturally, there­
fore, with such a pressure there is bound 
to be some effect on passenger train 
punctuality. As hon. Members know, we 
have taken up various engineering works 
to increase the section capacity. Natu­
rally these very works which will in­
crease the capacity after they are com­
pleted make for delay while they are 
being executed. There is delay even in 
moving current traffic.

I have got very little time left. I 
should like now to pass on to the various 
staff matters that were placed by hon. 
Members before the House.

Shri Gopalan as well as Shri Vittal 
Rao stated that there has been no real 
increase in the wages of staff. It was 
also stated that three-fourths of them 
were getting less than Rs. 100|- and 
therein were included the Station Mas­
ters, Assistant Station Masters, Ticket 
Examiners, Clerks and Commercial 
Clerks. Shri Gopalan went on to quote 
percentages of these categories in the 
lowest grades. Without going into any 
great detail regarding percentages 
in the lowest grades, I would 
like to point out that the 
wages of class III staff getting not 
more than Rs. 250]- have gone up from 
an average of Rs. 1519] per annum in 
1947-48 to Rs. 2,128 on the average 
per annum during 1954-55. I would 
also like to refer specifically to the cate­
gory of Station Masters. On data recent­
ly collected, it has been apparent that 
although the scale applicable to Station 
Masters in Rs. 64-170, none of them or 
at-least very few of them in fact draw less 
than Rs. 100|- per months as pay apart 
from allowances such as dearness al­
lowance and compensatory allowance. 
Taking all this into account, I think I 
would be right in saying that no Station 
Master does, in fact, draw a wage lower 
than Rs. 150|-. (Shri Nambiar: Ques­
tion). Let the hon. Member study the 
figures that I will place before him be­
fore straightway contradicting them.

Shri Nambiar: They are on my finger 
tips.

Shri Alagesan: Shri Gopalan also stat­
ed that du-ect recruitment of Station 
Masters has reduced the chances of 
Commercial Clerks with five years’ ser­
vice. He was probably referring to cer­
tain recent orders issued by the Southern 
Railway in regard to the promotion of 
various clerical categories, such as Com­
mercial Clerks, Trains Clerks, Ticket
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Collectors and Signallers, to the Station 
Masters’ group. There were different 
practices on the three pre-integration 
units of the Southern Railway; for ins­
tance, on the ej:-M.S.M. section. Com­
mercial Clerks in the grade Rs. 60-150 
used to be promoted as Assistant Station 
Masters on Rs. 64-170; on the «;c-S.I. 
section, Clerk-in-Charge in Rs. 60-150 
were eligible for promotion as Assistant 
Station Masters on Rs. 64-170; and on 
the ejc-M.S. section. Signallers on Rs. 
60-150, Commercial Clerks on Rs. 60­
150 and Ticket Collectors on Rs. 55-130 
used to be promoted as Assistan Station 
Masters on Rs. 64-170. On account of 
integration, the Southern Railway pres­
cribed a uniform method of promotion 
to the posts of Assistant Station Masters 
with effect from 1-7-1955, whereby 85 
per cent, of the vacancies of Assistant 
Station Masters were to be filled by pro­
moting Commercial Clerks, 10 per cent, 
by Train Clerks, and 5 per cent, by Sig­
nallers who qualify for the f^sts of As­
sistant Station Masters within the first 
five year of their service. This procedure 
is, however, not in accordance with the 
recruitment and promotion rules laid 
down by the Railway Board in the State 
Railway Establishment Code, for only 
Signallers have to be trained and pro­
moted to the Station Masters’ group. In 
November, 1955, all Railway Adminstra- 
tions were asked to stop the different prac­
tices existing on their Railways and to 
adopt the recruitment and promotion 
rules laid down by the Railway Board.
1 understand, however, that the Soutiiem 
Railway are still considering how best 
the change-over in the mode of recruit­
ment should be given effect to taking 
into account the existing channels of 
promotion and the number of staff al­
ready trained for Assistant Station Mas­
ters’ duties in the three groups. I am 
sure that the point that the hon. Member 
has in his mind will be kept in view by 
the General Manager before deciding on 
the future course.

I have got several other things, mostly 
about Station Masters, and other similar 
categories, but for want of time I should 
like to forego the pleasure of explain­
ing those points to hon. Members here.

Shri Nambiar: We shall, if necessary, 
wait till 6 p.m.

Shri Alagesan: If that is so, I should 
like to go through completely.

Mr. Cfaaimuin: How much time will 
the hon. Minister require for finishing 
his speech?

Shri Alagesan: Perhaps another fifteen 
minutes if the House can bear with me.

Mr. Chairman: Let me just put it to 
the House. What is the opinion of the 
House? Could we sit till quarter to 
six ?

Some hon. Members: Yes.
Some hon. Members: We shall meet 

tomorrow.
Mr. Chairman: I think the Minister 

requires only 15 minutes and there is- 
no necessity for breaking the arguments 
he is developing now. Tomorrow the 
general discussion will continue and cer­
tain other hon. Members will contribute 
to it. I suggest that we can sit for an­
other 15 minutes today. It will not be 
very hard since we have already lost half 
an hour in the discussion of the general 
debate. I take it that there is consensus 
of opinion that we continue to sit for 
the next 15 minutes.

Several hon. Members:, Yes.
Shri Alagesan: Shri Narasimhan made 

a reference to the grievances of directly 
recruited Station Masters on the Southern 
Railway. As stated earlier, posts of 
Station Masters used to be filled from 
different categories but when a very large 
number of staff were required for the 
implementation of the Adjudicator’s 
Award, direct recruitment had to be 
resorted to. These directly recruited can­
didates were assigned seniority below the 
staff already in service in other cate­
gories who had undergone or were un­
dergoing training for absorption as Sta­
tion Masters in consultation with the 
Unions. This resulted in certain directly 
recruited Station Masters reverting as 
Station Clerks although they continued to - 
be designated as Assistant Station Mas­
ters. It was a question of protecting the 
rights of staff who were looking forward 
to promotion in the normal course as 
against direct recruits taken on to meet 
a certain expansion of the cadre.

Dr. Lanka Sundaram referred to the 
Station Masters demanding a scale of 
Rs. 150-225, adequate channels of pro­
motion, application of uniform rules, re­
laxation of the so-called vision tests and 
the making available to them of gazetted 
holidays. As was announced by the 
Minister in his Budget speech, the re­
distribution of posts in the lower and 
higher categories is already under consi­
deration. As far as channels of promo­
tion are concerned, all Station Masters 
joining in the lowest scale can rise at 
least up to a scale of Rs. 200-300 and'
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IShri Alagesan]
ever higher. The significance of the 
words “application of uniform rules” 
is not very clear. Station Masters deal 
with running trains and are concerned 
with the visibility of signals and their 
correct indications. It is for this reason 
that a rigorous standard of acurity of 
vision is prescribed. and it would be 
wrong to do away with periodical re­
examination in vision, as it might en­
danger the safety of the travelling public. 
I  need not say anything regarding the 
addition of the gazetted holidays to this 
staff which will come in the way of 
working of the railways.

Dr. Lanka Sundaram was very an- 
Js:ious that the ministerial staff who had 
offered pay satyagraha for five days 
should be paid as soon as they offer to 
receive their wages today. I am glad to 
tell the House that instructions to this 
effect have already been issued and they 
will be paid. It is only a sort of a self­
imposed fast or something like that

* which they have undergone during these 
iive days and we were all along wait­
ing like a kind mother to feed them at 
the end of their fast.

Shri Trivedi mentioned that station 
masters ^and assistant station masters, 
who have to shoulder a much greater 
responsibility than many other class III 
staff, sometimes get less pay than the 
ticket collectors whom they have to con­
trol. The lowest grade of stations master 
is Rs. 64-170 but at some stations, there 
were head ticket collectors in a higher 
grade of Rs. 100-185. This anomaly has 
been eliminated by allotting a relatively 
higher grade to the post of the station 
master. At present, there are no such 
anomalies on the railways, as far as my 
information goes.

Shri Trivedi also mentioned that the 
travelling assistant goods clerks and tra­
velling assistant luggage clerks of the 
Western Railway are not being paid any 
running allowances while their counter­
parts on the Northern and N orth-!^- 
tern Railways are being paid running 
allowances. I am afraid there is some 
misunderstanding. The payment of run­
ning allowances is limited to what are 
termed as ‘Running Staff*, who are res­
ponsible for the punctual and safe move­
ment of trains, and include only the 
guard, brakesmen, driver, shunters and 
firemen. Travelling commercial clerks do 
not get any running allowance on the 
Northern and North Eastern Railways.

There are many other points raise my 
the hon. Members and I shall very 
briefly and briskly deal with them. Shri

Viswanatha Reddy was sure that a parti­
cular line in his area, namely Pakala- 
Dharmavaram Section was not well at­
tended to; he said that relaying had been 
taking a very long time and it was not 
over still. He also described that the 
speed on that particular section was forty 
furlongs per hour. It may not be so 
bad as that but the speeds of trains 
on that section are vei^ very low. I was 
surprised at the speed in which a passen­
ger train was moving on that section. 
But as evil fate would have it, in such 
a section where the speeds are so low, 
a very horrible accident occurred two 
years ago. I am now informed that the 
waiting will be over and the relaying of 
this track will be completed in the com­
ing year, 1956-57. As has been our ex­
perience with regard to many other 
works that we have undertaken, here 
also the delay has been due to shortage 
of materials, namely, steel for sleepers, 
etc. Now, they have been received and 
I hope the relaying will be completed be­
fore long.

1 should now like to take up the 
points made by hon. Members relating 
to the new constructions. Shri Viswa­
natha Reddy and Shri Ramachandra 
Reddi wanted the extension of the pro­
posed Nellore-Maidukur broad gauge 
link of ninety miles by a further forty 
to eighty miles to connect with Cuddap- 
pah or Nandyal. I am afraid that such 
an extension would be very expensive as 
it involves crossing of several hill ranges 
and a second major bridge over the 
Pennar river, without at the same time 
any substantial traffic prospects. He also 
wanted to know why there was no men­
tion of the Macherla-Nagarjunasagar 
dam line in the Budget: The position 
is that the cost of this line is being 
treated as part of the cost of the dam 
project and I am afraid the site of the 
conmion road-cum-dam over the 
Krishna river will not be suitable for 
any main North-South railway link be­
cause of the precipitous nature of the 
approaches.

Shri Vittal Rao wa^ making some 
points and he wanted to expedite the 
construction of the railway line because 
naturally he thought it would be via this 
site up to Nagarjunsagar were a road- 
cum-dam is being built. But technical 
opinion says that so it will not be pos­
sible to have that bridge on that parti­
cular spot.

Shri T. B. Vittal Rao: Who gave that 
opinion ? Is it the Railway Board engi­
neers or any other outside engineers ?
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Shri Alagesan: Our railway engineers 
visited the spot. That does not mean 
giving up the line altogether but my 

-hon. friend may have to wait for a long 
time. It will not be possible to build it at 
that particular spot. That was the point 
that 1 was making.

Sardar Saigal referred to the Korba 
coalfields constructions. Provision has 
already been made in the Budget for the 
next year for a five miles extension of 
the Champa-Korba branch line across 
the Hasdeo river. With regard to the sit­
ing of Korba railway station, the posi­
tion is that bare minimum facilities for 
loading and handling wagons are propos­
ed at the moment and provision of fur­
ther facilities at this site or some other 
site according to the pattern of ^ow th 
of the collieries proposed in the vicinity 
will take into account the existence of 
seams of coal in the locality. A 125 mile 
long extension of the Katni-Annuppur- 
Chirmiri line to connect with Kairadih 
and a branch line from Tagini to Jhil- 
milli is proposed to be surveyed for the 
development of the coalfields in this 
region which are not to be worked now. 
I am afraid Sardar Saigal’s suggestion 
for a new line from Bilaspur to Mandla 
Fort does not take into account the 
fact that the country is extremely diffi­
cult so that construction will be costly 
in relation to the very limited purpose. 
Such a line would serve, particularly in 
view of the fact that Mandla fort is 
already connected by narrow gauge line 
to Gondia-Bilaspur.

Shri Dabhi mentioned the Udaipur- 
Himatnagar line and suggested tafang 
the line further south by conversion of 
the narrow gauge line from Kapadvanj 
to Nadiad. The survey for the former is 
already in progress.

Shri Ramaswamy and Shri Naradm- 
han stressed the importance of the Ban- 
galore-Salem link and suggested a pos­
sible extension to Dindigal. The former is 
already under survey.

Shri Ramachandra Reddi and Shri 
Vittal Rao raised the question of the 
Kazipet-Macherla-Nellore survey. Inves­
tigation of this project has beien post­
poned for the time being in view of 
of doubling of the line between Tenali 
and Gudur which has already been 
sanctioned.

Shri T, B. Vittal Rao: Only 25 miles.
Shri Alagesan: It will be taken up

progressively. But here even while mak­
ing the new line you may profit. But

there unless you have completed the Hne, 
the capacity will not be there. Here> 
even if you double a small stretch of 
twenty miles, to that extent, you are able 
to increase the capacity on the particular 
stretch in that hard-worked line.

He also complained about the delay 
in the remodelling of Nellore Station. 
The reason for the delay is that the work 
is rather complicated. It is, however^ 
being pushed on as fast as possible.

Shri Siddananjappa raised the question 
of opening lip the backward areas of 
Malnad by the construction of new lines. 
Field work has already been completed 
on the Hasan-Mangalore survey and the 
survey of Saklespur-Chikmaglur-Kadur 
link is in progress. As regards a direct 
connection between Bangalore and Man­
galore the Mangalore-Hasan link being 
surveyed now will provide this.

Shri Mulchand Dube wanted to know 
the length of the track to be doubled in 
the first phase of doubling between Al­
lahabad and Kanpur. This length is ap­
proximately 25 miles. The necessity for 
this was considered very carefully before 
the work was sanctioned. I am afraid 

, the routing of traffic for Agra and be­
yond via Lucknow-Shahjahanpur and a 
new link between Shajahanpur and Faru- 
khabad would be too circuitous and ex­
pensive.

Shri Trivedi has mentioned the inor­
dinate delay in completing the survey 
from Chittorgarh-Kotah and Ajmer to 
Kotah. Efforts are being made.to com­
plete the survey in this difficult area 
as early as possible.

In regard to his doubts about the 
necessity of doubUng the Godhra-Rat- 
1am section, I can assure him that the 
decision to double the section was taken 
after full consideration of operating re­
quirements. He doubted about the wis­
dom of doubling.

Shri Bhagwat Jha Azad—usually he is 
a very i|npetuous gentlemen—we had a 
very helpful speech from him this year. 
He has been, of course, pining for a 
line in his area in that pining I very 
much sympathise with him. This will be 
borne in mind.

In regard to the suggestion of Rajmata 
of Tehri-Garhwal, I would like to state 
that the nature of the terrain for a con­
nection from Rishikesh to Rudra Prayag 
— Î do not know whether any of the 
hon. Members have taken a journey on
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[Shri Alagesan] 
that terrain, such of those who have 
gone there will realise the truth of the 
:statement— îs so difficult-----

Shri Nambiar: But our engineers will 
'do it.

Shri Alagesan: It requires pisa. That 
terrain is so difficult that our present 
resources will not enable us to investi­
gate the possibility of a railway line in 
this hill area.

Shri C. K. Nair (Outer Delhi): PU-
grims will compensate.

Shri Nambiar: They are all sadhus.
Shri Alagesan: Seth Achal Singh—

everybody is absent—^mentioned the 
necessity for doubling the line from 
Etelhi up to Agra. I do not think I will 
be divulging any secret if I state that a 
proposal for this is under very active 
consideration and a survey has already 
been ordered. I would like to assure the 
House that I am fully aware of the hon.

Members* anxiety for more new lines in 
India and that to the extent resources can 
be found, this will be undertaken.

Madam, I thank you for the indul­
gence. I have got one or two points more 
but I do not like to further test the 
patience of the House and so I con­
clude.

Shri T. B. Vittal Rao: The hon. De­
puty Minister has given some figures re­
garding wages. I am told that the money 
wages have been increased. I would like 
to know what was the increase in the 
real wages with 1939 as the base.

Shri Alagesan: I thought the hon.
Member noted down the years that I 
mentioned. They were with reference to 
1947-48 and 1954-55. If any, the cost of 
living index, as the hon. Member 
knows, should have gone down.

The Lok Sabha then adjourned till 
Half Past Ten of the Clock on Wednes­
day, the 1th March 1956.
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DAILY DIGEST 

[Tuesdayi 6th March, 1956]

PO IN T  OF PROCEDURE 1689»1705

Dr. Lanka Sundaram raised a 
point of procedure regarding 
enquiry into the leakage of 
Budget proposals. After hea­
ring some Members, the 
Deputy-Speaker reserved his 
decision.

ELECTION TO  CO M M ITTEE—
1705-06

The Lok Sabha adopted the 
motion for election of two 
members on the Indian
Central Ju te  Committee.

CALLING A TTEN TION TO  MAT­
TER  OF URGENT PUBLIC IM ­
PORTANCE . . . 1706-07

S ardar A. S. Saigal called atte-‘ 
ntion to the change in British

Bank Rale and its effect on 
Indian trade with the United 
Kingdom

The Minister of Finance Shri C.
D. Deshmukh made a state­
ment in regard thereto.

RAILWAY BUDGET -  GENERAL 
DISCUSSIONS . . 1707-1812

General Discussion on Railway 
Budget was continued. The 
discussion was not concluded.

a g e n d a  f o r  WEDNESDAY,
7th MARCH, 1956—

General discussion on the RaiU 
way Budget and Demands 
for Grants—Railways,

C o l u m n s  C o lum ns

O I P N — S . Lino.—17 Lok S a b h a — 17- 11-56— 840.
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